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The Lok Sabha met at Eleven of the

the Chair)

ORAL ANSWERS TO QUESTIONS
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Shri Nityspand Kanungo: (a) and
(b). The matter is under discussio
with the Chinese representatives at
New Delhi,

(c) and (d). It is not possible at
this stage to fix a time limit for these
negotiations as a number of alleged
difficulties experienced by Indian
traders are to be discussed with a
view to arrive at mutually acceptable
solutions.
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Shri Hem Barua: May I know if it
is a fact that an eight-man delegation
of Indo:Tibetan traders recently met
the Prime Minister and submitted a
memorandum? If so, may I know
what their demands and suggestions
are?

Shri Kanungo: We have no informa-
tion on that point.
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Shri S. C. Samanta: May I know
how the payments are made at present
and whether any interim arrange-
ments have been made before a final
decision is taken?

Shri Kanungo: The old practice
continues. Payment is made in silver
and also by bank draft which is in-
convenient to small traders.

oY WA TA: T gHA Y v
afawifal ¥ ameie s« < & =0
Iuq WY @ arT Fr i & §r
W & F T gwEel & fiw g
W 9T UF gEAET @Y q arfw
WY faafefer v sesm & 3 4@
s ?

11 APRIL 1958

Ora. Answers 9402
U 0 GUUREIE A A G
farz = @ &1

Export of Monkeys

#1604. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of monkeys ex-
ported to foreign countries during
1957-58 for the purpose of scientific
research; and

(b) the amount of foreign exchange
earned?

The Minister of Commerce (Shri
Kanungo): (a) 1,28,261 during April-
October, 1957. Figures for later
months are not yet available.

(b) Rs. 86,01,051.

Shri D. C. Sharma: May I know
how this export in 1957-58 compares
with the exports in 1956-57?

Shri Kanungo: In 1956-57 it was a
little more. But it is almost constant,

Shri D. C. Sharma: To what coun-
tries are these exported?

Shri Kanungo: These are exported
to such countries which provide ample
satisfaction to the Government of
India that the animals are used only
for scientific purposes. The countries
usually are: USA, UK, West Ger-
many, Denmark, Australia, Canada,
Sweden and a few others.

Shri Wodeyar: May I know whe-
ther the monkeys exported from
India to the foreign countries have
proved worthy of scientific research?

Shri Kanungo: This particular va-
riety is the only variety which could
be used for the purpose.

Shri V. P. Nayar: May I know
whether it is a fact that recently
Government had banned the export
of monkeys which weigh below 6 lbs.
and if so, whether the Government
had arrived at any decision after
consultation with any of the Indian
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authorities whether such exports
should be continued or prevented
having regard to the fact that mon-
keys of all weights are used for the
purpose of medical research?

Shri Kanungo: This restriction had
been imposed as a result of the
recommendation of a committee
which was appointed by the Minis-
try of Food and Agriculture.

Shri Goray: What is the average
price that a monkey fetches?

Shrl Kanungo: About Rs, 80 to Rs
100 per monkey.

Shri T. K. Chandhuri: Will the Mi-
nister give us the geographical break-
up of the countries to which these
are exported? He has only given
certain moral considerations.

Shrl Goray: He has given the
names also.

Shri V. P, Nayar: I want to know
whether the Commerce Ministry has
consulted the Health Ministry, espe-
cially those engaged in research.

Shri Kanungo: They were repre-
sented in the committee and we have
also taken their opinion. Our scien.
tists also supported it.
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Shri Manubhai Shah: There have
been several circulars from the Khadi
Commission which has been dealing
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with this subject. Improved methods
of flaying and carrying the dead
bodies have also been evolved. It is
also under consideration whether most
modern methods should be adopted.
That particular subject is now under
discussion. Some Jecision will be
taken on that.
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Rice Ol

*1608, Shri Goray: Will the Minis~
ter of Commerce and Industry be
pleased to state:

{a) whether Government is aware
of the fact that wvaluable rice oil
can be produced from rice bran:; and

(b) if so, what steps Government
are contemplating to encourage ex-
traction of rice oil in India?

The Minister of Industry (Shel
Manubhal Shah): (a) Yes, Bir.

(b) The Joint Standing Committee
for Industry and Scientific Research
has recently set up a sub-committee

11 APRIL 1588
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to go into the probiems of extraction
of oil from rice bran and to submit °
a praject report. '

Shri Goray: Is there any plant
existing just now which is extracting
rice oil?

Shri Manubhai SBhah: Yes; there
are a few plants. There is one in
Bombay which is going to have a
capacity of 100 tons of rice oll per
day.

Shri V. P. Nayar: May I know whe-
ther Government are aware that rice
bran has more nutritive value than
real rice itself; and, if 50, whether
Government have taken any steps o
popularise bran as a form of palat-
able food? ’

Shri Manubhai Shah: No such
scientific data has come to our notice.
Though it is true that there are cer-
tain vitamins and nutritive elements
in rice bran, the extraction cost
would be very high. That is why In
very few countries of the world it
has been actually used as a human
edible material.

Shri 8, C. Samanta: May I know
whether there is any ban on the ex-
port of rice bran?

Shri Manubhal Shah: Yes, Sir;
there is.

Shri Heda: May I know if there is
any special use of this oil extractea
out of rice bran?

Shri Manubhal Shah: Yes; there
will be many, many uses. As g matter
of fact, if this oil is extracted cor-
rectly it is likely to yield over
3,00,000 tons per year. That is why
Government is giving great en-
couragement to the extraction of this
o0il. But there are techr.ical difficult-
ies and, therefore, only a few projects
are going ahead now.

Shri Heda: I wanted to know about
its usea.

Shri Manubhal Bhah: It is used for
both edible and non-edible purposss.
It can be used for socap, lubrication,
vanaspati—practically all the uses to
which vegetable oil may be put to.



Shri Manubhal Shah: It has no
direct link with rice milling indus-
try. Whether it is done by mills or
by hand, all the rice bran will yicld
about 10 to 13 per cent of the oil

Shri Ramanathan Chettiar: May 1
know if any representation has bcen
received from the Madras Govern-
ment suggestung a ban on the export
of rice bran?

Shri Manubhal 8hah: As I said al-
ready, there is a ban and only very
little quantity—sometimes when n
gets accumulated or is rotting--1.
allowed to be exporied. Theretore,
there is no question of any represen-
tation with regard to that.

Shri Goray: May I know whether
Government will give flnancial aa
to agriculturists if they form them-
selves into a co-operative and try o
start a plant?

Shri Manubhai Shah: First of all,
the industry will have to be establi-
shed and all the uses to which this
oil can be put will have io be expe-
rimented upon. For co-operatives to
venture at this juncture would be
rather very much unprofitable and
risky. So, organised trade iIn this
industry is permitted in the first ins-
tance, and once it becomes a success
we shall certainly allow co-operatives
to go forward.

Industrial Estates in Bibar

*1811. Shri Anirudh BSinha: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 498 on
the 31st July, 1957 and state the
progress made so far with regard to
each of the Industrial Estates pro-
posed to be set up in the Bihar State
during the Second Five Year Plan?

11 APRIL 1888
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The Minister of Indusiry (Bhri
Mamubbal Shak): A statement is lmid
on the Table of Lok Sabha [See
Apendix VII, annexure No. 39.]

Shri Anirndh Sinha: May I know
by what time the construction of sheds
which have already been taken in
hand would be completed, and the In-
dustrial Estates in Blhar would begin
to function?

Shri Manubhai Shah: Az mentioned
in the last paragraph of the statement,
according to the information supplied
by the Bihar Government it is ex-
pected that the.factory sheds covering
the entire area will be ready in about
three months; but I do hope that all
the Estates of Bihar will be completed
and will be in operation by the end of
this year.

Shri Anirudh Sinba: May I know
the amount of loan given to the Bihar
Government for this purpose up to the
end of the last financial year?

Shri Manubhai Shah: There have
been different loan amounts given for
this purpose: Rs. 8 lakhs for Patna
Estate, Rs. 4 lakhs for Darbhanga
Estate and Rs. 10 lakhs for other
Estates in a provisional way. Total
amounts will be known when the
Estates are completed.

Mannfacture of “Dextraven” and
“Imferon” Medicines

-+

‘1614, SBhrimati Jla Palchoadhuri:
8hri Nanjappa:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it is & fact that the
question of setting up a plant for the
manufacture of ‘Dextraven’ and ‘Im-
feron’ etc. medicines was discussed by
the Government of India with the
Chairman of Benger Laboratories Ltd.,
Cheshire England, who was in India
recently; and

(b) if so, the result of the discur-
sions?



The Minisler of Industry (Shel
Manubhal Shak): (a) and (b), Re-
presentatives of Messrs Bengar Labo-
ratories Limited, UK. had met the

production of ‘‘Dextraven” and “Im-
feron™ in India. No application for a
licence for such a project under the
Industries (Development and Regula-
tion) Act has, however, been received
so far.

Shrimati Tia Palchoudhuri: "As “Im-
feron™ has been considered to be the
only iron intra-muscular injection,
may 1 know whether any research is
going on to develop this in India?

Shri Mannbhal Shah: As mention.
ed in the reply, this is an important
drug and we are going to pay very
great attention to it. There have been
some researches in the Indian Tropi-
cal Institute, Calcutta, and, as the
hon. lady Member pointed out it has

S8hri Nanjappa: Are there not phar-
maceutical firms who are preparing
similar drugs in this country, and will
not their interests be affected by this?

Shri Manubhai S8hah: No, Sir. It is

and it is not likely to affect any other
drug or commodity,

Shrimati Ila Palchoudhuri: Consi-

dering the fact that iron deficiency is
& very common thing in Indm, may I
whether Government have consi-
the point that by giving the
for having a plant here it
would make the drug more easily
available to hospitals in India?

1

Shri Manubbai S8hah: That is the
exact purpose. The national drug
policy, as I have stated to the House
several times, is to make almost all
the basic drugs in the country within

jectmreeeiveﬂbyusweshﬂlconli—
der it on merits, and if we find that
it is worth doing we will immediately
license that item to be produced in
the country.

Safety in Mines

+
Shri 8. M. Banerjee:
Shri Tangamani:
Shrimati Parvathi
Krishnan:

Will the Minister of Labour and
Employment be pleased fo state:

(a) whether a conference to discuss
safety measures in Mines is likely to
be held in June, 1958;

(b) if so, the place of conference;
and

*1618.

(¢) whether representatives of all
the Central Trade Union Organisations
will participate?

The Parllamentary Becretary to the
Minister of Labour and Employment
and Planning (8hrl L. N. Mishra):
(a) Yes.

(b) Not decided yet.
(c) Yes.

Shri 8. M. Banerjee: May I know
whether it is a fact that 6175 accidents
took place in the various coal mines
during the period from 1st January,
1856 to 28th February, 1958; and, i so,



Mr. Speaker: He may place it on
the Table of the House.

Shri L. N. Mishra: Yes, Sir; that [
will do.

Shri 8. M. Banerjee: May I know
whether any specific subject is being
considered to avoid recurrence of these
accidents? N

Bhri L. N. Mishra: The main object
of this conference is to devise ways
and means to prevent accidents.

Shri 8. M. Banerjee: 8Sir, it is a ques.
tion of replacement of the Chief Ins-
pector of Mines who is the cause of
all these accidents.

Shri L. N. Mishra: The gquestion of
replacement does not arise at all. Why
should he be replaced?

Mr. Speaker: Apart from that, is a
conference necessary for that?

Shri N: Menon: In
view of the fact that there are a large
number of accidents because of the
non-observance of safety regulations

S
5
:
g
i
;
:

Shri Hem Barua: May I know if
findings of the Enquiry Comml
instituted to enquire into the
disaster which occurred recently
proposed to be discussed at this
ference?

i

g

Mr. Speaker: He will place a
of the agenda on the Table of
House.

B

Shri L. N. Mishra: Yes, Sir. The
agenda will be placed on the Table of

Gandhiji's Works

*1€1€. Shri Kumaran: Will the Min-
ister of Information and Broadcasting
be pleased to state whether there is
any proposal to publish the collected
works of Mahatma Gandhi in the
various languages of India?

The Minister of Information and
Broadcasting (Dr. Keskar): Yes, Sir.
It is proposed to publish the collected
works of Mahatma Gandhi in one
series and the Government is at pre.
sent bringing out an English and
Hindi edition. The question of other
language editions has been kept in
view and might be later taken up in
consultation with the Navajivan Trust
who have all the copyright for Gan-
dhiji's writings. ¥For the moment the
English and Hindi editions are by
themselves sufficient responsibilities
for the Publications Division.

Shri Eumaran: In view of the fact
that there is a complaint that certain
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units of this Ministry are guilty of
murder of language in the process
translation, will the Government take
proper precautions to ensure that—

Mr. Speaker: Is all this preamble
necessary? The hon. Member wants
to elicit an answer. The hon. Minis-
ter cannot answer that there is no
murder there! A number of persons
are watching what we do. So, let the
language be absolutely simple.

Shri Kumaran: The other day, the
Prime Minister said that the AIR are
guilty of committing murder of lan-
guage,

Mr. Speaker: The Prime Minister
may say so in another context, but it
cannot be used for all persons here

Shri Kumaran: Is not this Ministry
responsible for this?

Mr. Speaker: 1 am not going 1o
allow that. AIll that I can say is, let
there be a simple, straight gquestion,
and let there be pa stiraight answer.
The question need not be prueceded by
opinion of hon. Members. Is the Minis-
ter going to take advantage of it and
then again refute it? The Question
Hour is not intended for that purpose
It is intended for putting questions
and eliciting answers.

Some Hon, Members rose—

Mr. Speaker: Order, order, It stops
with murder now. Shri Hem Barua.

Shri Hem Barua: May I know whe-
ther the Government proposes to offer
financial assistance to standard trans-
lations of Gandhiji's works in regional
languages done independently by in-
dividuals or institutions?

Dr. Keskar: As I said, we have taken
up the work of publishing the collect-
ed works of Gandhiji in Hindi and
English. The reason for taking it up
in these two languages is that in
Hindi, English and also Gujarati Gan-
dhiji wmade original contributions.
Otherwise, if he had made contribu-
tions in other languages, that would
have also been taken up. The
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work is cologsal. It would t-ke
from flve to ten years and will
engage a large number of editors.
There is a very eminent Advisory
Board to advice on this, and Shri
Morarji Desai is the Chairman of that
Board. The work, if we take it up in
all the languages, will be so big, and
it is not possible for us to take it up
at this stage. Once we are able to
have this editions, the work of tran-
slating the works in é6ther languages
will become comparatively easier.

Mr. Speaker: Next question.

Shri Goray: May I ask one ques-
tion?

Mr. Speaker: I have passed on to the
next question. If I make an exception
in one case, T will have to do so fur-
ther.

Slum Clearance In Bombay

*1617. Bhri Pangarkar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the main
features of the schemes for slum clear-
ance in Bombay for which loans and
subsidies have been sanctioned to the
Bombay Government?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): A statement giving the main
features of the 21 slum clearance pro-
jerts of the Bombay Government sanc-
tioncd so far is placed on the Table
of the Lok Sabha. [See Appendix
VII, amnexure No. 40.]

Shri Pangarkar: May I know whe-
ther there is any scheme sent by the
Assam Government regarding the slum
clearance in Assam and, if so, the
amount allofted for it?

Shri Anil K., Chanda: Yes, Sir.
There have been some schemes receiv-
cd from Assam.

Shri Heda: From the statement I
find that a number of onc-room terfe-
ments have been constructed and it is
mentioned that each tenement—though
it i= not very clear, it gives the im-
pression to that effect—has got a se-



koow .the mize of the room, kitchen
and the bathroom? :

Shri Anil K. Chandla: I am afraid I
have not got the information with me
presently, but I believe that the room
is about 12’ x 10"

Shri Basumatari: The hon. Minister
mentioned that some schemes have
been sent by the Government of
Assam. I want to know whether the
place chosen is Gauhati or Goalpara
and also the amount sanctioned.

Mr. Speaker: The question relates
only to Bombay.

Shri Anil K. Chanda: I have not got
the details with regard to other States,

Mr. Speaker: Why not the hon.
Member put a separate guestion?

Shrl Goray: I would like to know
what exactly is the meaning of slum
clearance. Is it meant that the per-
sons living now in the slums will be-
gin to live in the new ienements o1
will they be shifted to some other
place? ’

Shri Anil K. Chanda: The whole
scheme of slum clearance has been
placed before this House. If the hon.
Member is interested to know the de-
tails, I would respectfully request him
to go to the Library and consult.

Mr. Speaker: It is a simple guestion.
The question is whether the tencments
built now in the places where 1ihe
slums exist are intended for the slum-
dwellers in those places or whether
they are intended for those who were
erstwhile slum-dwellers and that the
present slum-dwellers will be asked
to go to some other place.

Shri Anil K, Chanda: The general
scheme is that the people are not to
be displaced from place to place. Ge-
nerally speaking, these tenements are
being built more or less on the same
spot. .

Shri Goray: What is the actual ex-

pasiance?

Shri Anil K. Chanda: As I said,
generally speaking, the tenements are
being built as near the slums as pos-
sible.

Shri Thimmaish: May I know the
total amount so far sanctioned for this

purpose?

Shri Anil K. Chanda: For the whole
country?

Shri Thimmalah: Yes.

Shri Anil K. Chanda: Up till now
we have sanctioned nearly Rs. 7T crores

Low Quality Jute

+
Shri Rameshwar Tantia:
SESLE. { Shri Bhogji Bhai:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Jute
of low quality is being sold at
Rs, 9. to 12)- per maund in certain
areas of Bihar and Orissa;

(b) whether the quantity of such
Jute is in excess of the manufacturers’
demand; and

(c) if so, whether Government will
permit the cxport of such surplus
Jute?

The Minister of Commerce (8hri
Kanunge): (a) No, Sir. During the
second half of March 1958 the price
of lowest quality of Bihar julte ranged
between Rs. 123/~ and Rs. 14|]- per
maund while that of Orissa Jute ran-
ged between Rs. 17°25 and Rs. 1778
per maund.

(b) No, Sir.

{c) Does not arise, as there is no
surplus.

Shrl Rameshwar Tantia: In view of
the reply given by the Minister of
Agriculture on 26th February that this
type of jute is grown more than the
demand and there is a jute called
Mesta which costs from Rs. 8 to 10—it

is not actually jute but is as good as



jute—may I know, under such cir-
cumstances, whether the Government
will allow even some export, which is
‘surplus to our consumption, to Japan
or West Germany who are prepared
to pay Rs. 4 more than the ruling
prices here?

Bhri Kanungo: The present infor-
mation is that therc is no surplus and
shortly—it is a matter of a couple of
weeks—a team is going round to find
out and check up whether that state.
ment is correct or not.

Shri Ramanathan Chettiar: Arc we
importing high-grade quality of jute
from Pakistan or only low-grade
quality?

Shri Kanungo: Generally
grade.

Shri Rameshwar Tantia: May I
know whether this enquiry as te whe-
ther jute is surplus or not will be
made within a month or so by which
time the cultivator may be preopared
to cultivate?

high-

Shri Kanungo: Very soon. I men-
tioned that it is a matter of a couple
of weeks.

Shri S. C. Samanta: May I know
whether there is any proposal to start
a jute mill in Orissa for the best uti-
lisation of the low as well as the good
quality of jule in Orissa?

Shri Eannngo: Alrcady our capa-
city for the manufacture of jute goods
is more than neccssary.

N.EFA.

*1819. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether a survey has been
undertaken in the N.E.F.A. area for
the promotion and expansion of Small-
Scale Industries there; and

(b) it so, the sieps taken so far to
implément the findings of the afore-
said survey?
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The mumy m H
the Minister of External Aflatrs (Sheil
Sadath All Khan): (a) and (b). In’
view of the anxiety of Government
not to disturb the normal trend of
tribal life by intreducing large numb-
ers of outsiders in tribal areas, no
attempts have been made either to
set up large or small scale industries
in NEFA or to undertake a survey for
this purpose,

So far as tribal cottage industries
are concerned, however, arrangements.
have been made for further training
of tribals in their own basic crafis
like weaving, spinning, knitting, car-
pentary, blacksmithy, pottery, sawing,
etc. 13 such Cottage Industries Train-
ing-cum-Production Centres have been
opened in different regions of NEFA.

Shri Hem Barua: May I know whe-
ther the Government are aware of
the inroads inio NEFA made by imi-
tation. machine-made textile designs
and handicrafts and, if so, may I
know the steps that the Government
have so far taken to protect indi-
genous industry and handicrafts from
this inroad of civilised products?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Yes. Sir., We are very much
concerned mabout this inroad, as the
hon. Member put it. I believe that
various restrictions have been put on
such textiles coming in from outside.
1 do not exacily know the details,
but we do nol allow shaps to be
opencd by outsiders usually; we en-
courage co-operatives of the loeal
people and their own textile woven
materials.

Shri Hem Barua: May I know if
the Government are aware of the
fact that the display of cheap Hindi
films with characters dressed in civi-
lised attire is presenting a challenge
to indigenous industries and handi-
crafts in NEFA?

Shri Jawaharlal Nehru: I do mnot
know what the hon. Member's idea of
civilised attire is. I doubt if even
the Members sitting herey-all of them:
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civilised attire, I .-

el
Wikt he menns by
‘do’not know.

Shrl Hem Barua: I mean l.he attire
that the film artistes generally put
on and rather expose their bodies fto
advantageous proportions and if these
things are displayed in NEFA, they
are going to be a chalienge to the
indigenous textile designs.

Shri Jawaharlal Nehra: It ‘would
involve a sartorial discussion about
the exposure of the body, whether it
is artistic or inartistic, moral or im-
moral.

Bhri Mahanty: May I know if the
Government are aware of the fact
that this....**....approach to a
human problem has been responsible
for creating the disaster in the NEFA
area?

Mr. Speaker: Why does the hon.
Member characterise it in that way?
1 have already said that preambles
ought not to be introduced into the
question. 1 would not allow it: that
portion will be taken away from the
question. Hereafter, hon. Members
ought not to indulge in this kind of
preamble.

The Question Hour is intended only
for a particular purpose, namely, for
eliciting information and asceriaining
facts. There should be no expression
of opinion; no sarcasm; no suggestion;
no preamble of this kind.

Hon. Members are very well aware
of this rule. They have becn here for
a long time.

Shri Mahanty: May we know why
this inhibition against these cottage
industries and other industries and
the indigenous films in the NEFA
area?” May 1 know what reasons have
guided the Government's considera-
tion for eschewing all these things
from the NEFA area?

Mr. Spesker: It has been said al-
ready that cottage industries are
there. ..

Shri Jawalarlal Nehru: Qf course,
wWe are encouraging cettage industries.
The question was about other indus-
tries involving bigger machines and

the like; jnar we' Are not encouraging.

“If the hon. Member had any personal

experience of NEFA, he would pro-
bably be satisfied that this was the
only policy we could pursue, We
cannot and we are not laying down
any uniform policy for all the tribal
areas. Tribal areas iz a big cloak of
the worid which covers a hundred
varieties or more. We have to think
of cach area separately. Talking on-
tirely of the NEFA area and no éthes,
conditions there are such that it is aot
fcasible, that it is hardly cenceivable,
to start industries of this kind in the
foreseeable fulure; I do not know
about the distant future. In faet,
communications are lacking there; no
roads, nothing and you cannot get to
a place. There has been great pro-
gress made in regard {0 communi-
cations and this has led to other kinds
of improvements. But the idea of
starting industries in that rather pri-
mitive society seems, 1 think, rather
out of place.

Shri Hem Baruz: May I know, in
view of the hon. Prime Minister's
statement about the efforts made there
to encournge small-scale industries,
what is the financial assistance so far
offered to the small-scale indystries
and indigenous handicrafts?

The Minister of Industry (Shri
Manpubhai Shah): There are about §
different schemes under consideration
so far as NEFA is concerned. In the
past also, whenever the administration

has sent up proposals, we have approv=
ed them. '

Cochin Port Employees' Union
.:I-

Shri Narayanankutty

Menon:

Shri Warlor:

Shrl Tangamani:

Shri V. P, N;ypr.
Shri Goray:

Will the Minister of Ladour and
Employment be pleased to state:

() whether the Cochin Port Em.
ployees’ Union has served a strike

*1620.

*SExpunged, as ordered by
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“e(b) i o0, th.:l:m Government pro-
" pose to take to settle the dispute bet-
‘wreen the Port Administration and
.the Union?

The Parllamentary Secreiary te the
. Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
Yes.

{b) Decision in regard .to certain
demunds has already been taken and
communicated to the Union. The re-
maining issues are still under consi-
deration and the Union has been ad-
wvised accordingly.

Bhri Narayanankutty Menon: May I
know whether the Government is con-
sidering the demand for making per-
manent the more or less permanent
category of temporary workmen also?

Shrl L. N. Mishra: The question of
introducing a scheme for the regu-
lation of employment at a lower level
in the Cochin Port on the line of the
Madras Port is under consideration.

Shri 8. M. Banerjee: May I know
what are the specific demands made?

Shri L. N. Mishra: It is a long list.
There are five old demands and some
fresh demands also are there; alio-
gether there are 12 demands.

Shrli 5. M. Banerjee: Which are the
outstanding old demands?

Shri L. N. Mishra: The grant of in-
terim relief as recommended by the
Pay Commission; publication and im-
plementation of the interim report of
the Special Officer; removal of dis-
parity between the service conditions
of Class III and Class IV employees;
provision of benefits and privileges of
permanent staff; payment of retire-
ment benefit, etc.
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Some Hon. Members: We want the
English answer.

Mr, Bpeaker: The English answer
may be read out.

Shri Sadath Al Khan: (a) and (b).
Only 11 out of the 277 Nagas released
are reported to have joined the Naga
Hostiles.

(c) This has had very little effect
on the situnation. No special steps
have, thercfore, been taken to deal
with it.
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Shri L. Achaw Singh: May I know
whether it is a fact that a large num-
ber of Government supplies of food
and clothes given as relief to the
villagers have passed into the hands
of the rebels there?

Shri Jawaharlal Nehru: I cannot
say whether a larger number has
passed. The hon. Member does not
specify any particular place or period.
I have no doubt some of it has
passed. It is very difficult to keep a
check on this, but we try to keep a
check. Some of it might have passed.
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Shri Basumatari: I want to know
whether the rebels and the Naga

Hosatiles have co-operated with the
present Government?

Shri Jawaharial Nehru: There is a
ceontradiction In terms. If they are

Shri Jawaharial Nehru: The answer
has just been read out that out of 277
Nagas released, 11 joined the hostiles.
The others are either co-operating or
sitting quietly at home.

Sardar A. B. Saigal: May I know
whether it is a fact that the rebel
Nages have hoisted their flag in the
vicinity of that area?

Shri Jawaharial
area?

Sardar A. 8. Saigal: The area where
these disturbances have taken place
recently and it is published in the
papers.

Shri Jawaharlal Nehru: I am afraid
the hon. Member is rather vague.
But, as a matter of fact, there is an-
other question on this later; I can
answer it. On a certain day, rather
on a certain night, in two places, the
so-called Naga flag was surreptitious-
ly put up by somebody and it was
taken down in the morning. It did
not make much difference: some
secret person secretly putting up some
filag at night,

Shri Hem Barua: Barring the Prime
Minister, who is awfully busy, and
the Home Minister, whom it would
be cruel to ask to climb the Hills,
may I know how many Ministers have
so far visited the Naga area since the
inauguration of the new unit?

Nehru: What

Shri Jawabarlal Nehru: I could not
say that. But we discourage Minis-
ters visiting that area, and others
too. And I will tell you and this
House why. Because, the Ministers
going there involve a good deal of
preparation and drawing of officials
awsy from their normal work.
Occasional visits by Ministers will
certainly be welcome; any prominent
member too. But too many people
going there is, if I may use the collo-
quial language, a bit of a nuisance.
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Portugal's Case in Hague Court

Shri D. C Sharma:
'“”'{snri Nausghir Bharucha:

Will the Prime Minister be pleased
to state the progress made so far in
the conduct of the case filed by Portu-
gal against India in the Hague Court?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): On 26 November,
1857 the International Court held by
a majority vote that four of the six
preliminary objections made by India
1o the Couri's jurisdiction were nol
valid and joined the other two to the
merits of the case. Following this de-
cision, the Government of Indim sub-
mitted on March 25. 1958, their coun-
termemorial refuting the Portuguese
plea.

July 25, 1958 has been fixed by the
Court for the reply of Portugal, and
September 25, 1958, for Rejoinder by
the Government of India. No dates
have yet been fixed for the final judg-
ment.

Shri D. C, Sharma: May I know the
names of the countries which voted
against the judgment, that is to say,
those who gave the minority judg-
ment?

Shri Sadath Ali Kban: The court
announced the decision on the first ob-
jection by 14 to 3, second objection by
it4 to 3, third objection by 16 to 1,
fourth objection by 15 to 2. fifth ob-
jection, which relates to the merits of
the case, by 13 to 4 and the sixth ob-
jection, which also relates to the merits
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ammwun: ‘!'uur,hﬂu-
appended dissenting apinimuﬁe
judgment.

Shri D. C. Sharma: May I know %0
which of the countries the judges who

gave the dissenting judgment belong?

Mr. Speaker: There is a list. The
disgenting judgments have been over
a number of items—2, 3, 4 or 5. I do
not want the iime of the House to be
taken up by going into detafls,

Shri Achar: May 1 know whether
all the preliminary objections on juris-
diction have been over-ruled or some
of them still remain?

Shrl Jawaharlal Nehru: As stated in
the answer, two of them have not yet
been decided. They have been join-
ed with the main issue. Presumably,
they will be decided at the time when
the main issue is taken up.

Shri T. K. Chaudhuri: In view of
the fact that the hearing now will be
on the merits of the case, may I know
to what extent we arc committed to
accepl and implement the findings of
the Court if the Court holds that India
is legally bound to give a right of way
to Portuguese forces to Dadra and
Nagar Haveli across the Indian terri-
toryv?

Shri Jawaharlal Nehru: That is a
question I am 1olally unable to ans-
wer, apart from the law. I do not
think there can be any such law—but
I am not speaking of the law here—
but I cannot conceive that any country
can be told to invile forecign forces on
its soil,

Installation of Statues

*1624. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup.-
ply be pleased to state the progress
madec by the Committee appointed to
advise Government on the installation.
of statues at suitable places in Delhi?
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The Deputy Misisier of Works,
Housing and Supply (Shri Anil K.
Chapda): The Committee have held
two meetings and considered in a
general way certain proposals for
erection of statues in the Capital.
The Committee have made no firm re-
commendations so far.

¥ tifass qTE : AT OF A
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Shri Anill K. Chanda: This Com-
mittee has to advise about the erection
of statucs, nol about their removals.

Shrimati Ila Palchoudhuri: May I
know whether any artists are associ-
ated with this Committee? If so, will
they advisec Government about thed
erection cte.?

Shri Anil K. Chanda: The idea is
this. As soon as there is a proposal
fur putiing up a statute in a public
place in the Capital, in order to advise
the Government in the matter, a Com-
mittee has been set up in our Minis-
try. : The Committee will also advise
about the material to be used, whe-
ther it should be of marble or of
some other stone, No artist as such
has becn associated with the Com-
mittee.

Shri C. R. Pattabhi Raman: In view
of the total absence of the statues
of Indian national heroes, will Gov~

ernmen! consider the practicabililty of .

having some statues at least, to start
with?

Shri Anil X, Chanda: As far as I
know, we have not considered this
matter,

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The Indian background in
regard to statues has been somewhat
different from that of the West. In
the past statues have been put up
here of Gods, not of human beings.
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Shri Anil K. Chanda: The position
is this. When a proposal is made by
any public body, say, the Municipal
Committee, to put up a statue, then
only will this Committee go into the
matter,

Shrli Heda: May I know whether
this Committee ig also considering the
size of the statue? In some big places
we find a small bust or something like
that.

Shri Anil K, Chanda: Thatis a
hypothetical case. When a definite
proposal is made by any organisation,
the Commitice discusses the merits of
the proposition.

Shri D. C. Bharma: May 1 know
whether it is a permanent Committee
or an ad hoc Committee? Who are
the members of the Committee?

Shri Anil XK. Chanda: It is a perma-
nent Committee. At the moment, the
Cummittee is composed of the Chief
Commissioner of Delhi, the Chief
Architect of the Government of India,
the Chief Engineer CPWD., a re-
presentative from the two munici-
palitics, a representative of the Health
Ministry, a representative of the Homoe
Ministry and a representative of the
Works, Housing and Supply Ministry.

Shri Mahanty: Who is the Chief
Minister of Delhi now?

Shri Anil K. Chanda: I referred to
the Chief Commissioner, not to the
Chief Minister.

Mr. Speaker: Those hon. Members
who have not put their questions
earlier can now do so.
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Khadl Indusicy in West Dengal
+

" Shri Ghosal:

1610, { Shri K. U. Parmar:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether any steps have been
taken to improve the Khadi Indus-
try in West Bengal; and

(b) if so, what are they?

The Minister of Industry (Shrl
Mannbhai Shah): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix VII, an-
nexure No. 41.]

Bhri Ghosal: What is the total num-
ber of people engaged whole-time in
Khadi industry in West Bengal and
what is their average earning?

8hri Manubhai Shah: The number of
spinners is 2,900 and instructiors 105.
The average earning varies from Re. 1
to Rs. 2-B per day.

Shrimati Ila Palchoudhuri: Consi-
dering the fact that khadi sarees and
dhoties need much finer fabrics, are
cfforts being made {o induce them ‘o
produce coarsc khadi and export it,
as there is a very prood market for
that? If they do that, the weavers
also will get good remuneration.

Shri Mannbhai Shah: Of course,
this does not arise out of the main
question. But I can assure the hon.
Member that the Khadi Commission 1s
making efforts to produce the finest
variety nf Khadi. As a matter of fact.
Ambar yarn as fine as 60s has heen
produced. They are also producing
better printed voiles and a sort of
richer khadi with embroidery which
can be exported.

Shri Goray: How far is it true to say
that weavers are reluctant to accept
Ambar yarn?

Shrl Manubhal Shah: Such a thing
has not come lo our riotice. It may
be that in some Parishramalayas the
weavers in the beginning are not ac-
cepting Ambur yarn. But, generally,
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if not better. ‘

Shri €. K. Bhattacharyya: Is Gov-
ernment offering any help to any or-
ganisation in West Bengal for Khadl
work?

Shri Manubhai Shah: That is exact-
1y what 1 mentioned. The mmount of
grants and loans given to West Bengal
Government has varied from Rs. 10
lakhs to Rs. 14 lakhs annually. 1 will
also give the number of Ambar
charkhas in Bengal. There are about
2,863 of them in Bengal today. They
will go much faster according to the
prograinme submitted by them.

Shri C. K. Bhattacharyya: I did not
exactly want to know the help given
to the Government. I wanted to know
whether any non-official organisation

was receiving any  help from the
Coentre,

Shri Manubhai Shah: This is the
help given through the State Govern-
meni to the non-official bodies. The
Commission also gives help to the non-
official bodies. The entire programme
of khadi is through voluntary organi-
sations and not through governmental
organisations. It is the weaver, spin-
ner, dyer and the printer who is help-
ed by the Khadi Commission.

Shri Goray: May I know the total
amount of varn spun on Ambar
charkha and the amount utilised by
the weavers?

Shrl Manubhal Shah: This does not
again arise out of this guestion. I
have placed before the House several
figures. The Ambar yarn has increas-
ed from twelve lakh pounds to about
iweniy lakh pounds.

As far as the West Bengal Govern-
ment itself is concerned, in the state-
muent 1 have mentioned that the pro-
duction has increased from 3,00,000
square yards to about 5,860,000 square
yards in the first ten months of 1957-
58.

Shri Thimmatah: Sir, may 1 request
you to direct the hon, Minister Lo ans-
wer @ Noo 16087



Mr. Speakor: I am not going to
allow that. The hon. Member, who
has tabled the question, has not even
cared to send a letter of authority.

The questions are all over.

WRITTEN ANSWERS TO
QUESTIONS

Distribution of Cement

®1606. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state:

{(a) what steps were taken by the
State Trading Corporation of India
(Private) Ltd. to rationalise and pre-
vent overlapping in the then exist-
ing arrangements for the distribution
of cement after it took over the mono-
poly for the distribution of cement in
the country; and

(b) the particulars of the econo-
mies in transport and transportation
costs, if any, achieved by the State
Trading Corporation as compared to
pre-ST.C. era?

The Minister of Commeroe (Shri
Kanungo): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix VII, annexure No. 42.]

Coir Industry

*1607. Shri Assar: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether Government are aware
ithat large quantity of coir yarn s
available in Bombay State on Kon-
kan Coast in Kolaba and Ratinagiri
District;

(b) if so, whether there is any pro-
posal to set up coir industries on small
scale in District Ratnagiri; and

(c) the amount allotted to the Bom-
bay Government for the development
of coir industry in the years 1956-57,
1857-58 and 1958-59 by the Central

. Government?

The Minister of Industry (Shri
Manubhal Shah): (a) Although coco-
nut palms are grown in Bombay
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State on Konkan Coast in Kolaba and
Ratnagiri Districts, Coir yarn is not
readily available in large quantities
there.

(b) Action has already been taken
by the Government of Bombay for
exploitation of coconut husk in Ratna-
giri District by—

(i) Establishment of Departmen-
tal Training Institutions.

(ii) Establishment of Coir Produc-
tion Centres.

(iii) Organisation of Coir Produ-
cers’ Co-operative societies
and giving financial assistance
to them.

(¢) No funds were sanctioned dur-
ing 1958-57 as no proposals were re-
ceived from the State Government. A
loan of Rs. 8325 and grant of Rs.
11,121 were sanctioned during 1887~
58. The allocation for 1958-59 is Rs.
25,000.

Evacuee and Government Properties

*1808. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to lay a
statement showing the number of
evacuee premises and Government
built properties not disposed of so far
owing to the delay in finalising the
prices?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The process of valuation
and sale is a continuous one. Pro-
perties of the wvalue of about rupees
forty crones have already been sold.

Rescue Biation at Kothaguidum

*1612. Shri T. B. Vitial Rao: Will
the Minisier of Labour and Employ-
ment be pleased to state:

(a) whether there is a proposal to
have a rescue station at Kothaguidum,
Andhra Pradesh;

(b) it so, when it is likely to be
opened; and

(¢) The amount likely to be spent
on it?
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The Minliter of Labour and Em-

pleyment and Planning (Shri Nanda):
(a) Yes.

-Wm dnsvers

(b) It may take about two years.

(c) An estimate has not yet been
prepared.

Import Licences

*1613. Shri M. R Masani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of the Import
Licences issued in 1856 and 1957 in
respect of (i) Capital Goods; and (ii)
Consumer Goods: and

(b) what, it any, machinery Gov-
ernment have set up to enable them
to ascertain at any given time the out-
standing unutilized Import Licences in
respect of (i) Capital Goods, and (ii)
Consumer goods; and

(c) the estimate of the outstanding
anutilized Import Licences in respect
of (i) Capital Goods, and (ii) Consu-
mer Goods?

The Minister of Commerce (Shri
Kanungo): (a) The information giving
total value of Import Licences issued
in 1856 and 1957 (upto 4-1-58) in res-
pect of Capital Goods and Heavy
Electrical Plant, Other Machinery and
Cousumer Goods is as under:

Category of Value (Rs. Crores)

licensing 1956 1857

1. Capital Goods, upto 4-1-58

and Heavy 363 229
Electrical Plant.

2. Other Machinedy. B9 61

3. Consumer Goods. 216 163

() The estimates of outstanding on
licamces issued for imports by the
private sector are based on periodical
tabulation of information available at
the customs offices at the major ports.
Qutstandings on Government account
are reported from time to time by the
government agencies concerned.

(c) The totai of outstanding com-
mitments at the end of March, 1958,
was of the order of Rs. 864 crores, the
break-up of which is as follows:—

Rs. 523 crores on Government ac-
count;

Rs. 41 crores on account of im-

port of steel, mainly. by the
Iron and Steel Controller; and

Rs. 300 crores on private account.

Newton Chickil Colliery

*1623. Shri T. B. Vittal Rao: win
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 800 on
the 10th March, 1958 and state:

(a) whetlier the case against the
manager of the Newton Chickli Colli-
ery has since commended in the lower
court;

(b)Y whether the Court of Inquiry
appoinled in this case under Regula-
tion 48 of Indian Mines Regulation
1926 has since commenced its work;
and

(c) if not, the reasons therefor?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): (a)
No. The manager has field an applica-
tion before the Jabalpur High Court
for grant of leave io oppeal to the
Supreme Court and pending disposal
of the application the High Court
have stayed all action by the lower
court against the manager.

(b) and (¢). The Court of Inquiry
was scheduled to meet in December,
1857, but due to other pressing official
duties the Chairman of the Court who
is also the Commissioner of the Jabal-
pur Division, could not hold the in-
quiry as scheduled. He has now fixed
the inquiry for the 15th April, 1958
to the 18th April, 1968,

v
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Borshora Celliery

2209. Shri Bhagavati: Will the Min-
ister of Labour and Employment be
ploased to state:

(a) the number of employees of all
categories in the Borshora Colliery in
Khasi and Jaintla Hills, Assam under
the Assam Bengal Cement Co., Ltd.;
and -

(b) whether these employees have

to depend on rations supplied by the
compeny from Pakistan?

The Deputy Minister of Labewr
(Bhri Abid Al): (a) About 400.

(b) Information is not available,
Distribution of foodgrains within a
State is the responsibility of the State
Government.

Imperial Chemical Industries
Limited

2300. Shri V. P. Nayar: Will the
Minister of Commerce and Indusfry
be pleased to state:

(a) whether the Imperial Chemical
Industries Ltd. has taken up any re-
search programmes on the direction
of the Government of India to solve
any problem of India's Industries;
and

(b) it so, the details thereof?

The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shasirl):
(a) No, Sir.

{b) Does not arise.

Factory Workers

2341. Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of -workers
employed in new factories or factories
re-opened after closure, during 1957-
58; and

(b) the total number of workers
employed in factories expanded dur-
ing the same period?

The Deputy Minister of Labour
(Shri Abld Al): (a) About 1,34,800.

(b) About 40,630,
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Impert of Films

2304. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state the total
amount of film goods and photogra-

phic materill imported during the
year 18577

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement is placed on the Table of

Lok Sabha. [See Appendix VII, an-
nexure No. 45.)
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Indian Films

£305. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Government of Pakistan cancelled the
licences of a number of Indian films
being shown in Pakistan in Novem-
ber, 1857;

(b) if so, what is the number of
licences so far cancelled; and

(¢) whether there are any restric-
tions on the export of Indian films
to Pakistan?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) As far as Government of India
are aware, no licences for Indian films
being shown in Pakistan in Novem-
ber, 1957, were cancelled by Govern-
ment of Pakistan.

(b) Does not arise.

(¢) Indo-Pakistan trade in films is
regulated under the Indo-Pakistan
Trade Agreement of 1857, according
to which Pakistan has undertaken to
import from India 10 Bengali and 7
Hindi/Urdu films on the basis of out-
right sale. Government of India have
not placed any restrictions on the ex-
port of Indian flims to Pakistan.

wgfrly wfmao & e W

Y30%. ot qu ¥w : ¥y arfrey
aqr IEhT HAT G «@ATAT AT HAT
F fF:

(%) fewraer w2y & frad agi—
frd sfererwr o ST &

(=) @ wgt wgi & ;

(7) & = | frod safe
wfimqor w w®RE

() =7 =7 v = o} sy
srea AT §
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State Trading Corporation of
India (Private) Ltd.

2303. Shri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state what specific and
direct service is rendered by the State
Trading Corporation of India (Private)
Ltd. to the consumers of cement in
India together with the particulars of
distributing agencies, if any, organised
maintained by the State Trading Cor-
poration for the purpose?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A statement is placed on the Table of
Lok Babha. [See Appendix VII, an-
nexure No. 46.]

State Trading Corporation

2309, Shrl V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of export
contracts for Iron Ore entered into by
the State Trading Corporation of India
{Private) Ltd. exclusively by them-
selves departmentally right from the
beginning;

(b) the total tonnage contracted;

(¢) the total tonnage actually sup-
plied;

(d) the price or prices at which
contracted;

(e) the handling charges per ton;
and
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(f) the penalty, if any, paid by the
State Trading Corporation?

The Minister of Commerce and In-
dustry (Bhri Lal Bakadur Shastrl):
(a) Number of direct contracts con-
cluded by the State Trading Cor-
poration is 17.

(b) Total tonnage contracted:

(i) For delivery lasting upto the
end of 1958 and - for which

the prices have been fixed:
22,95,000 tons.

(ii) For delivery from July, 1838
and onwards for which prices
have not been fixed:

From July, 1958 to December,
1958.—6,00,000 tons
Fiom  July, 1659 onward- —

63,00,000 tons.
(c) Total quantity shipped against:

(i) above is 14,62,000 tons; and
against.

(ii) above delivery will start from
July, 1958.

(d) It is not in the business interest
of the Corporation to disclose details
about prices.

(3] Port Handling
charges
perton.
1. Bhavnagar ) : 7-75
2, Calcutta . . P 12-50
3. Vizagapatam . N 5-75
4. Kakinada g . 700
5. Masulipatam . . 9-2§
6. Madras . ) . 9-50
7. Cochin . . . 7+00
8. Mangalore . . 9-00
9. Kandla . . . 775
10, Bombay . . . 11-50

(f) Negligible amounts in the nor-
mal course of business.
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Export of Manganese Ore

2310. Bhri V. C. Shukla: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the countries to
which the exports of Manganese Ore
were made by the State Trading Cor-
poration of India (Private) Ltd. dur-
ing its flrst year of working;

(b) the total tonnage and wvalue of
such exports country-wise; and

(c) the total tonnage and wvalue of
exports made to these countries in
the three vears preceding the forma-
tion of State Trading Corporation?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) The countries to which the ex-
ports of manganese ore were made by
the State Trading Corporation during
the first year of its working are U.S.A.,
U.K., Japan, Holland, France, Belgium,
Italy and Norway.

(b) A statement giving the tonnage
exported countrywise together with
value of such exports is placed on the
Table of Lok Sabha. [See Appendix
VII, annexure No. 47.)

(e) A statement showing the ton-
nage and value of exports country-
wise during the three years preced-
ing the formation of the State Trad-
ing Corporation is also laid on the
Table of the Lok Sabha, [See Appen-
pendix VII, annexure No. 48.]

Tripura Home-Industry Co-ope-
rative SBoclety Limited

2311. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any amount has.been
advanced by the Tripura Administra-
tion or Tripura Co-operative Depart-
ment so far to the Tripura Home
Industry Co-operative Society Limit-
ed;

{b) if so, the amount advanced so
far; and
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(c) the total amount collected by
the Co-operative Society Limited by
selling its shares so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes Sir.

(b) Rs. 17,400.
(e) Rs. 7,455.76 N.P.

Dye-Houses in Manipur and
Tripura

2312. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

.(a) whether any amount has been
given as aid or loan to establish dye-
houses in the Union Territories of
Tripura and Manipur since indepen-
dence;

(b) if so, tite amount given so far
territory-wise;

fe) whether this amount has been
spent or is being spent by the Ad-
-=inistration directly or through any
private agency or agencies; and

(d) if the aid is given through
private agencies, the names of those
private agencies and the progress
made so far in the matter?

The Minister of Commerce and Il
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

(b) The Tripura Administration re-
ceived from the Central Government
up to February 1858 an amount of Rs.
16,893 as grant. The Rehablilitation
Department of the Tripura
tration sanctioned in addition an
amount of Rs. 15,000 to the Tepania
Sarbartha Sadhak Samabhaya Samity
Ltd, Udaipur and the Msahatmajl
Sarbartha Sadhak Samabaya Samity
Ltd., Belonia as loans for established
‘dye houses.

The Manipur Administration receiv-
ed from the Central Government up
to the end of 1857-58, Rs. 1500 as loan
and Rs. 1000 as grant. The Adminis-
tration in its turn advanced the entire
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amount of the loan to the Damodar
Dyeing and Printing Co-operative
Society Ltd. during 1854.50 and the
grant to the Manipur State Handloom
Weavers' Cooperative Soclety Ltd. du-
ring 1938-57.

(c) The Tripura Administration has
so far spent an amount of Rs. 13,378
out of the grant of Rs. 16,803, It ex-
pects to spend a further sum of Rs.
2000 shortly on thempurchase of equip-
ment for a third dye house. The
amount of Rs, 15,000 granted by its
Rehabilitation Department was also
expected to be utilised within the
year 1857-58.

The Manipur Administration has al-
ready disbursed the entire amount re-
ceived to the two co-operative socie-
ties mentioned in reply to part (b) of
the question.

It will be seen that both the Ad-
ministrations have disbursed the assis-
tance through co-operative ‘societies.
The Tripura Administration has how-
ever also established under its own
auspices two dye houses which renders
free services to weavers' cooperative
sopieties in that territory.

{d) The agencies through which
assistance has been given have alrea-
dy been named above. The progress
made so far is reported as follows:—

Tripura.—Two dye houses have
been functioning since 1955 and
a third is about to be set up. Up to
September 1937 the two dye houses
dyed 18,678 lbs. of yarn.

Manipur—Up to March 1958 the
quantity of yarn dyed was 23,280 lbs.
The two co-operative societies con-
cerned are reported to have made a
net profit of Rs. 3,403 during the
period.

Allotment of Properties

2813. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) whether any allotable evacuee
premises or Government-built pro-
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perties in the compensation pocl are
still not allotted; and

(b) if so, their number in different

towns?

The Minister of Rehabilitation and&
Minority Affairs (Shri Mehr Chand
Ehanna): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Local Development Works in Madras

2314, Shri Elayaperumal: Will tne
Minister of Planning be pleased o
state:

(a) the number of schemes submit-
ted by the Madras State for 1ncal
development works during 18357-58;

(b) the total value of the schemes;

({c) the nature of the schemes, dis-
trict-wise; and

(d) whether total amount allotted
during the above year has been fully
utilised?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) State Gov-
ernments are competent to sanction
the schemes without reference to the
Planning Commission within the
amounts allocated to each State. No
schemes were, therefore, submitted or
were required to be submitted by the
Madras State.

{b) and (c). A statement containing
the information, asked for, upto 31st
December, 1957, is placed on the
Table of the Lok Sabha. [See Ap-
pendix VIII, annexure No. 49]. Parti-
culars for the period 1st January, 1958
to 31st March, 1958, are being collect-
ed.

(d) A sum of Rs, 6468 lakhs was
allocated to the Government of Mad-
ras for the programme during the
year 1957-88. The State Government
have reported central grant expendi-
ture of Rs. 5548 lakhs upto 31st Dec-
ember, 1057 on local works, approved
during the year and they expect 1o
utilise the entire allocation during the
year.
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Ambar Charkha Centres
Shri Ghosal:
318, '{sm B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of centres of Ambar
Charkha in West Bengal at present;
and

(b) the number of Charkhas distri-
buted in these centres in 1856-57 and
1957.58?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shasirl):

(a) Tiem 1956-57 1957-58
(upto
28-2-58)

I. Training centres
for spinners (Pari-
shramalayas)
(1) Main . . 10
(i) Branch .
II. Training centres
(Vidyalayas)
(a) Instructors (Kar-
yakartas)
() Main . . I -
(#i) Branch . . 1 .
(b) Carpenter: {Mi -
tries) . . .
I11. Manufacturing
centres  (Saranjam
karyalaya-) . B 2 -
V. Production centres 1§ 19

(b) The number of charkhas dis-
tributed to trained spinners at pro-
duction centres in West Bengal was
347 in 1956-57 and 1361 in 1957-58 (up-
to the 28th February, 1958). The
number of charkhas in use at training
centres is not known.

Employment Prospects in Weat Bengal

Shri Ghosal:
2316. { Shri B. Das Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of new vacancies
created by the Central Government
projects in West Bengal during the
first year of the Second Five  Year
Plan; and
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(b) the number of vacancies filled
through the Employment Exchanges?

The Deputy Minister of Labour
(Shri Abida All): (a) and (b). The
information asked for is mot avail-
able.

Export of Thorinm

2317. Shri Radhamoban Singh: Will
the Prime Minister be pleased to
state:

(a) whether the export of Thorium
is allowed by the Government to
other countries for peaceful purposes
only;

(b) if so, to which countries and
in what quantities per year;

(c) whether the exports are per-
mitted under any agreement with
those Governments;

(d) if so, the conditions imposed in
the several agreements; and

(e) how are the Government ¢to
enforce the condition that the export-
ed Thorium would only be used for
peaceful purposes?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

{b) Exports of thorium nitrate, total-
ling 378-45 tons, have been made to
Austria, Egypt, France, Hong Xong,
Japan, Pakistan, United Kingdom and
U.S.A. so far.

(c¢) The meaning of this question is
not clear. The exporis are regular
business transactions.

(d) and (e). Do notf arise.
Industrial Development

2318, Shrimati Jla Palchoudhury:
Shri Jagadish Awasthi:

Will the Minister of Commerce and
Industry be pleased to lay a statement
on the Table showing:

(a) the names and number of in-
dustrial development schemes in con-
nection with which foreign collabora-
tion was secured during 1957;
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(b) the names of foreign countries
which collaborated; and

(c) the extent of flnancial invest-
ments made by esach of the foreign
collaborators?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) to (¢). Information regarding the
nature of such industries, the colla-
borating countries, and the total
amount of investment by various
countries is being collected and will
be laid on the Table of the Lok Sabha
in due course.

aferTa § qEe & wreAw

3te. ot axr ¥ : w7 Wi
aqT IANT HAT JT a9 BT HAT
wit fr qdff aur ofisly  aifs-
T § Wi amfoRy 8 frmd qeer
& FrAm 7

mifyg aar Idrr H3 (s "
eETYT WENY) : qEf  qrfeer ® &Y
Wit ofyasdr gifeema § o ofr 78

Mobile Weaving and Dyeing Demons-
tration Uniis in Manlpar

2320. Shri L. Achaw Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
mobile weaving and dyeing demons-
tration units have been establisnea
to improve methods of weaving and
dyeing in Manipur; and

(b) if so, the number of units esta-
blished and the names of places 1n
the hills and the wvalley which have
been visited by the Units?

The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shastiri):
(a) Yes, Sir.

(b) Establishment of one unit was
sanctioned in September, 1857.

report on the scheme i
awaited.
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Employment Exchanges

2322, Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of women register-
ed with the Employment Exchanges
during the year 1957-58 all over
India for securing employment; and

(b) the number of them sltlnd.lnl
on the waiting list?

Ths Deputy Minister of Labour
(Shri Abid All): (a) 1,00,031 during
the period AprH 1957—February 1058.

(b) 57,332 as at the end of February
1858.
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Co-operative Beocleties for Khadl and
Slik-worm Rearing

2323. Shri Daljit Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the names of places where the
Co-operative Societies for khadi and
silk worm rearing are located in
Punjab at present; and

(¢) the nature of assistance given
to these Societies by the Central Gov-
ernment?

The Minister of Commerce and
Industry (Shrli Lal Bahadur Shastri):
(a) and (b). The Khadi and Village
Industries Commission has reported
that there is only one co-operative
society concerned with the khadi
industry in the Punjab, namely the
Himachal Pradesh Sahakari Khadi and
Gramodyog Mandal Ltd., Simla. The
Central Government have given the
following financial assistance to the
society thsough the All India Khadi
and Village Industries Board (since
1857-58, the Khadi and Village Indus-
tries Commission):

Year Grant Loan

Rs. Rs.

1955-56 9,329 73000

1956-57 17,427 ==
1957-58 (upto

28-2-5¥) 11,395 —_—

As regards co-operative societies for
silk worm rearing in the Punjab, the
information has been called for from
the State Government and will be laid
on the Table of the Sabha in due
course. -

Display of Indian Goods

2324. Shri Daljit Simgh: Will
the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1126 on the 21st March, 1958 and
state the nature of Indian goods
besides handicrafts and handloom
products, which are displayed in Trade
Centres, Showrooms and Show Win-
dows abroad?
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The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
A statement showing the catcgories of
goods displayed in Trade Centres,
Showrooms, ete. is placed on the Table
of Lok Sabha. [See Appendix VII,
annexure No. 50.] Owing to limita-
tions of space in Showrooms {hese
goods are displayed in rotation.

Import of Surgical and Medical Goods

2325. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state: '

(a) the number of licences issued
during 1857-58 for the import of
surgical and medical goods and the
guantity imported against those
licences;

{b) the names of countries from
which the imports were made and the
amount of foreign exchange spent
thereon; and '

(¢) the position of their import this
year?

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
(a) A statement showing the number
of licences issued for import of various
Surgical and Medical Goods during
the livcensing periods January-June
1957 to October 1857-March 1858
(upto 8-3-1958) is placed on the Table
of Lok Sabha. [See Appendix VII,
annexure No. 51.] The quantity
imported against these licences is not
available,

(b) and (c). A statement showing
country-wise quantity and value of
Surgical and Medical Goods imported
in India during 1858 and 1957
(January-September 1857) is placed on
the Table of Lok Sabha. ([See Appen-
dix VII, annexure No. 52.] The
actual import figures after September
1957 are not yet available.

Central Assistance to Punjab State

2328. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) the Central assistance given to
the Punjab State by the Government
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of India for the first and second year
of the Second Five Year Plan;

(b) whether there was any short-
fall in the Plan expenditure of the
Punjab Government in these two
Yyears; and

(c) Iif so0, to what extent?

The Deputy Minister of Planning
(8hri S. N. Mishra): (a) Central assis-
tance in 1856-57 is estimated to be
about Rs. 15 crores, but more detailed
information is being collected. For
1857-58 the Central assistance intimat-
ed was Rs. 17'3 crores.

(b) Yes, Sir.

(c) In 1956-57 the actual expendi-
ture on the Punjab Plan amounted to
Rs. 24°12 crores against the budgetted
outlay of Rs. 4214 crores. In 1857-58
the preliminary revised estimates of
expenditure amount to Rs. 33-95 crores
against the budget estimates of
Rs. 35-17 crores.

Food Output during Second Five
Year Plan

2827. Shri Elayaperumal: Will the
Minister of Planning be pleased to
state the projects which have been
aproved by the Planning Commission
in Madras State to increase the food
output during the Second Five Year
Plan?

The Deputy Minister of Planning
(Shrli S, N. Mishra): The following
Schemes have been approved by the
Planning Commission increase
food production in the dras State
during the Second Five Year Plan:—

(Rs. in lakhs)
Provuision
Sfor the
Scheme Second
Five Year
Plan.
I. SEED SCHEMES
1. Opening of Stlte Seed
arms . 86-89
2, Supply of I rmred Seed:
olpp zdy -nﬂc.!lir'nil!eu . 662
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I%EMANIHBS & FERTILI-

3.
4.
5.
6.

111.
7.

Distribution of green
manure secds .

Distriburion ofAmmcmum
Sulphare .

Rural compost

Urban compost mcludmg
sewage scheme .

PLANT PROTECTION.
Control of pests and dis-

ecases of crops and plant
proteciion . . f

IV. MINOR IRRIGATION:

8,
9.

10,

I2.
13.
14.

15.

16. 32 Simall Drsmuge Schrmc:.

River pumping Scheme
Special minor 1rn;unon
programme .
De.iliing-cum-reclamation
ofirrigation ranks -

Scheme for sml:mg of
tubewells . "

Filrer point scheme
Special minor irrigation .
Hire pnrchasc of pumping
scls

Supply of ml cngmch on
irc . .

V. LAND DEVELOPMENT.

T

7. Trac or Hiring Scheme

VI. 5011. CONSERVATION.

1%,

VIL.

Soil Conservation Scheme

MEDIUM & MAJOR

IRRIGATION PROJECTS.

19.

20.
21.
22.
23.
24.
25.
26,
27.
28.
29.
30.

Medium irrigation scheme
in Kanya-Kumari Distriet

Manimathur .

Arniar . .
Mettur Canal
Sathanur B . .
Krishnagiri . " .
Vaigai . : .
Amravathi f f .
New Kattalai . "
New Pullambadi . .
Vidur . . % .
Diversion of West flowing
rivers to east (Param-
etc. Project) .

. Neyyar I1 Stage

1-91

1-64
o-o8

22-87

I3-10

I44
187-40
50°00

46-18
47 50
3500

1500

037
ool

17-08

10020

16-04
9429
23-70
10-00
171:97
158-39
226-39
146-69
130-00
I120-00
28-00

70-00
a27-o7
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2328. Shri Daljit Singh: . Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the amount given to Punjab
Government for the rehabilitation of
displaced persons from West Pakistan
so far; and

(b) the number of those rehabili-
tated?

The Minister for Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Information
on general lines is contained in the
Annual Reports of this Ministry,
copies of which have been made avail-
able to the Members of the Parlia-
ment. Collection of information relat-
ing to the Punjab State alone is likely
to involve time and labour which is
not considered commensurate with the
results likely to be achieved. The
problem of the rehabilitation of dis-
placed persons from West Pakistan, in
the view of Government, has by far
pnd large been resolved.

Bharat Sewak Samaj

2329. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state the amount of financial aid given
to the branch of Bharat Sewak Samaj
in Himachal Pradesh by Government
during 1957-587

The Deputy Minister of Planning
{8Shri 8. N. Mishra): The information
is being collected and will be laid on
the Table of the House in due course.

Industries in Himachal Pradesh

2330. Shri Daljit SBingh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount sanctioned by
Government for the growth of in-
dustries in Himachal Pradesh in the
vears 1955, 1856 and 1957 respec-
tively;
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(b)Y how many enterprises have

been given MfAnancial aid during the
same years; and .

(c) the amount allowed to lapse
during the same period?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (c). The information regard-
ing the amount sanctioned in the form
of grants and loans té the Himachal
Pradesh Administrafion and the
amount lapsed during 1955-56, 1956-57
and 1957-.':8 is as follows:

Year Amoum Amount
sanctioned Rs. lapsed Rs.

1955-56 101,850 25,850
1956-57 3,64,189 2,28,465
1957-58 6,62,247 Not yet available

(b) Information regarding the num-
ber of enterprises which received
financial aid from the Himachal Pra-
desh Administration 13 not readily
available, as the records are stated to
have been lost in the fire that broke
out some time ago.

Silk Industry

2331. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any amount has been
given to Punjab for the development
and promotion of Silk Industry dur-
ing 1957-58; and

{b) if so, to what extent?
The Minister of Commerce and

Industry (Shri Lai Bahadur Shastri):
(a) Yes, Sir.

(b) Grants amounting to Rs. 82,410
have been sanctioned.

Government Companies

2332. Shri Morarka: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the names of Government com-
panies within the meaning of Section
617 of the Companies Act, 1956;



(b) whether these companies have
complied with all the statutory re-
quirements of the company law such
as holding of annual meetings, sub-
mission of annual audited accounts
and filing of documents with the
Registrars of Companies;

(c) if not, the names of the com-
panies and the nature of the defaults
committed by them; and

(d) the action, if any, taken by
the Company Law Deépartment against
the defaulting companies?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) A list of Government companies
reported to be at work as on the 3lst
January, 1958, is placed on the Table
of Lok Sabha, [See Appendix VII,
annexure No. 53.]

(b) to (d). Necessary information
is being collected. A statement fur-
nishing the information will be Iaid
on the Table of the House in due
course.

PAPER LAID ON THE TABLE

Havr-YearLy Rerorr oF Coir BoArD

The Minister of Industry (Shri
Mannbhai Shah): Sir, I beg to lay on
the Table, under sub-section (1) of
Section 19 of the Coir Industry Act,
1953, a copy of the Half-Yearly Report
on the working of the Coir Board for
the period ending 30th September,
1957. [Placed in Library. See No.
LT-855/58.]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RXLATION OF RESTRICTIONS ON TRAVEL
T0 Goa

Shri Naushir Bharucha (East
Khandesh): Sir, under Rule 187 I beg
to call the attention of the Prime
Minister to the following matter of
urgent public importance and I request
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that he miay milie 3 statorment there-

[+ o] ’

“Relaxation of restrictions on
travel to Goa”.

The Depuly Ministér of Extermal
Affairs (Shrimati Lakashmi Menon):
The decisions to abolish the permit
system on travel betwen India and the
Portuguese possessions in India was
taken after full consideration. This
was done chiefly at the request of
Goan national leaders in Bombay. The
Government were aware that there
were conflicting views even among
the Goan leaders and political parties
on this question. But, in the balance,
it was considered desirable to put an
end to this system and thus meet the
wishes of a large number of Goan
leaders. The permit system had served
a useful purpose in so far as it induced
greater political consciousness among
certain sections of the people, Bui
Government came to the conclusion
that it had outlived its utility.

It should be clearly understood,
however, that strict measures for pre-
venting smuggling will continue and.
steps will also continue to be taken
to prevent Portuguese propaganda
within Indian territory.

A Press Note was issued a few days
ago explaining that fhe relaxation will
apply only to civilians in the Portu-
guese possessions who are of Indian
origin. A further notification will be
issued giving a precise definition of
the classes of people who will be
covered by the present classification,
the routes that would be followed for
travel to and from Goa and Bombay,
the amount of money which each
person will be able to carry with him
both for outward and inward journey,
and other rclated details. The posi-
tion will be reviewed from time to
time and if any modifications of our
present decision are called for, there
will be no hesitation to make the
necessary changes.
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BUSINESS OF THE HOUSE
The Minister of Parliamentary
Afisirs (Shri Satya Narayan Sinha):
8ir, I rise to announce that Govern-
ment business in this House for the
week commencing 14th April will
consist of—

(1) Discussion and voting on the
Demands for Grants for the
Ministries of Home Affairs;
Defence; and Finance.

(2) Submission to the vote of the
House of {the outstanding
Demands for Grants.

(3) Consideration and passing of
the Finance Bill, 1958.

DEMANDS FOR GRANTS—contd.
MINISTRY OFf REHABILITATION—contd.

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Rehabilitation. Out of
five hours allotted for these Demands,
two hours and ten minutes now
remain.

How much time does the hon.
Minister propose to take?

The Minister of Rehabilitation and
Minority Affairs (Shri Mechr Chand
HKhanna): About an hour, Sir.

Mr. Speaker: 1 will call the hon.
Minister at about 1-30. His Deputy
also spoke.

Shri Barman (Cooch Behar—
Reserved—Sch. Castes): 1 request that
some more time be given for discus-
sion of these Demands.

Mr. Speaker: Wherefrom am I to
give more time?

Shri Barman: Let us extend it up to
2-30, when non-official business will
commence.

Mr. Speaker: Very well. We will
close at 2-30 when non-official business
has to start. We must have two and
a half hours for non-official business.

qfen wee ww wibw (frae):
WATH T XL QEW, T GATK ¥ AH
¥ ot wioe fog vgY F A T &
wroonfaat & caive Wi 39 & S O
w1 fas fgr o

A fEF I g7 Ag5e *r af @
o% femmr war @ e a5t aF a7ed T
& ooy & w19 &1 FFAT 2 ag
wor g1 qoT & WX § feferie &1 v
& \ ST 9YZr AP wTH AW IZ AT}
FewT 54 fiwemr oY a5 & W fafasfia
® fear ar g & W @7 A7 w1H
ag ot arvr w1 wivy grAraE fafardier
w1 ae f@r arom AYr T8 qEERT
o a0 ¥ wuAT frearar ¥ gawdia
# s ) fed afsw & RN
®T W&1 7% w4t ¢, Iwr famT ax
qEwwT 6T o w7 om0

FW qTEdl AR A ATIW R WO
H1Z FTo g7 FAATAT Fm wir ofT FeA
qifeaT A AY STeorrdT & IART FTHY
FTH £ FI TEM &, IR0 FTT WY
aTwT AT @ T a7 g Fafaet WY
fedts Y 9347 ¢ Fv v 77 ary Prfa—
IR mE AC 7 oAgE A ArgA A1 @
wify 9 foird § frer § fr am 12>
& T FT g &, AIFAAA TE
Y g & W W@ FEr s A any
wEwAT « g7 w7 Frmr o

oT A7 wev 9= war faeET w5y
Wre &7 FFA A% T 1T § AT I
Ty 94 oy fear ar e = wzTa=
T A Fewr &Y Az w7 f2g ox AN
ugt 9T fifqai § & 997 FOU &1 #F
fosT, ) SfeT wa 1 i e =/ a9
T qwwH K1 F T ¥ e qfweary
¥ uw wa wrrdT wEhi w7 EE 7T
aET A WET L ATA A 1Y 1§ F ) WL
® aEi 7 feeft W Hwew 97 s ar
7@ Aot & Eriy o 7 5w o A &



7t g § “firemg” et warg”
T &Y wear & w S & foerd
w7 YPIAE AT AT 7 AT Fh-
arfigat Y § I9F 9T ITR JATHATE
faqr mar & ST g & IAWT AETG
qEATE K )

dfew Age Frmarz Wi g
wwr fa=mame & Ay A g @ifeog
§ sma wq ) 39 difem § IE
varg=ae faar § ag &% & forar &
T q IR AE AT I A qATAT
femrsmr Afeew Avac o3 fie & gwfea
aYe 97 Fas9g faors, & a foeer
& & aga wEw ARAAT § ) W 7 I
_T A 717 T A T s 92 w3
za1 gafaw samar g ¥ fafawe
qrEE F1 AqSWE I fafaedr ¥
friz 2 3w i a® 33 #r o M Fw
& T7 qifyRary & AT @, IEAr
auw Fammar wmzar §

AR ARA AN ARVE LSETHUTIME JUT. GITUTMS . “

FIEW oy F gor Y e fear

“Special arrangements have
been made in collaboration with
the Directorate General of Re-
seitlement and Employment for
the re-absorption of the retrenched
personnel.”

12 hrs.

IR aE0aT ¥TF FOT TTT A ANX
AT 97 ded gfewe & foppie &
fam 3wy T=T faar & forasr awder
R TS ) w7 7 & R e
i gferarrara fieg & o Ffafeda
& ATET Y fF T gz F a7y ¥ AW
4§ T ot oo At § wrfoer fear
AT TFT Y | AT AT X Fr3IW@ H Forw
gt fx Fdfafadas adf gur, ag aet
for% gar fie it ¥ aned ¢ ) Sher
# wrowr aavog fawmar wreem g fw
foa®r wia »37 & f& fogfafaiz
fear T @ IAEr wg fefdfafads
FE AT GEN

FOIEATE FIATAT & 57 A|Tax
Rr argy ¥7 forer 97 ITH WYX HEX
grar anfen YT g9 |/F "agw ST ®
f& =T wigme 7 Fg wOdt
g & fAu sy amteT IFwr A4
frawgwRar 1 qA ax @ fe aar &
£ AT Tl WTFET FTATS Fi4 4 fis
FAEr s g famar S| Sasr
w21 fp gw grery fAu ®mw &1 ehasms
w4, " gy e 97 & fs foee
I EY AT €Y IAAT IEA FARETE
ari ¥ faqwa w17 # wiforw w5

I 97 A FANHE § IEEF W
wvaza § I A 7 W aTsi g
wrfa< & gur fie I ady gow Tfaw
g7 W1 Tadde @eica oy gfasw & )
2o wrafagl w1 fEw firgr mar a1 9



97 fawd @ | T ag T A A0
T g & T gud awdi o feudde
it gdfaa &Y 2 1 W WIT FHAST BW
fesrdqz ¥ frwy & & frerfed
wfr Gur 7 Afad fe g =g 9T
% famr @

wsx Wy ag feq f& gt @
e 3 cFAV S WU N TH
wegax Wiy fear foaed v o @

9472

-fe wwT fed e & e fgs

&g w oY ww aw ST fogaamdes
T oG e AT qEww & e
9 T IIEAT | R P F I §gE}
¥ Ane ¢ Wi F s At § aEfas

‘“WVacancies against which these
persons cannot prima facie be
considered will be released to the
Regional Employment Exchanbe,
Delhi. These orders will take
effect immediately and will re-
main in force until further orders.”

sranT | & fafrec aEx & 99 &
o FCm 9T § 5 dgear w3
T Wt @ =iy 7 $ifed,
AT adfady ST F T AR 1 QY
oiT & W o" a% ag foaatd ady
g ax a=w gg wraay wafafafadr g
ofer o e ¥ favaa & At
Fwt gfaw @eq &Y AT BT 3aE
ATE FrwY ArEy oY s Y S IER
@ qEEN w7 gty A E IEET I
wrazr T8 fatem Wl & avE el
T & AT | W g F e ¥
pefon s wigar § s o et
ffafedz 1 ¥ & 7% ww
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[dfer s =rw amia]
fefdfafaz a Hifod | uw ag T
a wifua, afis gf ag wen wfge
a9 qg 99 A A 1 wWed W
foie # w81 8 % IR I WTh
fotfesrdiz de womme @& g&2
fewredza & froward w3 ) afer 9w
aw ag T frgag af e, §
WuW § W7 AT ATEAT § , WY TANT
9 9T dEg |

# nEm sy qTHE A AU WTIRT
agsag faesnAT Wmgar § 1 ¥ AR F

TRT A TH AW ¥ LG WHHA 7

fafefiny fear 1 T 9x wwfaE
faffezT A" & WO N 9T F ITET
faxrma A f& awadi w1 aw 79
fermma s AAfas € & 1 SR
7g 4% &Y frar | @'l @7 I_A wE
formy T 2 = fely e 1 T de
vaF1 {6 7 frar g 7 & agi wgAT
qara F74 ¥ fan wew ad & 9 Ow
gifora 39« 2 1 ag A1 A wEar § 5
s naT gus1 foema o =nfgn
a1 gu aay faar fam & w7 awy &
# Ama wew ¥ o w0 "garn g fx
WTF qRTH AW, i THF AN A € |
guer Nfel faeizer sl amEy &
gr & fa=r f=92di ar sam TN O%
maTU A9 w<& 1 oF fady drgE A
uraifas infae grea &1 fae 491 1
# n=ar § f amifaa mfaet aa
qz fazfzil &1 @ a@a W §
afsqd 3z ¥ fady gg W o=
fegam A &< & & 1+ FF 9@
ardw famr arafFr e gg W@ &
arg do UHo ¥lo & AT W AW
WT W0

sft et (g it o wvat?

qfen sTgc o wetw : A7 wed
2T fY Fay ar | 3w fazdt aT AW
v o ag frergerwr s fafnee
wrEw & A8 | ¥ o vw fagdy wr
e A fore ot SER W TR oy
gt A gy wa fr wlr fazdy fafree
urea & qra a% qgdr § At | Sfew
ST WTIE HFER ¥ ofe g § X AY
fozdy #Y qenfoor % a8 & )

waTE AT fgare awrdes w g 9
WX I L 9 IW s ¥ w@d
(EWS FT TEEWH AT 91 T4 A0 A
uTT ¥ wor fa qr fE g S qEemT
g WX § A fEUdTR €, gan
T F1 wva o T Wi I8 gEer
z &ifwd 7 fagger sre S AW @
SEW Fgr 91 ¥ § ga=n =3@r =Y
W & | STGA RgTEWT & ¢ FLRET 97
f& 5o o= Mz e wm@ar | 3 S
1 9 aga | & )« o o
|1 &1 AT IEE a1 § §F AGL AT |
faz2Y fora & a1 w1 e =&Y famam )
I ST wIAT ST F9A &1 A4 g AfE
FANT ®w1E AT Fr oA faemr 1 ®R
9 T A% @ aga 7 TE9 W1
fedY sfasat 7 39 &1t & a1 W0
fo gu e ofeaw s 1 51 g
THET A ATEA | & AR AT A Y
darz & AfFT oo qEEw ATy 9wy
faedt #1 waw & A€ ¥ 1 7 wgw
¥ W ag wer wW Aw g v ow
aw N e w1 oma @
wrger T & « F wnipT g R owTe 3g
o WU qEEN AT F AV TATC T
¥ f§ ¢ fasgal s sara 7 ¥
arforw #4€Y & 1 T Ay w5y § e arew
& % ifeat Savr a1, ag W A qNgEw
eqafa® & a3 ar w&ar g A
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N g i i e & O
o fagfeat & 1 0w wrelt & fag
A Fe dro Mo w1 whor w1 TTEIRT
AT WTE Pow A Yeo TIET WYX
Frar o1 38 w9 W1 W SRR
& do fear | Afew aE my e
TR AN ErE g e faeely
¥y afergi § woa Y w@r & | v AWy Ay
I qrw wTar 91, &7 &9 wgr fe gur
gy ¥ 99 W) |

ot APT W WHY : HAT HTEW
Foq fearddz ¥ i a8 TR )

dfgx IHT T@ Wrw . WEE
feurétiz & voo wog # Hydr T &
HEEN 419 x4 S #Y a1 A AR
FAX | TR A qT FAAT K1 AT qA
v fzar 21

ua § Eftama A9 &1 gren
£ W A WY aE War g | S
AT A UF & a4 g, w LY, foad
¥ 4= T mar § fe oY | qevR
¥ arg Aty § gas W Ffefada
®Za £ MGAY | AgA FWT ®Y qE
TEEA #aarE WK IAX T AHEAT
%o0,000 ZTAMIET WAL WY g | wHWE
g ®9 gt @ A wgrmar &
fomar w6 M " AT A qUET oY
faas ¥ dqe adr g0 9 ITF S
g A @ WA 9wA A
frar w1l 9% W& 40w wug
wWiIMFEErE i § T IEGm E
fv s aa g & ST A qETAST
faer & ot 7 Fmeen Y & R s
fakar + wa g fF oiq o7 @ g——w9
wgd & fr mg om W &, W A =
afr ...

o whww ww  (SfemToT) 9w
L i g

oy ey wr an & fis oy warh v
v & faqg e wifag dix g9
AR Ofwg | & v Fom v
fe o ol & fg A g frwew
q[F ¥ 1 TAW HOA q KT 'Y @
7 g1 A & | W A I o A
fr st afewgs W w1 eI
frarm o =Y stz fadm, @ wa firdam,
# ¥F ama w1 aror s wgat g .
IR guraw w7 fzar sran o

12-11 hrs,
(At ‘this stage electricity in the
Chamber failed).
oa WY A 4% AT W aTH
AT E L S\ a ¥ § 39 A ATREE
F1 forx T g g, foer s fog ww &
arae fFm

Mr. Speaker: I think even without
the loudspeaker, the hon. Member is
heard. Sometlimes loudspeakers are
a hindrance.

qfsay srEy W wWriw ;s

FATT AFETHT FOT $T qT94T & FC
g1 fog wrHe & AW £ OF aEE
AT %7 femr 1 38y fao o #
T AT 17 ZAT § W g Tag A
& &1 WY 99 % fag o & sewmc )
gosr e & I Wy & A
&Y, faferaa & g & A€) fzg, v 7
ITHI HHIT W gEEE W fKw o
I AT & avw & § srawr qhear
T FAT f—aferrwe o W AR o )
Afr oo feafasr & & 1 soafaay ot
fam £ wgaT § 1 OF THe #o wYo
o fagt & 1 g = g A fear
WHT WIEN & AEHH A I B JY AFT
gAe fagr, € 9 @7 dFAT W, w1
AT AFFT F1 A4F Imar 91, fod
HHTAT T VAT 9T | AGE T RIKG FHA



[4few | vex zre wriv)-

et AP IR AN,
wﬁmmwwﬁﬁmrqgmii’.

S WTE §8 § WX ¥ agi 9% 99
wdt & w3 W §, arfe & e g
ETSW F 93 ¥ AT % | W9 R womar
a7 fir W FIE THTA 29 THTL A FqIET
w7} faferag w7 g |1 Ag Lee WY
UE ST EWIT, &Y WY G9H WAEHEA #Y
g & fin Swwr ware w< faar 9 )
€9 {91 FT HFT Lo,X¥c T & §=—
fo,Xeo ®IU ¥ ST g, AT wE
alik ¥ faearear ag &9 @I &
FIT & arEl § O § W HHAT T
A E N FE v agEre g g
AT 9@ W &Y W ¥ q99 &Y 7
T A fear W, &Y 99 AT W
WA 20,3¥s T AR § | s WA
W1 WIGET ST WI9R | w7 far §, ~ag
T G® AT ¥ $-—a7 THHI fAAAT
sife | w4 WY ¥ HeHH AT Wq *
LA ®1 GIAT TE 79 & W 1
¥ § fF 77 @iz g aree @
waar & 7 wNT ag Ine &, 91 ° W
s 9 § & ow afaed 3w a5
it aree # " T area, e ase
fr TR ST 9T = W & JTX QT FTHAT
s = f2ar s & A | wr s o
g %9 uF =90 faE 97 &, fow
ow GfcSas eI & Wit oF FEHT 2
I 7 9T @ Wy, AfFT 3w w7y
wrgrar a@r fast | gafee oW A
# wEw 9d fiFr 9§ o Wy )
TSE | WIS | Y@ IWiE § R wetaer
fafreT g @ e i o "o
wwvag T | qg Lo} MW W HwE 8,

Twifie 128 T & www W W9 |
2o,W o0 ¥ ¥ ®H HUT ¥ #T g
w< famr & 1+ ¥ wrgew § fis wiw @ W
aY g ¥T |

W aw ¥ N Az = Wi
s svr g | I T & qw
0o wre 1 o W R efndy
T AT ATT WrAT §, A qE T A &
fs o &Y 3@ wTHE F @A, ¥ g
@ wEr aly, T A A fyRef
& aww @&, o fis frga & R
aEr I wr ifrme fr ik g a=
9 ag AT aArE TE M Ew  § gAre
fafre age @ agi & ST W w*rE
fawrma wff w@F & 1 & B w0
rgaT § 6 W Sew o7, ek 7
gOfort w9e § awdw A wge
dY, F QA FT @ F | AW qTET WY
fagas & a9e & a9 gwre wefaat
1 g% ¥R IT ¥ WA 9T T
9T W1 I HYF 9T @WT 9T 7 @«
T N w97 o o & 7 T
AT § | Y F3aE W FEEAT { W@
q1, ag fevslt § wfer a7 ) oF fafsn
& 1 zwe fg s s oz faelt WY
fear s = ey feet w1 & W
WY F IWEHT 9T FHIE dgaardy
woT FX A foxw g ¥ oEwW
Fraa ¥ 91 i, I gee 5 @
STRIT | § FIF F@T § F T FEL AT
ST T & QA AWTHe 7, At f& ow
oryw(fIe AT €, § g% RO aq
W wEEE # T W IgH T HA"
F & GwF1 gLl gy Y faferan
& g a7 &7 mraA araRy faar o F u
wT T 9T 6 3 g7 W egeuw gfww
T 1 & 41 wEaTd § ¥ JHA raa gy
qF T GNAT § | ¥ §O7 7AINd ¥ ¥Y
WY & W1 F AT o @« “dfew Age
e Wit ‘s g wwn
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farrore’ 1 IR wr Wt & AT
g frar fr g A TP v o
wolrely ¥ € & O wE QA W E
woT e %L fae i Wi faferay
¥ oow 2 feg onddt | ow g @,
o F grow & 93 W gAT §, Hfeww v
e g &

W gavee  (Femdr): qw
g g

e sreT Tw e T, T
oy ag AT § )

Wt wo wo wawlf (¥TAYY) : &AT
N A7 9T @ &frg

qfem sTEY W Widw : ower o
e wieT W @ AW aaeg
feerk, oY sft e wwn 3 o
qr fir gaw w7 fear ST aT Wi
wredta e & ot @ weel F 23
gT /, I #Y wgr 17 5 g ag ww
AL FT A qW T G B T W
Teeared & 1| A qr AN AN §
a7 gwa fear ? o & few
TFUT 9T T AEM AEEL FqQ 7
T QeUY F s F gt fewar ww
wr fear st smr fr srdeer

e W A S ww W R, IE w
wofas § w9R wwer By 3® | geerge

T AT TYR WY T QYEATE war & 1
I Wt & s & fg fars Y farar

REF I TWgaR A0 & | o 7g
<t et g F o e, & sy
g% & frar ag 58 fr 1Y, a8 grafam
fearidiz A 2, ag wai feardde
#1 oY | Wiy W fearEde &1 tave ¥
TEW &9E W A€ 9T | W19 &7 wY"H_
feardiiz ¥ 7w S g 2 7
foeelt i w7 Qdfafedes &
foq arfaer o, § ga fewddza #Y
& 1 TaiiE ¥ va oy ¥ g%t W€ feg
OT WHA & | TAAHT WY A1 Sroff g,
ag WY &Y R 1 xR fo xw & A A
ag Tg oF ) ¢ e & grefaw &
AT wTgAT §-4iT 3 W wAivA § | ¥ 7
W FOU A E 5 gy wraer Ay
® 1 texs F w9 7 amgwr Wk
2w, te e HwAaTIH far d
FET BT ATHE § TEF AGY FRw o |
T}« A 8 Y gegE fe
fors & w9 & arm—mar gw 2 faw



[dfen s zr@ i)
it ag ¥ a<oelr AW W EER
[T w9 ATgR w7 g SR

wg #zd & fe oz #fade fefaww
41 g9 W T FY AN AT E | ATIwr
ugw fefrws & waeT ag waTT & W9 %7
oy arar & W WY IqF g & |
g gy wiase fefawa &, @ wmasr
- uifge e 919 X® ®Y IEEATd | B
AT & W9 WEW | g9 del ¥ a«
padi ¥ wATEd wia R 3 gwEI
g F | A9 guwl e Fife |
fad aadde 7 7<% ¥ & A, e,
AT WX ETHRT WX BT 9@ ¥
urgwT ag fasara ¢ fo oo o7 %
A A oWIR TEL | H oW A
g fF W Sgrat w9 & W BT a0
g2ar § WIT o Ay &7 A7 A% F
fasgit 2 | WTIET OAE TAAHE &
T7H ¥ geq . fafyeez madz & cam
HY FTT FFTHAT ¥ T WAL ATIRT
qHAIT AT AT &1 W9 A OAT 0AE
#qt faar 39 q@ & "wy gEe "@Ig
I, FHIU IHIF {1 ¥ 949, FAT
e fam &7 w9 & o7 # 97 0w
fafreee & WA & 99 A1 9 e
Ffade T a7 FAA T AT Avefwagt
®1 gHE A 2 fear @ s qEw
gzamd | wan fag e w1 aw &R
AT # 1R qH T W FAT ¥
feve # XA®T FTT @qE fwar A
qr 1 W W Fw oqE A wA e
FOFIARE F AW W BEAT qFAR
#r  wifar, ¥ i F0 F 4, IJAHT
fyge T AW w99 € WX 9 9
*ga & fr TR v ST 1 A€ 21
# o o wgw g s owm feg
wifwe dx grE g adr gE & Wi 3N
wqT WV g qwAt & qw ag § e
1 AgAE e wgw few axg

¥ W gy W wiT gare) o fag
wgt TEA § Wi uTR gw ¥ IW@ wTW
%! gordfat &  wTw gE fear W
IgF 9T T TAATE KT AT G WA
Y gaU JITE qNT Wk /A @
a Feggfoat wr 7@ *1 & W@
Shri Mehr Chand Khanna: I have
been connected with this Ministry
from the beginning and I want to say
that we have built no markets or
housing colonies on graveyard.

qfenr srer T wriw . sEX
miq-(ﬂirteﬁmmﬂmel

OTH M9 &4t agra & 7 LEY¥ { AL
o1 T 9 § ag ww AY af oty
1w T "W fopgsta Y awe &
ST ISHET ATRA & 7

Mr. Speaker: Is there an advisory

council to advise the Minister in this
matter?

qfea srge ate wriw ;. gEETEE
FALT W FAgwEfeq Fifge ¥ a0
famrfaer %1 & o aX & fe frefeaa
% gow fad od www fafret
gd & faor ¥ Y & ovan § R
wy wgr @ e AT faw aff wgen & e
™ P & §re wwt € 1 Afer R
aff 7w e w o s wETEm
 wfyw gk & fe amrye e Wy
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Shri Mehr Chand Kbanna: I have
a committee of Members of Parlia-
ment representing all parties, a com-
mittee called the consultative com-
mittee, the meetings of which are
held very frequently.

Pandit Thakur Das Bhargava: I am
a Member ¢f that consultative com-
mittee.

Shri Mehr Chand Khanna: All thesa
matters are discussed threadbare.
‘They have been discussed not once,
but a number of times,

Pandit Thakur Das Bhargava: And
4hat consultative ‘committee recom-
mended that the proprietory xgights
should be given to these persons. That
committee r~commended that. The
advisory ¢.-mmittee also recommend-
ed that, and I know that the hon.
Minister :- of the same opinion. He
does not want these persons to be
de-rehabilitated.

Shri Mehr Chand Khanna: The
hon. Member knows my mind much
better than I do.

Pandit Thakur Das Bhargava: In
the consuitative committee he gave
me his support, he said he would do
his very best.

Shrl Tyagl: Who comes in the way?

Pandit Thakur Das Bhargava: God
alone knows. I appeal to him again
not to let this matter drop down. In
this Kamla Market, Bhagat Singh
Market and Sarojini Market, and I
have said a word about Lehna Singh
Market,—in all these markets justice
should be done.

1 will leave this matter here be-
<ause there are other things to urge,
Now the guestion arises.....

Mr. Speaker: There are other Hon.
Members.
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- Pandit Thakur Das Bhargava: I
will come to Bengal first of all.

Lala Achint Ram: More time should
be given to him.

Pandit Thakur Das Bhargava: I
come to the Bengal refugees.

Mr. Speaker: The Bengalee re-
fugees he may leave to the Bengalee
gentlemen,

Pandit Thakur Das Bhargava: In
Bengal they have discussed it. I want
to say something about Bengal. They
are as much our charge as of the
Bengalee gentlemen here. I must
say that I have got the same sympathy
for them as others, and I will be fail-
ing in my duty if I did not express
my opinion with regard to them.

ETF QT F Tt waTT Tqr @ §
qgAT WAty A1 U8 & fF war Smer &
fogpgalt amer & svac & awE oA
wrfed a1 &g WY g% & srAr avfed
fRggn A og E fe SN oy wax &

f& @fer o 7€ 2 W oY Fnre

fw Jm= & | 3 § IR 9@ ww

! TATIA FY A7 EY £ 1 5A &T FgarAd

F a1 H & § w9 BT g% wEaw

T TF TET TAN KT AR
3q f@iz w1 9@ & 9% 1 gravas
fafrex @@ 7 AR 9 wAT 2
oI I8 T FT @A T AT AT Y
s fafaeet arew F M raie
FT AT O AAT R, A TE FAA R
I WY T AEY @ e xwd qw age
g O &, aga qxwrAr g€ & | W
& Wt W gHOad gC OF ®vq §1 39
wTaT § WX WAt § w7 i 77 g
#7 & Fay § Wi 9w awa 24T @ oW
% wrEve SRS w7 ow dET qr |
Riagimac T e fom axg &
ffafadas gar ¢ | g7 wmer W
Rerwy, @i & fqE w1 2w v fren
g GWT, IueT & v M H g §
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s w< 37 § 1 W gfar ¥ we,
a7 gTEHT & A wE A Qg & A
#? IewT AT I@ wHA § foEd
R W EY &, I Fvqw K e ¥
A T @RT T qEHT FEY AE AHA A
® I awr w7 R T @ § I e e
# fomplt 3wt w@T g% g @ WK
oy gE we agw fafreec af
g7 ¥ | IEF W A W wg, W
ETSIRT g9 98 WY FATe AR E A fora,
I FHC AT fax AW & AR HF
wTar § | TEH K o § i c—= WX
-t W ¥ T fogp @ dva
Fu Al o =gt A MR
aff & 1 7yt 9X geAw F s fod
¥-t 1 o-= A §F @ 9 fF o A
e gREAT & A §x w1 R A
w< o a7 Wi vy frar T fr e
wY AYE € | AT A KT 9 @5 grav 91
& % TIaT 4T |aT w9at gw feagsit
qT W« FIAT TTAT 4T | X F A0 q@h
9T WEAT WX 4 | AT GTEA AE AN
T ¥ FTIETR A U E ) == W
8-8 TTE A W ey W o g € WY
& e Y ¥ 7F & o FATE N F@
& et asy ot FEt T § WK ¥
gl BT @ A AN W aAw
& ®ug w1 2w T A7 e o T oW
orrar & 1 SW &Y e 9 qr eer 7
FE IAR! ®RE w7 A faer w7
Y 7 9% 1 FaHT H U793 H ATETA-
A9 GET W § | W W AT TEETET
g g wUw FX W & M 0w
WY AT FT T T@E KW@ E |

wx % fidiE qgar g @Y & aravg fe
TR A W TR U IR AT e
FYUT U OF @« HT 247 & W 9 2|
AT faT FaT ST ] | [E WY aww
fis gfrar & firw b & o ~aEn

T fogefta ac o frar & 1« & agt
qT Aot A W et @t waar g
R vawy mfwar @ 2 g Ffew fawr
® W wrrera g e Feft raetsie & wor o
saaTd a7 &w A fraT & W TaAT S
¢! fear g frmsrga madz A fear i t

st wwaa fag (Frdwmrz)
fodt 2w & s woelt ot Forgfaa
gt AT e Af gE g )

dfew ST Trw e - wr fedt

W & g @ aff gt § A g AETTn
wA & wrfew o A g

& qgAr wrgaT § fe wqr w7 29 o
gt & foras ¥ ¢ s Fomfagt 1 @R
Ter ¥ vt fiz afFem ¥ s N
raa €Y g WX xEw wg o Aam
gae WETeaT T WK 9fza Agw &
a1EY 7 77T R €« § wrIwr awE
fearmat § Fe 9 qar gust ¥ Al W
T TaAe g gl Qg @ w1 qew
rz T ¥ qET W I EATa WIE B
T G KT A & FATL AT 7 A0ea
2 1 gt TW@Y qgw W aw A 9
YT wr off a= 9@ § WK A 4 fely
FO2 ¥ & & & 953 & | TET 9%
Foifa W, S ad f' ahEr
FAMAE NG ET AW H W@ | T
gw 7 fafewwfag awz wae TAm@T 99
awq gw 7 foaw off & dee aifeeanT
¥ oy foed W fw T ¥ W@
IF aF ¥ T OrzE WieT feg W
s oY gwR fafee € Wi gae o agh
3§ 4 qenw fefewa § wwdfe &
AT TAEE W A9Eg ¥ Fg Wi
agafe & To ey qgi wa fiv qfew
s g Mg ydn A
#feT v ok sl vw o wrd fe
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1 fdfafedam dffeza 2 ¢ oY Qe
g 4 go wgar § e ghar
*q1 Y€ Y 3w Qar € fe o gER g7
€Y MIATT F WA FET I CAATES
s ¢ WX I+ ez 2ar @
Ir ¥ &M

aAr qrga F on fer dt § frad
e AT AT 1 I FAr Y fiv
TF HIEHT G LY TTATEN fearamarg s
AT AT GHT BT WTEHY Qo wIAT §
WX A gxa § 9T Z o fRegst
9T Y TIYT @S H & A 7 gAHr
g 7% for g A & 9= w1y e
urzfrai w1 fearer e % 0 q@
Togfoai & qgead § | S99 a9y ¥
I T A I AT ¥ B
TR AT faar g | 4w arfrema ¥
AT AT F A I AT N TFE
FgTa FQ § W W FTH AN E |
IFT 9T |/ wAT § 7t 9% feagst wrww
I gu & FART W WA WEA) H AE
 aua¥ § I AR qW q ¥ &%
&Y 2 1 afwa s ¥ A ATl 98 war
graTg s dmargR afiam g ? &
FUwAT g g waadE K & fyer.
Tt Y & T fowgAlw & qatteas
I wadRe %I & fear #7 fesar &
& ®OT 5741 A% g FarA TR
A A« 7gr foar ARz wre sfaar F
fear 8 1 wraw TRAAE ¥ G19 gw
madRe 9% & foar & RFERy g
w¥ WifF GEa™m A W e |/
9% %@z WR 3 9 & Aghhas ad
qATT 9 | A¥ a¥ AATA AAHE HH
T 97 gy gl ¥ v§ fewrdve ¥
fordg=fes gy v o9 Tadie F W
ayd 1g.fe ot Y R gaw fremga
I WA T AT § SEHTTG B Ay
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g vt & gl v @ wgt ®
fola=2for av sy X § g wiEs
o § 1 TF HEEAT AT & OF gent
g F e AT & O ad
TO% wiRdt § I # T AT A8
T e 7 ft @ ag w0 o ot
TR agt A AT I W AT A A
T fir Forgfoml &1 et wd & wrpar
&1 % wgwwy T, O wRer oF, g
AT BT IW I AgFrHIT ¥, AT I
ar€ 1 § F dme waAde 7 Foard oy,
ag e § fs T gomer QT & forw oY
aaTEde Y dwrer 4T ¥ ) F QAT TEgew
£ f& aw =7 I #Y ®% w0
wree §, fedfy Y Farer & e adY Foraw
=TEd | wnavel; oy wqy fagre F wram
g =y 7 oo F wrow a2 fae,
wE waw A3 faar 7 agt T vy AR
o2 qrow A @A ) qw s uF af R
fx frxroon ¥ v fagw sWoE
g1 1 % ot e g e o fige aT am
%23 & f§ afY, wra 7 ST wfEd,
gaTe e dro Ty wgA & W1 fF gAT
ferge & xad @@ wreeli & e agr
T &Y AT ifgd ) gt GA wEAT
gq %A g, ¥fwA w1 weam WA fem &
gz fd &3 &, w® wogw A& & 7
7Y wamew s =g Foagefrsr &1 qaam
e &, SfFw et & Fasre e )
TR AT ¥ w ATIA AT H/TEA A
T AT FET I & A fomr F wrw Ay
aw Fea & fF g7 nadde & Fomgeli &
ared wrf gaeEr g § 1 F W w0
wrear g f s fewgefior & aredy wrf
gaasl AgY & @ gfaar 7 &Y #1§ goedl
a1 77 gAT wd w@fome gsex
grIE 1 qF 7l gn mAfET T
1§ FEarg fe fom? urd tw ¥
aferaTe &, ag 7Y 9 7 ¥ A 2 fr
e o=y & &Y wrwe gee R e oagr
BRI A A w1l ¥ 1 § F t=,000
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# A § ©F aw@ # AT q4w€
AN guTY WAl § €, € AWAE 7 =
& ¥y ¥, 3% = famy g A mEY

& wET AEF FEA TN

£ Az i oy J, el = oA
UTFT £F a8 *i gorea &7 wan s
#vqf § wigewdw gz w1 o<
I TW AT WY HTLATETT
¥ &t foir qrac gmt faw o ¥
wE wE | & wreer § feoum fasgar
SHAR L ®I1F T4 BT W EERETA
Siford 1 33 I ardr fw afFam
¥ wrd g &, Feay St wme e A T F
&, feft & forrrge = & A4 avel
1 F W O%o o W AFMTE 1 H
ARAT § ¢ FO¥ e T Fo T FLA
WA f@ad | I F & co qeiFe
A= 1y § AY Ty a adY N 1 SfEm
co YA AW @At ave qifeearr amt
W o 14 9 54 B N 1 W H
g W W Wrar Af wESAT TAA
wod & wems § 1 e W faay
xR §; AT, OF Frrerfady & wrard
sifed | aw fa=fawr S 78 & fe w0
wifsgy & 3T W AT I3HFTOg A =
¥ B § g1 ST 4T 5eaT £ FHATY
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=%, dfwa & wgar § e sgfee wr
s guT A favw ST et and .

ﬂ:' i'o Qe WY ﬂ“’! FT) L LIE Y

HA A § a7 R OF W wifed )

Mr. Speaker: All that the hon.
Member says is that the West Punjab
refugees settled themselves easily,
but the East Bengal refugees are not
settled; they are idling their time.
That is what he says. Each hon.

Member is entitled to give out his
own wiews.
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Shri Mehr Chand Khanna: With

your permission, I want to ask a
question of the Maulsna .Sahed so
that I may be able to understand and
be in a position to answer.
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|English translation of the above
speech])

[Shri M. H. Rahman (Amroha): M.
Speaker, Sir, I think it essential to
draw the hon. Minister's attention
towards an important matter. It has
been made _perfectly clear in the
House and outside as well that section
16 of the Evacuee Property Act has
got one advantage and it is that if a
person lives in India, and proves with
documentary evidence that he has got
a house or other immovable property
and also proves that he had never
gone to Pakistan or even if he had
gone, he had done so in accordance
with the regulation framed by Govern-
ment and had never gone with the
intent:on of settling there, and if on
some technical grounds, such a person
is unable to get justice at the hands
of the Custodian General, then the
Ministry can look into that case under
Section 16 and if it finds that the case
is genuine and strong and if it s
proved that he is a citizen of India
and the property belongs to him then
that property would be restored to
him. Such a procedure was being
followed for a considerable time
Sometimes we thought that justice has
not been done but so far as property
was concerned such a help wes
generally available. Now for the last
eight or nine months a new procedure
has been adopted and a new interpre-
tation has been given under this
section. I may give you an instance.
Suppose one Abdul Karim livesa
in Pakistan. Then what _happens
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is. this. The property of his brother,
Abdul Rahim who lives in India is
notified in the Gazette that such and
such property belongs to Abdul Karim
and not to Abdul Rahim. Abdul
Rahim filles a suit and proves that the
property belongs to him, that it is his
brother who has gone to Pakistan and
he has no connection with it but
he does not get any justice from the
Chief Custodian and the Custodian
General. And when Abdul Rahim
makes an application to the Ministry
under this section that such and such
property belongs to him and not to
Abdul Karim, that he is a resident of
India and did not go to Pakistan at
all and that it should be restored to
him, the Ministry replies that they
have vested the property of .Abdul
Karim and not of Abdul Rahim and
as such Abdul Rahim has no right to
give such an application. You can see
this is utter injustice. 1 would
humbly request the hon. Member to
look into it. It is rather unfortunate
that a man who is a resident of India
and who has never seen the face of
Pakistan cannot even apply for the
restoration of his rights when in fact
he is not a defaulter because the Gov-
ernment haz taken his property as the
property of his brother and has
wrongly notified it in the Gazette that
the property belongs to Abdul Karim
and not to Abdul Rahim. The Minis-
try should at least carefully look into
the matter and it should be properly
examined and discussed before a deci-
sion is arrived at—if the Ministry is
not satisfied it is a different matter.
But today hundreds of applications are
being rejected on these very grounds
without being examined and they are
merely told that they have no right
to represent under szection 16 because
the property does not belong to them
but belongs to some one who is in
Pakistan, although documents show
that the property does belong to
Abdul Rahim who has not gone to
Pakistan even for a moment. Has the
Custodian’s Department ever thought
as to the evil consequences of follow-
ing such a policy under which the
Government is taking possession of

AL AL Abigs LS

AFRIIHATNAGE JUI AT GRS YsLs

properties belonging,. to persons who
are the citizens of this very country.
This is most unjustified. I had drawn
your attention into this matter earlier
also through a letter and by speaking
personally also and you had kindly
noted it for consideration but no
results have come out so far. Even
now hundreds of such applications
are being rejected daily without get-
ting them carefully examined and in
reply it is only written that they have
not vested his property but it is his
brother's property who is in Pakistan
that has been vested, although the
property is his and he has never gone
to Pakistan. You had asked me to
cite some case. I mentioned a case
to you. He had said that the property
belonged to him and not to his brother
and he had never gone to Pakistan.
The property was thoroughly examined
but he was deciared a Pakistani and
then ] sent the case to you. Then
again 1 sent a new case regarding the
new procedure adopted by the Minis-
try. 1In that case also no consideration
was given to the facts and it was
rejected on the grounds that the pro-
perty taken belonged to some one else,
not him and therefore his application
could not be considered. Now it is
something which not just and fair that
a man who lives in this country and
is a resident of this country should be
forcibly deprived of his property and
when he represents his application is
also rejected on the ground that the
property taken is that of his brother
and not his, although it does belong to
him and he has never gone to Pakistan
What we want is that justice sheula
be given to such people. This is unfair
and I am receiving such complaints
from all parts of the country. So
many cases have come to my notice.
I feel that the Hon'ble Minister should
pay his personal attention to this
matter and should take necessary
steps to do away with this injustice.

Now I would alsc like to point out
that such of the muslims who were
displaced in India and who were
ruined, have not been given that
amount of care by the Government as
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has been given to the displaced persons
coming from outside. I do not want
to say anything on the propriety of
such an attitude. All those persons
who were ruined and were displaced
in their own country and who were
deprived of their property should have
received the same treatment but there
is no use complaining after ten years
have gone by that you have not given
them same consideration as you gave
to the refugees from Pakistan. But
I would submit that the Government
should consider the cases of those
persons also—they may be Hindus or
Muslims, it is a different matter—-who
consider this country as their own and
who live here. The number of such
persons also does not exceed 200 or 300
but they have no money to engage
lawyer to prove their rights; at least
such persons must be rehabilitated and
treated in the manner in which dis-
placed persons from Pakistan have
been rehabilitated and treated. Just
now Pandit Bhargava said that we
could be proud of the Ministry's
achievement in the fleld of rehabilita-
tion; we are also proud of it. We have
not to see as to what Pakistan is doing
in this regargd—this guestion does not
arise at all Lakhs of people in
Pakistan are living a miserable life
and their condition is extremely
deplorable. Local people of Pakistan
have taken possession of the proper-
ties left by Hindus and the refugees
who had gone from here have not got
any thing—neither homes mnor any-
thing else. I know you have spent
crores on the rehabilitation. It is true
that on a general basis, you can't take
the responsibility of rehabilitating all
the muslims who have been displaced
but exemptions are always there in a
general rule—there may be some really
hard cases, for example, in Ganga-
nagar about 300 people were displaced
and they ran from place to place to
save their lives and worked as
labourers. They have now returned
to that place. Their condition is very
bad. The Government should also
give rehabilitation facilities to these

appointed for them who
arrange to find work for them and
such persons about whom it is found
that they had never gone to Pakistan,
should be rehabilitated here.

Shri Mehr Chand Khanna: With
your permission, I want to ask =
question of the Maulana Saheb so
that I may be able to understand and
be in a position to answer. A muslim
who had gone to Pakistan....

Shri M. 31, Rahman: No, Sir, he
had never gone to Pakistan.

Shri Mehr Chand Khanna: I have
not yet finished the question. There
were persons who had gone to Pakis-
tan and who have now returned to
India. One and a half wvear has
passed since they returned. For them
a resettlement permit is essential.
But it is not my concern it is the job
of the Home Ministry. Do you
suggest that those Muslims who had
gone over to Pakistan and returned to
India after staying there for 5, 7 or
8 years after obtaining a permanent
rehabilitation permit, should be given
grants from Ministry of Rehabilita-
tion?

Shri M. H. Raham: I had made the
points elear and I am sorry I could
not make you understand it fully. I
am simply pleading the case of such
Muslims who have never gone to
Pakistan. 1 am pleading for those
who have gone to Pakistan only to
sec some people there and after stay-
ing for about 15 or 20 days have re-
turned to this country. I want that
they should be rehabilitated. Homes
and lands should be given to them. I
had submitted the same thing to the
Minister a year and a half ago and he
has very sympathetically
it. It was agreed upon that the best
way would be that an officer of the
Ministry should go there and that be-
fore the officer is sent, we should be
informed about a fortnight before so
that we may also send one or two
persons there who could collect these



persons and produce them before that
sfficer. But what happened was this;
an officer went there but there was
no information to ws. The officer
contacted one or two persons and
gave a report that there was no such
thing. He wrote that there were
cases in which parents had gone to
Pakistan and their sons and heirs
demanded rehabilitation facilities
here. It is totally wrong to say that
their parents have gone to Pakistan.
These people are all living near about
Ganganagar. These are the persons
whose fathers were murdered in
Rajasthan. Your liaison officcrs are
these in Pakistan and whether 4 man's
claim is correci or not can be verified
from there. Home Ministry can get
jt. If it is proved that somebody’s
father is alive you can take action;
but if their fathers etc. were murder-
ed here, then they should not be
denied justice. It is not fair to
depend entirely on the report of the
patwari and it would be improper it
injustice is done on the basis of what
he has said. It is therefore essential
that justice should be meted out to
the Muslims of Ganganagar, who are
the residents of India. Similarly
many Muslims are living in Dehra
Dun and Shri Tyagi also drew atten=-
tion towards them. The Government
had said that the Government of U.P.
was responsible for that matter. 1
appeal to you that you should con-
sider these cases sympathetically
because after all they are also the
residents of this very country. Now
I come to the decision that has been
made that the Custodian General’s
office should be shifted to Mussoorie.
I would like that this question may be
considered sympthetically. Those
who go to the Custodian General go
there only after losing the case. They
are persons who have been suffering
for a long time and they are finan-
cially ruined and it is in such cir-
cumstances that they go to the
Custodian General You will find
that about 80 per cent. cases in
Custodian General's office in Delhi
came from UP. There may be a
slight difference but I am not ex-

a2

aggerating when I say that 50 per
cent. cases came from UP. and it is
convenient for the residents of UP.
to come to Detlhi,

Shri Meohr Chand Khanna:
Mussoorie is also in U.P.

Shri M, H. REahman: I know that
this reply would be given. Mussoorie
is in U.P. but only the people of Saha-
ranpur, Dehra Dun and Muzaffarnagar
districts can conveniently reach there
and for the rest of the districts. Delhi
is more convient. 'There are difficul-
ties of accommodation in Mussoorie
and going to and coming from Mussoo-
rie is more cexpensive. They cannot
get good legal aid there. Their cases
are here in Delhi with local lawwers.
Some of the lawyers do  their work
without any fee because some persons
cannot afford it. Therefore you
should be sympathetic while consi-
dering thisz question. If at all you
want to shift the Department, then
shift it to Lucknow which is the
most suitable place for persons living
both in the Western and Eastern dis-
tricts. But since the Department is
nearing its end it would be most
canvenient to all if it is retained in
Delhi. The Government should not
create difficulties at the last ‘stage,
instead it should give more facilities.

Shri Bhargava and Shri Achint Ram
have drawn attention towards other
departments. Therefore, I do not want
to say much about them. You will
shift them from here now and then
after a year or so you will again shift
them to some other ©place. I
want to submit that it would be better
if the dcepartment is kept here for
the short time that now remains. It
will be very kind of you.

With these few words T thank you
and I hope that you will sympatheti-
cally consider these matters.

Shri Barman: Sir, not being con-
versant with the shortcomings of re-
habilitation so far as the West Pakis~
tan refugees are concerned, I shall
not deal with it but simply mention
one fact for the consideration of the
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Ministry. It has been represented
me that in the East Vinay Nagar
Colony about 20,000 refugees have
been resettled and their complaint is
that there is not a single shop. I

Shri Mehr Chand Khanna: Where?

Mr. Speaker: In the East Vinay
Nagar Colony.

Shri Barman: In the East Vinay
Nagar Colony. That is my informa-
tlon. The hon. Minister may ascer-
tain whether it is a fact or not.

Shri Mehr Chand Xhanna: East
Vinay Nagar js a colony of the Works
Ministry where government servants
live.

Shri Barman: Then I am mistaken
in receiving the facts.

1 should like to deal mainly with
the problem that concerns Bengal
today so far as the rehabilitation of
refugees from East Bengal is con-
cerned. 1 would not have intervened
in this debate if it had not becn re-
peatedly asserted by my friends of the
Communist party and also by an-
other Member Shri Subiman Ghose
that there is enough land in West
Bengal and it is want of elementary
sympathy on the part of Government
that Government is trying to send
them for resettlement outside West
Bengal.

1 maintain that this is nothing but
propaganda and just exploiting the
misery of the refugees who are in
camps for the last two or three years
in West Bengal

Shri Bimal Ghose
Eight or nine years.

(Barrackpore):

Shri Barman: Shri Bimal Ghose
says that it is for 8 or § years. But
I say that cven remaining for two or
three years in refugee camps is a
sight which is horrible and it is a
pity for anybody 1o go and see that.

Now, what is the position? ‘The
Darjesling Conference which has
been s0 much criticised by my friend

Shri Gupta only said that the problem
has already reached such a stage that
West Bengal cannot rehabilitate even
the existing colony people and the
resources of India should be primarily
directed towards the resettlement of
those who are waiting for settlement
for years together. Once my friend
Shri Gupta sees the miserable condi-
tions and the plight of these people,
he will decide whether they should
remain in that state for some more
years or they should be rather ad-
vised to go clsewhere where rehabi-
litation arrangement is being done by
Government, At the outset what he
said was that what is wanting is
elementary sympathy on the part of
Government. He made such a fantas-
tic statement.

We know that the refugec problem
of India is one which has practically
no parallel in history. Eighty lakhs
of people have come from Pakis-
tan . .

Shri Mehr Chand Khanna: QOver 90
lakhs.

Shri Barman: The hon. Minister
say: over B0 lakhs; and out of them
about 210,000, according to the latest
reports are in the refugee camps. Had
the Government been lacking in ele-
mentary sympathy for these refugees,
would it have been poassible, in spite
of my friends criticising and inciting
and misdirecting These refugees, to
rehabilitate such a large number?
But, it is nothing but proving the
adage Lhat is prevalent in Bengali
that when a mother's sister is more
concerned about the <child you have
t odoubt herbona fides. I do not like
to use the Bengali word that has bean
used.

Shri Bimal Ghoge: The child is a'so
growing.

Shri Barman: The Bengali proverb
says !

Mayer cheye maseer darad bashee
Tar nam Dainee
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The iranslation is that
mother’s sister shows more concern
for the child than the mother herself,
she is either a witch or a she-demon.

Shri Tyagl: She will devour the
child.

Shri Barman: And as my hen. friend
Shri Tyagi interprets it, she might
devour the child.

Now let us judge from the ecircum-
stances that are there. He says that
there are 19 lakh acres of uncultivat-
ed land in West Bengal. He cites it
from archaic reports and does not
cite any recent statistics. Now my
straight question is this. If there be
such a large area of uncultivated land
in West Bengal, have my friends of
the Communist party ever tried to
lead those unscttled refugees to those
lands and get them resettled there?
Have they been dissuaded by Gov-
ermment from doing that?

In the next sentence he says, it is
not only paddy land that makes for
resettlement of refugees. He sug-
gests cultivation of sabai grass, of
cotton, and all that. I would ask my
hon. friend Shri Gupta and his party
to take thesc refugees to those un-
cultivated lands, which he cites to be
about 19 lakh acres, and get them re-
settled therc, and whatever monetary
help is required for that purpose, we
shall certainly ask the Rehabilitation
Ministry to give.

Sir, what did the Darjeeling Con-
ference decide? Ministers of eight
of the States, including those of West
Bengal, whose firat charge is to re-
settle these unfortunate refugees, met
there. They decided that the primary
concern for the present would be the
resettlement of those refugees, who
cannot be resettled in West Bengal
and for whom there is no scope in
West Bengal, elsewhere.

My hon. friend says that they should
not he asked to go outside. Rajasthan
s ready to receive certain refugees.
They categorically state that the refu.-

when the °
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gees are right when they refuse to
g0 to Rajasthan. He criticised other
States like Bihar and Orissa. He says
there has been large-scale c¢vacuation
from the camps of other States.
Might be. There have been temporary
evacuations, but there are still many
refugees who have permancnily re-
settled therc. In the beginning only
if some of the refugees are resettled
there and they tell their other friends
that it is better than remaining in
refugee camps, the other refugees will
follow. If at the outset you denounce
every step and do not ask thu refugees
to go elsewhere, whal will be the
result? People from other States will
say: well, these Bengalis themselves
do not like to come to our States;
what sympathy can we have for
them? That is the positive mischief
that is being done by such propa-
ganda that is being carried on in
West Bengal.

Every day pracessions of refugees
are being taken out. They are block-
ing the roads; they are disobeying
orders under section 144 and courting
arrests. Thus. their psychology is
being exploited in @ wrong way. While
on the one hand the abundance of
sympathy in other States for the re-
settlement of the East Bengal refugees,
because il is a national problem and
not merely the problem of West
Bengal, is being alienated. on the
other the refugees who would have
been resettled by now, are not being
resettled, by such propaganda, I want
the House to understand that it is only
a small party in West Bengal that is
trying to raise these slogans that
Bengalis do not want to go clsewhere.

The theory that there is ecnough land
in West Bengal has already been ex-
ploded. Had there been enough land
in West Bengal, why did my hon.
friends allow so many East Bengal
refugees to go to Assam, ‘Tripura,
Bihar and Orissa? Not only that ac-
eredited leaders who had considerable
aympathy for the refugees the late
Dr. Syama Prasad Mukerjee and Dr.
Meghnad Saha of revered memory,
had also conceded that refugees from



Wmfnr Crants’ 11 AFEIL 1968 - Demands Jor Gramty~ - ggyd -~

[Shri Barman)

East Bengal must go outside. So, it
is too late in the day to say that there
is enough land in West Bengal and
they should not go outside until the
resources are exploited. Let my hon.
friends take some initiative and if,
according to their statement, there is
enough cultivable and habitable lands
in West Bengal for the resettlement
of refugees, let them settle them
there and we shall assist them. But
please do not try to create dissatisfae-
tion and obstruct the resettlement
schemes which have been taken up and
which are uppermost in the mind of
the Government both here and in
West Bengal.

Shri 8. M. Banerjee: Are they so
strong?

Shri Barman: By this propaganda
they are creating difficulties and
delaying the resettlement of these un-
fortunate people. That is my com-
plaint. They are at the same time
alienating the abundance of sympathy
that is exhibited on the floor of the
House by Members who belong to
other States.

Shyi Mehr Chand KEhanna: Shri
Banerjee himself who is a Bengali is
quite happy in Uttar Pradesh.

An Hon. Member: He will even go
to Dandakaranyal!

Shri 8. M. Banerjes: I am very
mobile? I was born in Punjab.

Shri Barman: It is argued that our
Prime Minister once gave an assurance
and now he is retracting from it 1
say that this is not a correct asses-
ment of his statement. The whole
policy of the Government of West
Bengal and of the Government of
India is lald down in the Darjeeling
Conference Resolution. When the
Prime Minister said that we are
morally bound to take charge of
refugees, he meant necessarily the
refugees who had been ousted from
Pakistan due to circumstances prevail-
ing there. He never said that all
these East Bengal refugees who come

over, whether they arg real svacuess,
or emigrants, shall be settled in the
lands of West Bengal. Now the whaole
policy of the West Bengal Government,
as laid down in the Darjeeling Com-
ference Resolution is that so long as
the remaining refugees who are iIn
camps are not resettled, we should not
accept any emigrants from East
Bengal.

Now what is the position? If there
are people who want to come over to
India, leaving East Pakistan, and are
quite able to rehabilitate themselves,
there is no objection to granting pass-
ports to them; if there are people who
have no earning members in East
Pakistan or all the members of
their family have come over to India,
if they want to come over, there is no
bar to granting them passports. But
if we say that anybody and everybody
may come, though circumstances are
not such as to force them to come,
and we shall take charge of him and
grant him relief and rehabilita-
tion. . .

Shri Bimal Ghote: Who is to judge
of the circumstances?

Shri Barman: The circumstances
will be judged by the ecircumstances
that will be known to you and to me.
It is not something in a wvacuum.
Everybody knows as to what is hap-
pening in East Pakistan. You cannot
allow any and every emigrant to
come and enter refugee camp. The
Darjeeling Conference policy resolu-
tion does not say that we shall not
take charge of really displaced eva-
cuees, But it is stated categorically
that we cannot undertake the respon-
aibility of rehabilitating immigrants
who simply choose to come from there.
When we cannot rehabilitate the peo-
ple who have already been in your
charge for years and years, how those
can we rehabilitate who are merely
immigrants. That is an impossible pro-
position and an impracticable propoai-
tion, however much sympathetic ‘we
might be towards the refugees. What
is the Government doing? It is
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scheme. If according to my friends no
refugees should go to Rajasthan, Bihar,
TFP. or anywhere else, they must go
somewhere go that they may settle in
large numbers at one place. The land
that has been taken up for reclamation
is about 80 square miles.

Shri V. P. Nayar: 80,000 sguare
miles. (Interruptions.)

Mrx., Speaker: What is this interrup-
tion? I am not able to follow.

Shri V. P. Nayar: It is only correct-
ing a mistake.

Mr. Speaker: Whatever it is, what
does it matter? I find from the
records that Shri Sadhan Gupta took
30 minutes. Was he interrupted? Why
should therc be interruption? ‘Why
should there be laughter?

Shri V. P. Nayar: It was not an
interruption. It was only a correc-
sion.

Mr. Speaker: The hon, Member may
go on with the trend of his speech.
He comes from Bengal. Can it be said
that he is not as good a patriot as this
hon. Member? (Interruptions.)
Order, order. It is not as if these hon.
Members are always correct and every
other hon. Member is incorrect. This
kind of assumption is not warranted
by facts.

Shri Barman: Shri Sadhan Gupta
had cited facts from 1941 from the
Koraput District Gazetteer. He says
that the land is infested with wild
animals and the refugees sent there
will be devoured by the wild animals.
How can he make such an irrespon-
sible statement being a responsible
Member of Parliament? Is the Gov-
ernment of India whose primary res-
ponsibility is the rehabilitation of the
refugees going to send the refugees to
be devoured by wild animals? I fail
to understand how a responsible Mem-
Ber can make such a statement? He
can read from the report circulated to
all of us as to what we are going to
do in the Dandakaranya scheme. It
has been clearly stated there that this
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land is to be reclaimed and made ac-
cessible by the comstruction of rail-
ways, roads, etc, making it fit for
colonisation and industrial pursuits.
To the extent it is reclaimed, to that
extent it will receive the refugees
from East Bengal. Do they object to
it? If they object to that, you can
imagine the motive that is now impel-
ling them to dissuade the refugees
from going out of West Bengal.

We whole-heartedly welcome the
scheme. We are glad that Parliament
has taken charge of it and taken the
responsibility. We have full confi-
dence that this national undertaking
of resettlement of refugees of East
Bengal will be done in a successful
manner. Tf at some future time we
iind that a few more members or a
few more¢ thousands are pushed out
becausc of rcircumstances prevailing
there, certainly we shall be in a posi-
tion to resettle them. But if we ob-
struct this Dandakaranya scheme from
the very outset, what is the effect of
it? We do not settle these refugees
from East Pakistan. The whole re-
settlement burden falls on West
Bengal and she cannot contain so
many. I think that my friends op-
posite should not try to fish in troubl-
ed waters which this House should
now allow . . . (Interruptions.)

Mr. Speaker: Shri Tyagi.
Some Hon. Members rose—

Shri Braj Raj Singh: Shall I get
time?

Mr. Speaker: I caunol say, Hon.
Members may wait and see,

Shri Braj Raj Singh: I have been
irying to catch vour eye sincc three
or four days.

™Mr. Speaker: I am only calling
hon. Members. I am not myseilf
speaking and therefore, all hon.
.Members will wait. At 1.30 1 will
call the hon. Minister. In the mean-
while, how many speeches can be
made? I will certainly call them, I
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{Mr. Speaker.]
am not choosing one in preference to
another. Al hon. Members are equal
as far as I am concerned. (Interrup-
tions.)

Shri Braj Raj Singh: Mr. Speaker,
you are gagging my Party. My
Party has not been given a chance.
So, I walk out in protest.

1.15 hrs.

(At this stage, Shri Braj Raj
Singh, left the House.)

Shri Jagadish Awasthi (Bifhaur):
I also do so.

Shri Arjun Singh
(Etawah): I also do so.

Bhaduria

(At this stage Shri
Awasthi and Shri Arjun
Bhaduria left the House.)

Jagadish
Singh

xg qrieal Afafer= a7 Srox 67 7
wifrr w7 @ & dfafes #fev
TATY WY Wi &7 @ & | ag gAfAa
%Y 2 1 7 &7 A1 § 07 7w owEAaw
argat g T 2awY odf ) o ¥ ¥w

11 AFRil. 1998

W T qE w7 wwwn< & wrww ¢
fir & 7 wmw dw X § fr whie ®

4
|
]
3
¥

qR & aT& & Ot & I qg Hew gAT
fir 9T wrE ONT w1 T8 FAT Jiied
forg & arg § wWer < I fEwwa w1
HTHAT &TAT I+ SOUT WIS AT AW
FY wATT [E w7 faur W SRY

Shri V. P. Nayar: Please speak in
English.

Shri Tyagi: I was saying that those
friends who are just thinking in terms
of being heir apparent to the Con.
gress Government must see to it that
they do not commit themselves to the
position from which it may not be
possible for them to retract. If they
persist in their slogans asking them
not to go out of Bengal and if uti-
mately they were ever tu come to
power, it will be difficult for them to
ask the refugees to go out of Bengal
Therefore, 1 say that the heir apparent
should not try to behave in an im-
mature manner. In fact the country
might falso be expecting Isomething
from them but if they start behaving
in this manner, it is certain that
will not come to power. That is by the
way.

My point is about those who are
really Indian citizens and yet refugees.
The rest of the refugees are being
very well cared for in the best man-
ner possible. I am really one with
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my friends who claim that it is a pride
for a country that in such a short time
we have been able to manage such a
huge number of refugees flung upon us
so suddenly. It is very creditable. 1
think the refugees also generally ad-
mire and appreciate the services ren-
dered to them by the Government.

But there is the question of the
other refugees: those who were and
are citizens of India, who have never
gone out and who are still technically
citizens of India but whose property is
outside. There are two categories.

in my own town in the vicinity of
Dehra Dun, during the disturbances,
everything was topsy-turvy. The ad-
ministration was practically paralysed.
1 and some other friends had to take
over charge of the district for admini-
strative purposes. I had asked some
of my friends during those days to
function as police men and they came
as police men and we arranged mat-
ters. It was a terrible time indeed.
We came to Delhi and asked the Prime
Minister and Sardar Vallabhbhai Patel
to give special permission to send a
special train to carry some of the
Muslime to Pakistan. I thought then
that there would be a settlement bet-
ween the two countries in due course
and those who went to Pakistan would
probably come back and likewise the
Hindus who had come would also be
able to go back perhaps. 1 regret very
much that T had faith in that idea. It
did not happen. 1 went to the houses
of some of my very dear friends, who
were with me in jail in the struggle
for freedom and told them: “For God's
sake, sit in the special train and go to
Pakistan and I shall call you back
from Pakistan as soon as there is
peace here.” They said they were
leaving their country in tears. They
were not happy to go, but quite a few
families were sent to Pakistan. But
some other: remained. There was
risk of their lives because refugees
were coming 1like streams from
Punjab; people whose houses were
looted, whose children and women
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were killed. After all that, the sur-
vivors of those families could mnot
remain at peace. The result was that
there was disturbance. Therefore, the
Muhammadans living in my town were
advised to go to neighbouring places
where there was peace. Quite a few
thousands of Muhammadans from
Dehra Dun had gonc to ncighbouring
districts like Saharanpur, Bijnor etc.
After conditions of peace were
established, the U.P. Government
decided to ask those Muhammadans to
come back to their town. I was asked
to do that job. Our late Deputy Mims-
ter Khurshid Lal-—he was my colle-
ague—and myself went in a jeep from
village to village where Muhamma-
dans had gone for protection. We told
them: “There is peace in Dehra Dun;
please come back.” They did come
back. But, in the meantime. their
houses were occupied by refugees who
came from Pakistan.

Unfortunately, those houses could
not be vacated. We assured them that
their houses would be wvacated and
they would be lodged in their own
houses. Just in front of my house
there is a road. Thousands of them
are lying on the road-side for ten
yvears now. [ was a Minister of the
Central Government for some time.
They expected that, perhaps, 1 will
be able to wield some influence with
the Government. I did my little bit,
but I am sorry to say that for so
long—it is ten years now—those
Muhammadans, who are genulne citi-
zens of India, have not been restored
their own houses.

1 claim that those citizens are also
refugees. They have borne it for ten
vears quietly. It was only a week
before Maulana Sahib died—unfortu-
nately—that 1 addressed a letter to
him, and he promised to mc {o speak
to Shri Mehr Chand Khanna nnd see
to it that those people are now accom-
modated somewhere.

Shri Mehr Chand Khaona: He did
write to me.



. Bhrl Tyagh: Did he? To ﬂl m
memory I will convey that to those
people. But, if those people are not
rehabilitated, I feel that I shall have
to leave my own house—because the
onus is on me, for I brought them
back to that place and I personally feel
concerned in that matter—and lie on
the pavements along with those Indian
refugees. Let not the Muhammadans
in India feel that they have gone alto-
gether guardianless, so long as every
Congressman carries with him
Mahatma Gandhi's will. His great last
will when he was murdered rests on
the shoulders of all Congressmen.
‘Therefore, on behalf of the Congress
Party, I wish to assure the Muham-
madans of India that they shall be pro-
tected as desired hy Gandhiji, and
they will soon feel that they are full-
fledged citizens of India as others
are, They should have no ill feelings
because some of their kith and kin
have gone to Pakistan. Therefore, if
there is any doubt, any suspicion about
that they must vanish. I agree with
Maulana Sahib—when he made a
speech—that those Muhammdans must
be immediately accommodated because
they are citizens of India. They have a
civil right to go into their own houses.
That is one category of refugees.

- T—

There is another category. There
is a similar type of refugees. They
are the Hindus and Sikhs who have
come from the other side of Kashmir.
From Mirpur, Kotli, Rajouri, Bhimber,
Poonch and Muzaffarabad, hundreds
and hundreds of families came running
because they were likewise being
hunted there. They were being looted
when the TPakistanis—thoxe {ribal
people or whosoever they were—in-
wvaded Kashmir.

13-25 hrs.
[Mnr, DrpUTY-SPEAKER in the Chair]

The people in that part of Kashmir
were affected. That part of Kashmir
was vacated by the Hindus ond they
have come away. Those Kashmiri
refugees, as they call themselves, have
gven a hand-out to friends of their

mmmwz In“
they say:

“An unprecedented event in the
History of humanity took place in
Rajouri where about 2,800 girls
and women committed suicide in
order to save their homour.”

It is terrible, Sir, that 2,600 women, all
Sikhs and Hindus, had to commit
suicide just to save their honour. In
that plight those citizens of India are
here today. They have come like
other refugees. We have not been
able to give them compensation be-
causc, perhaps, our law does not per-
mit it. They arec Indians, and com-
pensation was permssible onlv to
those who had left their property
in Pakistan. Unfortunately for these
refugees that little part, although it is
in oecupation by Pakistan, happens to
be de jure still in India. Therefore,
the logic comes that because their
houses are still in India, how can we
Bive them compansation? Their
houses are considered to be still in
India although th.y are not in the
possession of India. For the last ten
wvears thev have waited and waited.
Now, Sir. I am afraid their patience is
also wearing oul. Same is also the
cas¢ with the rest of the country.

After all, either we should have that
chunk of Kashmir back from Pakistan
willingly or, if we cannot have it back,
at lcast let these people who have
becn displaced, these innocent people
who came after great sacrifice, be
treatcd on a par with other refugees.
This plea, this legal plea. this cobweb
of law would not give them much
satisfaction, because they know that
their neighbours, the refugees who
came from Pakistan proper are get-
ting some compensation and are able
to buy some little property on this
land, whereas these people are not
given any compensation because their
claims have not been ascertained and
it is said that their properties are in
India. Therefore, those persons who
have their properties in India and are
still not in a position to make full use.



your moral and legal responsibility
to see that it is done because it is not
their fault that Pakistan is.in occup-
ation of their houses. It is your
fault, if at all it is a fault

Therefore I plead for these two cate-
gories of refugees. One category is
the Mnhammadans who have not gone
to Pakistan as Maulana had said, but
who for fear of life and for safety
shifted from their houses or properties
and went elsewhers when their pro-
perties were occupied by others. They
are displaced Indians in India. The
same iz the case with the Kashmiri
refugees who have come from Kashmir
after they were looted their families
were murdered. Not thLat nothing has
been done; something has been done.
Some loans were given in the hope
that their compensation may be settled
or their properties may be restored.
They expected everv year that Shri
Krishna Menon would go and regain
back from Pakistan their homes, but
the Government seems to have disap-
pointed them and even the hope is no
more left in them. Anyway, those
people must be compenrsated.

8ir, another point i« that there is
one colony of refugeec in Dehra Dun
known as Prem Nagar. My friend
Shri Khanna is very popular amongst
them. When he went there and visit-
ed that colony, I mvself was In tears
because hundreds of men and women
went round him and began to cry. He
enquired of them: “How are you?
Can I do anything fnc you?” They
said ‘“No" and they cried loudly again.
They said: “When vot vourself have
lost your house and cvervthing, what
grievance can we have”. Those peo-
ple also belong to the Frontier. They
never put in any grievance. That is
the way they have been behaving
patiently so far.

But if anybody cares to look into
that little town It will be seen that
there is no industry. There iz no
employment for those people. They
are all imemployed for all these years.
There was one cotton spinning mill
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sanctioned by my hon. friend to be
opened there but it seems to me that

even between friends there are per-
somwhowmplnchaﬂtﬂehendt.
Well, I understood that some high and
mighty or some people in responsaibi-
lity persuaded that mill to go to
Allahabad rather than go to Prem
Nagar. I was surprised. Of course, I
know Allahabad has its own import-
ance by many ways. There are three
Ministers from Allahabad or perhaps
four today in the Cabinet. So.
Allshabad naturally may have a bigger
weight always.

Shri Mehr Chand Khanna: No
‘Minister has written to me-—high or
low.

Shri Tyagi: I know, I am not ac-
cusing. What [ say is, the importance
of Allahabad lies in the fact that
Allahabad has four or five representa-
tives on those Benches.

An Hon. Member: The Prime Minis-
ter comes from there.

Shri Tyagl: Yes; apart from him,
there are others too. This mill was
sanctioned for Prem Nagar but I now
understand that from there they are
trying to shift it to Allahabad. This
is a pity. I approached the Minister
and he was good enough to assure me
that he would not let the plant be
shifted because there is unemployment
in Prem Nagar, and this plant will
give the people employment. 1 wish
that whether little benefit by way of a
plant or any industry that he may be
pleased to provide there must be re-
tained there so as to give the people
some employment.

Shri 8. M. Banerjee: I want only
two minutes to put questions.

Mr. Deputy-Speaker: There s no
time.

Shrl 8. M. Banerfee: Only two
minutes.

Mr. Deputy-Speaker: After the

Minister finishes his reply, I will allow
to put questions.
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e best of motives, the main ob-
being the rehabilitation
unfortunate people who had to
their hearth and home,

to the western region, my
d from the North-West Frontier
who doez mot happen to be
this afternoon said that rehabili-
tion can be judged, according to
from three main considerations.
am referring to Shri Ajit Singh
Sarhadl. The considerations were,
firstly, shelter; secondly, employment
and thirdly the question of compen-
sation. Before I deal with the three
specific issues of rehabilitation accord-
ing to him, I want to tell the House
that as this Ministry was created with
the specific purpose of rehabilitation
this Ministry_  unlike any other Minis-
y
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would only mention the most impor-
tant ones—settlement on land, grant of -
loans—urban and rural, provision of
houses, educational facilities, training
in vocational and technical trades,
setting up of industries to provide em-
ployment,” homes and infirmaries for
the care of old, infirm and unattached
women and children. Then came two
allied measures. The first was nego-
tiation with Pakistan, because we had
lost large immovable assets there and
in fact at one time and even today
there is a feeling that till we are in a
position to get back from Pakistan
what we have left there perhapa the
rehabilitation work to that extent shall
not be completed. The second was
payment of compensation.

Now, as regards the settlement on
land, we have offered land for the
settlement of five lakhs of families in
respect of the western region. As
regards loans, we have granted loans
to the extent of Rs. 35 crores, urban
and rural. That work, leaving aside
the work of grant of permanent rights
under the Punjab scheme, was com-
pleted last year. As regards education,
training centres and the provision of
gainful employment, we have transfer-
red this work to the permanent Minis-
tries of the Government of India, the
reason being that we feel that the
time has arrived when the displaced
persons in the western region can be
integrated into the economy of the
country. The work of giving stipends
to displaced persons is not being dis-
continued. The work of imparting
training in vocational and technical
trades is not being abandoned. Simi-
larly, provision of employment in colo-
nies or townships to which special
reference was made last year, is not
being given up. The funds which have
been allocated to us under the Second
Five Year Plan are being transferred
to these Ministries along with the
work that we were doing.

To me, Sir, the obvious advantage in
transferring this work of providing
gainful employment to the Ministry
of Commerce and Industry is some-
thing which I think will bring better
reaults. They have got the overall



come to the conclusion that where a
refugee in the initial stages did need
some specialised treatment, some
specialised care and attention, that is
perhaps no longer required or is not
greatly required. So, the work as I
have just mentioned either of edu-
cation, medical relief, training in voca-
tional and technical trades or provi-
sion of employment, is not being
abandoned. It is going 1o be continued
and subject to the availability of funds
I believe this work will go on till the
end of the second Plan period.

I now come to the homes and infir-
maries. As I said, these are for the
care of our unfortunate brethren; old
and infirm; and women and children.
Even today, our expenditure on these
homes is somewhere in the vicinity of
Rs. 80 lakhs a vear. We are transfer-
ring this work to a more permanent
Ministry. The work will be carried
on and these sisters of ours will be
looked after. In fact most of this
work is being carried on by the State
Governments even today, excepting
that the central contrnol was that of
the Ministry of Rehabilitation; it will
now be that of the Ministry of Home
Affairs.

Two other important matters re-
main—negotiation with Pakistan and
the pavment of cormpensation. We
heard our Prime Minister day before
vesterdav when the demands relating
to his Ministry were under diseus-
sion—Y mean the External Affairs
Ministry. He made certain observa-
tions about Pakistan and T do not want
to cover that ground over again. But
in the context of what he =aid. T ean-
not say that I am very ootimistic, but
at the same time. I do not mean to sav
that T am very pessimistie. We will
g0 on making efforts In rerlaiming
whatever we can from Pakietan, whe-
ther I do this work or whether this
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work is done by the Home Ministry,
For the matter of that, where postal

certificates are concerned, it might go

concerned, it
might go to the Home Ministry,
Though we propose to carry on this
work for some time, ultimately this
will be transferred to the permanent
Ministries of the Government of
India, who would deal with this work
in a normal way.

Compensation has been a very difi-
cult and complex problem. I am
grateful to Pandit Thakur Das Bhar-
gava for the kind words that he said
about me. I am not unhappy about
the remarks that he has made about
my administration or some of my offi-
cers. I only want him to appreciate
that there were 4,680,000 persons when
the rules were framed by this Parlia-
ment about two years ago in Septem-
ber, 1955. Fe disagrees with me; he
has disagreed with me before and I
respect him for his views. But he
knew, as a member of the Advisory
Board, the amount of work that he
and his committee had to do. It was
a new scheme with no parallel in
history—a scheme to give compensa-
tion to 4.80.000 persons amounting to
Rs. 185 crores, not in hard cash as
vou know, but tied up in loans, in
Government-built property. in evacuee
property and so on. Two yvears ago,
I gave an assurance to this Hou=e that
mv target wa< one lakh a vear. Today
the figures that are given to the House
in mv annual report relate {0 the
period up to the end of January, 1958,
During the la<t two months—I mean
Frbruary and March—we have made
further pavments. Todav the figure of
claimants whose cases have been dis-
poed of or settled comes to nearly
3.13.000 vpersons. The exact number
is 3.13,668.

Shei BS. M. Banerjee: Including
February and March?

Shrl Mehr Chand Khanna: Yes: it
leaves a balance of about 1,50.000 per-
sons out of 4.60.000. who were on our
head. We have pafd over Ra. 80 crores
in compensation. Of this, about Rs. 48

" e gt 3 0
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{Shri Mehr Chand Khanna)

crores is in cash and the balance of
Rs. 88 crores or so by transfer of pro-
perty and by adjustment of public
dues. Perhaps it may not be correct
to say that we have only paid Rs. BO
erores, because properties of the value
of about Rs. 40 crores—I am subject
to correction—have been auctioned,
though we have only been able to
take into account property worth
about Rs. 21 crores. If I take the total
figure, it would mean that we have
paid compensation, though we may not
have settled the accounts, to the extent
of over Rs. 100 crores. The work of
compensation, 1 think should take me
another 15 to 18 months to be com-
pleted, leaving aside the hard core.
1 do not want to make any boast, but
if I could do it earlier, it would be
80 well and good. But I am hoping
that the cases of the remaining per-
sons—-1,50,000 out of 4,80,000—will be
disposed of within the next 15 to 18
months,

Az the Minijster-in-charge, it iz not
10@ me to judge the work of my Minis-
History perhaps will record its
appreciation Pandit Thakur Das
Bhargava told me that I could not for-
get that I was also a displaced person.
So, in that capacity, I say that we,
displaced persons, shall always remain
grateful to the Government and the
people of India for all that they have
done to give us help and suceocur in
time of need. The number is very
large, when you come to think of it.
90 lakhs, I believe, have come across
the border. It is not a small number
and the Government of India in spite
of its borrowing programme, in spite
of the serious flnaneial dificulties with
which it has been faced, have spent
a littla over Rs. 300 crores, or to be
exact Rs. 308 crores and the allocation
for the year for this Ministry is Rs. 31
crores—Rs. 20 crores for East Pakistan,
Rs. 3 crores for the Dandakaranya
scheme which is primarily and mainly
for the rehabilitation of displaced
persons from East Pakistan and Rs. 8
crores for completing the residuary
work on the western side.
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Some points were raised by hon.
Members who wanted me perhaps to
give a little greater attention to the
eastern region. 1 hope they will for-
give me i I only touch upon two or
three points.

First of =ull, I want to come to
Kashmir, my friends who have come
from Jammu and Kashmir Shrimati
Krishna Mehta, who is a great sufferer
in the cause of the emancipation of
our motherland—perhaps more than
most of us—appealed to me in a sister-
iy manner yesterday and drew my
attention to the unfortunate plight of
these people, I want to tell you, and
through you to the House, that we
have the same sympathy for them,
we have the same consideration for
them as she has; not the way the
last speaker, my valued friend, Shri
Mahavir Tyagi advocated. In the
matter of relief and rehabilitation, no
discrimination has been made bet-
ween the Kashmir displaced person
and a displaced person coming from
West Pakistan.

When the guestion came about the
allotment of allottable houses under
the Compensation Scheme, it was de-
cided that if a displaced person from
Jammu and Kashmir is living in an
allottable house, he will have the
option to become the owner of the
house in the same manner as non-
claimants from West Pakistan; that is,
he will get the consideration and
benefits for paying the price of that
house—20 per cent. in advance and
the balance in seven instalments.
Similarly, when the question of the
realisation of arrears of rent came,
the same concession was extended to
them. I went a step further in their
case. And what I did was that in the
case of those who were not in a
position to purchase those houses, be-
cause we have not been able to en.
tertain their claims, a decision was
taken that the house in which a re-
fugee or a migrant from Jammu and
Kashmir is living, that house, if he
is not in a position to buy, shall not
be put under the hammer, That
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decision was up to the end of last
year and it has now been extended
till the 31st of December, 1958. That
is to give him a sort of satisfaction
that if he can become the owner, let
him become the owner and if he
cannot become the owner; there is no
intention of imposing a new landlord
upon him. The landlord will be the
Government of India.

Recently we have issued a circular
letter to the State Governments. And
I do not know why Shri Mahavir
Tyagi was modest, for he has played
a very important part. I will only
read two or three lines from that
circular. It was issued on the 24th
March, 1858 and it will go a very
long way in helping these unfortunate
brethren of mine. It deals with the
arrears of rents and the realisation of
loans. The exact words are:

“Similar concession is to be
allowed to the Kashmiri displac-
ed persons” (that relates to 20
per cent. and the realisation of
the arrears of rents) “In order,
however, to obviate the hardship
in deserving cases, it has further
been decided that each case of a
Kashmiri displaced person should
e considered on merits and, in
hard cases, where it might be con-
sidered that realisation of rent,
even on the concessional ‘basis,
would create distress, it is sug-
gested that eviction proceedings
or coercive measures should not
be adopted. In these cases, re.
alisation of arrear of rent or loans
may be suspended or staggered
further to avoid distress.”

That, I feel, should amply meet
with the cases in the circumstances in
which we are placed today.

Pandit Thakur Das Bhargava: And
ultimately remitted.

Shri 8. M. Banerjee: About the
Kashmiris I want to say something.

Shri Mehr Chand Khanna: I am in
charge of the House.

Shri 8. M. Banerjee: What?
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Shri Mehr Chand Khanna: I am
speaking; that is what meant. I do
not mean that I am in charge of the
House. I am in possession of the
House.

Shri 8. M. Banerjea: That is not
fair,

Shri Mehr Chand Ehanna: I am not
giving in.
Mr. Depuiy-Speaker: The thon.

Member will realise that I cannot
help it.

Shri Mehr Chand Ebhanna: I am in
possession of the House.

Shri 8. M. Banerjee: But the
Speaker is still there.

Shri Mehr Chand Khanna: Pandit
Thakur Das Bhargava has referred to
two other matters. One is about the
service, I think that was the main
point that he made. Tyagiji referred
to displaced Muslims within the State
or within the country. Shri Ifzul
Rahman referred to section 16 cases.
I will briefiy touch on them.

As regards the services, so far as
Faridabad is concerned, the retrench-
ed employees are given priority like
the employees of the RFA by the Em-
ployment Exchanges for being spon-
sored for employment. There we
accord the same treatment as is be-
ing given to the retrenched per-
sonnel of the RFA. They can go and
register themselves with the m-
ployment Exchange. That is point
No. 1.

Point No. 2 is about displaced
Muslims within the country. One
case has been brought to my notice
of some Muslim families in Dehra
Dun. I had been there and I have
locked into their conditions. I do not
say that their conditions are too good.
They are living in a state of acute
congestion. 1 have taken up the
matter and I hope a decision regard-
ing them will be taken soon. They
have never owned any property.
They are tenants. Our idea is to
provide them some sort of accommod-
ation so that they can live in comfort
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and ease. ‘That question will be
decided fairly soon.

As regards section 16 cases, I am
reminded of an Urdu saying

“Foesgiag e § a6 g
1 wish Maulena was here.
ot Wo Wo wdl : T TW W

wwa & |

Shri Mehr Chand Khanna: In the
matter of evacuee property in India
what the Government of India
has done will always remain in
golden letters in the history of this
country. We have property worth
Rs. 500 crores in West Pakistan. 1
am only taking of immovable pro-
perty. The value of property here
would come to only Rs. 100 crores.
But we were the firgt to take a de-
cision in 1954 that after the 7th of
April, 1065 any person against whom
a case was not then pending shall
not be declared an evacuee from that
date onwards. That was a unilateral
decision that our country took. In
Pakistan of course, we do not want to
emulate them-—the Hindus and Sikhs,
excepting a small proportion in Sind.
had been thrown out and it was only
last year that they took a reciprocal
decision., We do not think in terms
of Muslims? We think in terms of
infusing a sense of honour, a sense of
dignity, amongst our nationals in
this country.

14 hrs.
When I took over, about 8,000 cases
were pending under section 186. I

have circulated a note. I have
appointed three special officers of the
rank of District and Sessions Judges.
I have loocked into each case myself.
Where I have found a case difficult I
have even gone to the Ministry of
Law and sought their advice. In
over 3,300 cases properties have been
restored to the value of over Rs. 250
lakhs. We have not done all this
with a view to advertise them, or pro-
pagate the secular aspect of the State.
We have done this because we have
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rightly felt that these properties should
not have been declared as evacuee
properties. But I am also bound
down by the Act. I have not got any
vast power. If Abdul Rahim, who
has lived in this country for ten years
and whose property was declared as
evacuee property in the name of his
brother, Abdul Karim, and for ten
years it has been in the possession of
the Custodian—for ten years we have
been looking after that property and
have been realising the rent of that
property because that property occurs
vested in the name of Abdul Karim-—
today after ten years wakes up,
having lived in India very near his
own property, and says, “Restore that
property to me” I have to take the
law into consideration. Even then, I
have looked into all the cases—each
one of them—referred to me by
Maulana, because ]I feel, I have said
so before and I repeat it again, I
would rather go to the Finance Min-
ister of India, I would rather go to
my colleagues in the Cabinet and tell
them, "“Give me a few crores more
so that I can implement my com-
pensation scheme” than cast a greedy
eye on the property. of my Muslim
brothers in this country. I shall
never do that. That has never been
our prineiple. That has never been
my policy and I can assure Maulana
Sahib that my past record, my past
tradition and my past friendship, if
it has any meaning, will be a
guarantee to what I am saying.

Now, I come to East Pakistan_

Shri 5. M. Banerjee: What about
the 18,000 refugees, which Pandit
Thakur Das Bhargava mentioned?

Shri Mehr Chand Khanna: You did
not take part in the discussion. I
have since five minutes past two yes-
terday listened to everyone. Please
let me go on. I go on requestng you.

Mr. Deputy-Speaker: The hon. Min-
ister need mnot take it up.



nature of the problem in the weastern
region is so different from that of the
west, There it was a frozen and a
two-way problem, but in the esastern
region it is a one way problem and it
has gone on in different spurts—1047-
48, 1850 brought about the MNehru-
Liaquat Pact, 1855 and 1836. We
have, as it has already been stated,
nearly 42 lakhs of displaced persons
in the eastern region—42 lakhs as
against nearly 50 lakhs in the western
region. Of them, about 32 lakhs are
in West Bengal, about nine lakhs in
Assam and Tripura and the balance
of about one lakh in the States of
Manipur, U.P., Bihar and Orissa.
That is my problem. The numbers in
U.P. and Manipur are very small and
according to our estimation the pro-
blem of the old migrants or the old
D.Ps. in those two States has already
been resolved. As regards Bihar and
Orissa—] am not talking of the new
ones that I have sent to Charbatia or
Bettiah, I am talking of the old
population—by far and large that
problem has also been resolved and I
am hoping that by the end of this
year whatever remains to be done
will be done,

Now, I come to Tripura and Assam,
where the numbers are large. We
have made very great progress. We
have made substantial progress. I do
not want to say all that is contained
in my report. 1 think if the popula-
tion remains as it is today, we should
take two years to liquidate that pro-
blem.

Now I come to the most difficult
problem and that is the problem of
the displaced persons in West Bengal.
There, as 1 have said, we have 32
lakhs of displaced persons. I would
like to divide this problem of the dis-
placed persons in West Bengal into
two parts—those in camps and those
who are not in camps. We put down
the number roughly at about 28
lakhs of those outside camps and
2,860,000 or something like that of
those in camps. I am often accused of
keeping a very large number of per-
sons in camps and wasting the national

period, as you would recall and the
House will also recall, a very large
number of persons came on forged
migration certificates or without any
valid documents. Their number was
anything between thirty and thirty-
five thousand. First of all 1 felt that
I will only take charge of those who
had come on valid migration ocerti-
ficates, but when a pressure was
brought to bear upon me and my
Ministry, we have also accepted those
who had come on forged or false
migration certificates. The result
was—it is very important—that the
number of the camp population were
up to 3,50,000 persons. Towards the
end of 1956 I had 3,50,000 persons in
camps. In the year 1957 another
8500 went into the camps, making
the total of about 3,60,000. During
last year—] am talking of the last
twelve to fifteen months—we have
been able to disperse about 50,000
persons from camps. The population
today is roundabout 3,10,000.

Shri Panigrahi (Puri): In camps?

Shri Mehr Chand Khanna: The
wopulation today is 3,10,000. Of them
about 50,000 are in Tripura, Bihar
and Orissa leaving aside a balance of
2,60,000 in West Bengal. If undie
interests is not taken by some of my
friends in Calcutta.......

Shri Bimal Ghose: If only you take
fnterest.....

Shri Sadhan Gupta (Calcutta-East):
You take due interest.

Mr. Deputy-Speaker: He is talking
of some of his friends in Calcutta and
nobedy here,
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fifty or sixty thousand belong to that
liability or permanent category as we
call them— that is the old and the in-
firm and the unattached women and
children. That leaves a balance of
two lakhs,

I told you that on the one hand 1
have 32 lakhs of persons in Benga]
who, according to my friend Shri
Sadhan Gupfa, have not been re-
habilitated, and every penny that has
been spent upon then—I wish he had
sald, has gone down the Hooghly—but
he said, has gone down the drain.

Mr. Depnty-Speaker:
that also goes there!

Shri Mehr Chand Khanna: Yes, Sir,
ultimately that also goes there. Thank
you very much.

Ultimately

You hear this hue and cry every-
day in the newspapers, though
according to me we have been able
to rehabilitate at least five lakhs
families in the eastern region—that
means, about 25 lakhs of persons. 1
do not say that every one of them
has been completely rehabilitated;
some of them may need a further
dose of rehabilitation. But my friends
who are very keen to read the

newspapers—and one of them is even -

an editor, sitting in the House—my
friends opposite are never tired of
throwing these newspapers at my
face. May I humbly ask, why is it
that you hear only of these two lakhs
agitating, holding demonstrations,
stopping vehicular traffic, courting im.
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prisonment, and you  hear nothing
about the twenty-nine or thirty
lakhs who are not in the camps?

An Hon. Member: They would
like to go to the rehabilitation cem-
tres!

Shri Mehr Chand Khanna: Either
they have to accept by implication that
they have been rehabilitated, or that
is not a live problem; or the lve
problem is only of these two lakhs
who are in the camps. I would even
go a step further. As regards these

persons in camps, I circulated a
statement to all Members of Parlia-
ment and Pandit Thakur Das

Bhargava referred to it, I am accused
of not paying any attention to them.
My friend even suggested that they
should receive ‘continued attention’,

What have we done for these per-
sons? Where the per capita income
of the country is Rs. 21 per head or
Rs, 105 per family per mensem, we
are spending upon these people at the
rate of Rs. 125 per mensern per
family, including infants and
children. That is my expenditure. 1
am only saying that, Sir, with a view
to tell you that here are these per-
sons who are living in camps for
seven, six, flve, eight years, forcing
the Government of India possibly in
my obligation to them spending this
big sum of money on them every
month. The demand comes to Rs. 10
crores a year, all coming from the
national revenues, frome ‘the tax-
payer, We are spending upon them,
we are providing them with shelter,
we are providing them with food, we
are providing them with cloths; if
they get married we also give them
a little present; and if a son is born
to any one we also look after him
and give some extra doles; and if a
man marries from outside he can
be my guest, he can bring the bride
into the camp. But, “Oh, they are
living in a very miserable condition”
according to Shri Sadhan Gupta.

An Hon. Member: Terrible,
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Shri Mehr Chand Xhamnma: Yes, I
know it is “terrible”! And that is what
I am coming to. I want you to ap-
preciate that if they are living in a
terrible condition why is it that they
make an effort to rehabilitate them-
selves and why is it, as Shri Barman
said. that our friends opposite help
them in formulating schemes for
them and in finding good lands for
them in West Bengal? According to
them there are lakhs and lakhs of
acres in West Bengal. (Interruption.)
Dr. Roy’s statement has no value. My
appreciation of the problem is below
par—"dead reports, all written ages
ago, there is a lot of profit, there is a
lot of cultivable land.” Why not find
it? Why must you ask that I must sit
with you and a committee of the
House and go about with them and
then find out ‘there are the lands'?
You are pining for them. You feel so
much for them that your heart bleeds.
Why don’t you come to me with their
cases; and if I do not look into them
and examine them and if they are
not sanctioned, I can be accused. But
knowing perfectly well that they have
no lands and this cannot be done, you
say ‘“take them to danga lands. If I
take them to danga lands what will
happen? What happened at Sambal-
pur? We spent Rs. 20 lakhs. The re-
sult was a waste, complete waste.
Should 1 try that experiment agmin?

I simply wish to say that these
friends of mine do not want to go
outside West Bengal. The Danda-
karanya scheme which is still in the
examination stage, about which I have
circulated a detailed brochure, has
been condemned, completely con-
demned by the opposition parties.

An Hon. Member: By bell. book
and candle!

Shri Mehr Chand Khanna: I think
somebody remarked the other day
that it willk be a graveyard. Some-
body's paradise iz on the periphery cf
Bihar, .

Shri Subiman Ghose (Burdwan):
That is an incorrect statement.
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Shri Mehr Chand Kbhanna: I am not
talking about you.

Shri Subiman Ghoese: You are not
entitled to make an incorrect state-
ment. I did not make that statement.

Shri Mehr Chand Khanna: I only
wish to bring to the notice of the
House that if I do not take my friends
outside West Bengal and rehabilitate
them, then I am charged with the
complaint “you are not treating it as
a national problem, the rest of India is
sleeping quiet over the miseries and
misfortunes of the displaced person
from East Pakistan”. And if I go to
my Chief Ministers and tell them,
“Even to the detriment of your local
population, give me your lands and
your best lands, I want to bring my
friends”, they say “Bihar is no good,
Orissa is rotten, Madhya Pradesh we
cannot think of, Rajasthan is a desert”
as if Mr. Mathur is not alive up tili
this day.

An Hon, Member: He can live all
over the world.

Shri Mehr Chand Khanna: Who
realises that during the last one year
I have sent 40,000 persons out of West
Bengal under my personal scheme?
Can any one dare challenge my
figure?

An Hon. Member: And if they
come back?

Shri Mehr Chand Khanna: I have
taken them to Madhya Pradesh. 1
have taken them to Ambikapur. So
far not a single person rehabilitated in
these colonies has come back-—unless
my {friends from outside start taking
undue interest in them,

Now, 8ir, let come back to the
camps. I have got only ten minutes
left. I told you why my friends do
not want to go out of West Bengsal
Till about six months ago I was also
in the dark. I said, “What is the
reason? lHere are nice people living
m camps, a life of indolence. Their
mind is not being worked in useful
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{Shri Mehr Chand Khanna)
channels. They are becoming a prey
to the slogans and some catchy phras.
[ sometimes put from  Amritsar,
sometimes from Kerala and sometimes
from Madhya Pradesh.”™

An Hon, Member: From Lahore also.

Shrli Mehr Chand Khanna: I had a
survey made, and this survey was
conducted within the last four or five
months, a survey of about 20 per cent
of the camp population in West
Bengal. What does the survey indi-
cate? The survey indicates that 70
per cent of the people in the camps
have a private income of their own.

Shri Sadhan Gupia: On circum-
stantial evidence.

Bhrli Narayanankutity Menon (Muk-

andapuram): What are their
avocations?

Shri Mehy Chand Khanna: Come
with me to Ranaghat. I will show

you 400 shops which have been occu-
pied by them. But, you will have to
give me protection.

An Hon. Member: You will be safe.

Shri Bimal Ghose: I will show
people who are starving in Ranaghat.

Shri Mehr Chand Khanna! Bear
with me for ten minutes. I listened
to vou with great respect yesterday.

Shrl Panigrahi: Have
courage to go to Ranaghat?

Shri Mohr Chand EKhanna: Who is
that?

Some Hon. Members: This side.

Shri Mehr Chand Khanna: You
mean from Orissa? Thank you very
much. How brave of you. (Interrup-
tion).

Mr. Deputy-Speaker: Shall the
Chair be ignored altogether?

Shri Mehr Chand Khanna: I respect
you very much; I am grateful to the

-

you the
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My. Deputy-Speaker: 1 am requast-
ing both sides.

Shri Mehr Chand Khannsa: Thirty
per cent of themm have close relations
in Pakistan, brothers, aisters, fathers,
mothers, on visiting terms. I find a
substantial percentage of the women
in the Homes have their husbands
alive, some of them living in the
camps. Some of the so-called orphans
have their tfatherg alive.

Shri Bimal Ghose: It happens
sometimes.

Shri Mehr Chand Khanna: Some
mothers who are supposed to be des-
titute have living sons who are earn-
ing in West Bengal near about the
camps. That is the reason. There
you find the reason, If I take these
people and they are willing to go
with me to Kotah, Dacca will be far
away, I will lose my roots or the
income that I am making in the
camps or round about the camps in
West Bengal. I am not against that.
I am very happy if my unfortunate
brethren are in a position to salvage
something from Pakistan. Nobody
would be happier than myself if they
can find their roots in the economy of
West Bengal. Who would feel hap-
pier than the Rehabilitation Minister
that a part of this problem has been
resolved? But, it is very: unfair to
me, it is exceedingly unfair to me, to
the Government and to the Ministry.
But, the refugees themselves speak
very little about it. It is my friends
or the Vastuhara Sammelan. I won't
name the party under whose auspices
that is working.

Shri Bimal Ghose: Who have gone
to jail?

Shri Mehr Chand Khanna: I won’t
name the party. I they must know
itis the PRP. . . .

Shri Bimal Ghose: Whoshave gone
to jail? The refugees.

Shri Mehr Chand Khanna: . . .
and the U.CR.C. I say, why balme
me for keeping the campa. ]I tell the



The thing is very clear. Make your
own schemes and being them to me.
Or, have faith in me and get yourself
rehabilitated in my schemes. If you
will not make your own schemes, and
you will not come with me outside
West Bengal, naturally a day will
come and a day has to come when we
have to take a decision, how long we
propose to keep these camps, how long
we propose to go on giving these
doles which, everybody is agreed in
this House, have a very demoralising
effect, In my view,—~may be very
unfortunate—but my view is that by
and large, the refugee population in
West Bengal or in the eastern region,
I won't say that they are properly
rehabilitated, I won’'t say that they
are satisfied, I certainly say that they
are contented. Who should make the
biggest noise? Those on whom we
are spending Rs. 10 crores?

The actual charge against me or my
guilt is that I beg of the States out-
side the eastern region to rehabilitate
my brethren and they say, we shall
not allow these people to go outside
West Bengal. Why don't you leave
them to their own fate? 1 am appeal-
ing to a much bigger audience outside.
Leave them to their own fate.

Shri Bimal Ghose: Let them die.

Shri Mehr Chand Khanna: Twenty-
nine lakhs outside; the rest have not
died.

Shri Bimal Ghose: Many of them
have,

Bhri Mehr Chand KEhanna: The way
you pine for them and fight for them,
I know. You have cpme to me and
talked to me about them so many
times; those on whom we are spend-
ing Rs. 10 crores. The average per
capita income of one who sweats and
toils is only Rs. 105. The Government
of India is spending Rs. 125 per month.
We are accused of apathy. Who are
friends.—who proclaim to be their
friends—please see that you are not
rehabilitated so that this problem
remains alive.
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If we have to tackle this problem,
we have to see that this problem is
resolved. We have to see that the
people are rehabilitated. Would you
believe me that today, rehabilitation
of each family that I am taking out—
I am not taking out for any pleasure
of it, why should 1 take a man out
of West Bengal if the Government of
West  Bengal wants to keep
him there—costs on an average Rs.
5,0007 That is the minimum cost of
rehabilitation of a displaced family
who comes on my hands today. It is
not a small sum of money. Previous-
ly, our schemes may have been faulty.
Our schemes may have been defective,
Today, we take jolly good care to see
that each scheme is well planned and
the holding that is given is economic.
That is the reason why you find that
where there may have been deser-
tions in the initial stages, there have
been no desertions whatever during
the last 1 year or 15 months. Those.
friends from West Bengal, 40,000 per-
sons who have gone with me on my
assurance to Madhya Pradesh and
other places, have they died? Let
them die! Have they died? I invite
him. He is a friend of mine. I invite
others too, whenever they want, to
Daramjayagar, Ambikapur, Kotah and
other places. They are welcome to
come with me. They can see the
conditions for themselves. If there is
any defect, I am prepared to look into
them. But the mere idea, please do
not go out of West Bengal, Bihar is
a terror, Orissa is a graveyard, Danda~
karanya, you will be devoured by wild
tigers as if nobody is living there,
black water, black fever, white fever,
God knows what not,

If you will give me five minutes,
Sir, 1 will deal with two important
matters regarding the eastern region.
Or I can finish here, Sir.

Mr. Deputy-Speaker: The hon.
Minister will go on, We can &it five
minutes afterwards.

Shri Mehr Chand XEhanna: The
Government has been accused of seal-
ing the border,
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Shri Bimal Ghose: Who has ac-
cused?

Shri Mehr Chand EKhanna: You
might not have done so. Some one
sitting in front of you might have
done #0.

Shri Bimal Ghose: Not sealing.

Shri Mehr Chand Khanna: The word
was “sealing” the border; 1 heard it.
The implication was that we are not
allowing anyone to come out of East
Pakistan. That is wholly incorrect.
We have laid down certain priorities.
These priorities are based on humane
considerations. I shall read what the
priorities are: orphans with no gaur-
déans jin East Pakistan; unattached
women and widows with no livelihood
in Pakistan; wives joining husbands
in India; grown up girls going to
India for marriage; families living in
isolated pockets; members of split
families part of which has already
settled in India: persons whose near
relations, on whom they are entirely
dependant, are in India. These are
the priorities that we have laid down.
What is wrong with these priorities?
If it is felt that there is a class of
persons who should be included in
these priorities, well, somebody can
make a suggestion, and 1 am pre-
pared to look into it.

The second guestion is about assur-
ances given in the past and the assur-
ances not being honoured. 1 am sure
this will never be said of this Govern-
ment. This question of the new mig-
rants from East Pakistan after a cer-
tain date, as was mentioned by Shri
Barman, was examined in the Darjee-
ling conference. What did we say?
There are 42 lakhs of refugeeg in the
eastern region today. Some of them,
according to the Opposition, are living
in disgraceful conditions in camps.

Shrl Bimal Ghose: According to you
rehabilitated?

Shri Mehr Chand Ehanna: They
have not been rehabilitated, things
are going from bad to worse, money is
going down the drain.
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Shri Bimal Ghose: Do you accept
it?

An Hon. Member: It is an admission.

Shri Mehr Chand KEKhanna: What
did we do? Even if there is an lota
of truth in the allegation that is being
made, let us think about it. What we
did wag this. Looking into the condi-
tions of the displaced persons who are
alreadly on our hands and taking
into consideration the paucity of lands
in West Bengal as well as the employ-
ment potential and the land potential
which is hardly of a marginal or sub-
marginal nature in the other States,
if these persons are to be properly
rehabilitated, should we invite or take
more persons on our hands?

Shri Bimal Ghose: You are taking.

Shri Mehr Chand Khana: Even
then, the Prime Minister stated In
reply to a question by Shri Bimal
Ghogse:

“It has been decided that the
Government should not ‘accept
responsibility for extending
rehabilitation benefits to future
migrants from [East Pakistan.
Special cases may be considered
individually, but generally speak-
ing it will not be possible for
Government to give these beneflts
indefinitely to an indefinite num-
ber of persons.”

Shri Bimal Ghose: Against past
assurances.

Shri Mehr Chand Khanna: What is
the past assurance I am trying to
find out.

Shri Bimal Ghose: Very categorical.

Shri Mehr Chand Khanna: The past
assurance is about the rehabilitation
of displaced persons from East or
West Pakistan. What is the definition
of a displaced person?—a person who
has come from Pakistan on or after
1st March, 1947 either on account of
disturbances or the fear of distur-
bances. Is a man who is now coming
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out of East Pakistan a migrant, immi-
grant or a displaced persoan? Even
then, the Prime Minister has zaid that
on human considerations, and on the
priorities that have been laid down,
migration certificates will be issued,
and in hard and deserving cases
relief benefits will be given. I think
that is a very fine statement which
can be made by anybody who is inter-
ested in the solution of the rehabili-
tation problem in the country today.

I thank you very much for giving
me a little more time.

Mr. Deputy-Speaker: Shri Banerjee
wanted to ask one question.

Shri 8. M. Banerjee: I only wanted
to put one gquestion. Pandit Thakur
Dag Bhargava has made the particular
point that about 80,000 of the refugees
are rural refugees. So, I request the
hon. Minister to say something about
that case. After all, they are 80,000
persons.

Shri Mehr Chand Khanna: Are you
talking of the rural mnon-substantial
houses?

Shri S. M. Banerjee: Yes.

Shrt Mehr Chand Khanna: Thank
you very much.

As you will remember, rules were
passed in this House regarding the
non-substantial houses and at one
time, you would recall, the policy of
this Government was that as far as
the rural houses were concerned, we
would only give them at the rate of
50 per cent, but then the Government
agreed to give them on the basis of
100 per cent.

The definition of a non-substantial
house was accepted, I believe, years
ago, and under that definition claims
for rural houses were invited. Now,
somebody from the Punjab went to
the Punjab High Court, and in a
Single Bench case a decision was given
by Justice Khosla. I do not remember
his exact words. It was to the effect
that perhaps a single house can be
appurtenant to the land, but not a
number of houses. The Government
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went up in appeal before the Punjab
High Court. A decision was given by
the Full Bench, and I will read only
a few lines from it. That court while
accepting the viewpoint presented by
the Government stated:

“A reading of the whole rule, in
the context of the Act under which
it was framed, seems to indicate
that each separate building in non-
urban area is to be separately
valued, and only where the value
of a single building, including of
course its necessary appurtenance,
comes up to Rs. 10,000 or more, is
to be considered admissible for
purposes of a claim.”

I believe a press note to this effect
which was circulated by the Ministry
of Rahabilitation clearly explaining
the position has not been seen by my
friend opposite. I will send him ane
other copy.

Mr. Deputy-Speaker: Do hon. Mem-
bers want any cut motions to be put
separately?

Shri Sadhan Gupta: Will you please
put 1502 separately?

Shri S. M. Banerjee: 1573 and 1574.

Mr. Deputy-Speaker: They have
not been moved. Therefore, they
cannot be put,

Shri 8. M. Banerjee: I moved them.

Mr. Deputy-Speaker: When did he
move them? When the hon. Members
were asked to indicate their inten-
tion . . -

Shri S. M. Banerjee: 1 wrote a slip.

Mr. Deputy-Speaker: No. I find
from the Table that they have not
been moved. No indication has been
given.

Shri 8. M, Banerjee: I sent a slip
vesterday.

Mr. Deputy-Speaker: Today 1 have
received the chit just now—11th April,
1958.

Shri S. M. Banerjee: Today it was
not asked. Yesterday only when the
Speaker announced, I did send the
slip.
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Mr. Deputy-Speaker: No, it ig not
there.

Shri S. M. Banerjee: I have sent. I
am sorry.

Mr. Deputy-Speaker: As soon as I
received his note today, I tried to find
out if really some indication had been
given, and I was assured that there
was no such indication.
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Shri 8. M. Banerjee: 1574 along with
Shri Gupta and 15783 separately.

Mr. Deputy-Speaker: Shri Sadhan
Gupta has also no objection to be
bracketed with him?

Shri 8. M. Banerjee: It is about the
same Bengal.

Shri 8. M. Banerjee: On that basis
I got & chance to speak even. I wrote

it.

Shri Subiman Ghose: You are
fighting a losing game.

Mr. Deputy-Speaker: All right. If
the hon. Member insists and he is
sure, then I will accept his word.

May I put it separately or along
with the cut motion of Shri Sadhan

Gupta?

Division No. 7]

Banerjes, Shri Pramgthanath
Baserjec, Shri 8. M.
Beck, Shri Ignace

Braj BRs) Singh, Shri
Chaudhuri, Shri T. K.

Bengal

Bengal.)

Noes 102.

AYES

Imam, Shri Mohamed
Iyer, Sri Paswaca
Khadflkar, Shri
Kodiyan, Shri
Kunhan, Shri

Matern, Shri

~ ShriN o
Mohan Swarup, Shri
Mullick, Shri B. C.
Nayar, Shri Vv, P.1
Panigrahi, Shri

NOES

Dubs, Shri Mukhand
Dwivedi, Shri M. L..
Ganapathy, Shri
Gandhi, Shri Peroze
Ganpsti Ram, Shri
Guha ,Shri

‘Hansda, Shri Subodh
Jhunfhunwala, Shri
Jyotishi, Pandit J. P.
Kanungo, Shri
Kasliwal, Shri
Keshave, Shri
Khimil, Shri
Khwaju, Shri Yamal
Kistalys, Shri
Krishne Chandra, Shri
Kuree), Shri B. N.
Lachhi Ram. Shri )
Lahir{, Shri

Laakar, Shri N. C.

The Lok Sabha divided:

Mr. Deputy-Speaker: The guestion
is:

“That the Demand under the
head Ministry of Rehabilitation be
reduce to Re. 1.
East Bengal refugees out of West

without exploiting the
rehabilitation

(Sending of
potential in West
Ayes 32,

[14.43 hrs
Pate] Shri P, B,
Patel, Shri Balasaheb
Patll Shel UL L.
Pilini, Shri Anthony
Prodhan, Shei B, C.
Rai, Shri Xhushwaqt
e ot
Thakore, Shri M. B.
Valvl, Shri
Verma, Shri Ramiji

Maiti, Shri N. B,

Mallish, Shri U, 8.
Malviys, Shri Motilal
Mansen, Shri

Mandal, Dr. Pashupati
Mathur, Shri Haristh Chandra
Mathur, Shri M. D.
Mehta, Shri J. R.

Mehta, Shrimati Krishna
Minimats, Shrimati
Mishrs, Shri B. D.

Miers, Shri R. R.
Mohidesn, Shri Gulam
Morarks . Shri

Mourti, Shri M. S.

Naidu, Shri Gwindarsjalu
Nair, Shri K. C.
Naldurgker, Shri

Maskar, Shri P. 8.

Netru, Shrimat] Uma
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Omn, Stri
Palaniyandy, Shri
Pazel, Shei Rajeshwar
Prabhakar, Shri NMaval
Raphubir Sabai, Shri
Ram Saran, Shri
Ramakrishnan, Shei P. R.

Ramanand Shastri, Saty ,» Shri Swaran Singh, Serdar
Ramaswami, Shri 5. V. Sen, ShriP. G. Tantis, Shri Rameshwar
Ranbir Singh, Ch. Sahanksraiya, Shri Thimmaish, Shri

Rane, Shri Sharma, Shri R. C. Tyegd, Shri

Rao, Shei D. V. Shastri, Shri Lal Bahadur Upadhyaya, Shri Shiva Datt
Rso, Shri Jaganaths Shobbs Ram, Shri Vedakumarl, Kumari M.
Rso, Shri Rajagorals Siddish, Shri Wasnik, Shrl Balkrlshna

The motion was adopted.

Failure to remove discrimination
betwaen rural and urban rejugees
in the matter of payment of
compensation

Shri S. M. Benerjee: I beg to move:

“That the Demand under the
Head ‘Ministry of Rehabilitation®
be reduced to Re. 1.

Failure to scive the problem u}
refugees in West Bengal.

Shri S. M. Benerjee: I beg to move:

‘“That the Demand wunder the
Head ‘Ministry of Rehabilitation”
be reduced to Re. 1.”.

Mr. Deputy-SBpeaker: These cut
motions are also before the House. I
will now put these two and all the
other cut motions to vote,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The gquestion
is:

‘“That the respeéctive sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March,
1950, in respect of the heads of
Demands entered in the second
column thereof against Demands

Nos. 78, 79 and 1272 relating to the
Ministry of Rehabilitation.”

The Motion was adopted.

[The motion for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below— Ed.]

No. T8—MINISTRY or
REBABILITATION

DeEMAND

“That a sum not exceeding
Rs. 37,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Ministry of Rehabill-
tation’.”

Demanp No. 79—EXPENDITURE ON
DisPLACED PERSONS AND MINORTIIES

“That a sum not exceeding
Rs. 18,77,56,000 be granted to the
President to complete the sum
necessary to defray the charges
will come in course of payment
during the year ending the 3Jlst
day of March, 1959, in respect of
‘Expenditure on Displaced Persons
and Minorities’ ™.

DemaANDp No. 127—CAPITAL OUTLAY oF
THE MINTaTRY OF REHABILITATION

“That a sum not exceeding
Rs. 19,25,00,000 be granted to the
President t0 complete the sum
necessary to defray the charges
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which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

COMMITTEE ON
PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

NINETEENTH REPORT

Sardar A. 8. Salgal (Janjgir): I
beg to move.

“That this House agrees with
the Nineteenth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the Yth Aprl,
1958.".

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Nineteenth Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 9th April, 1958.".

The motion was adopted.

RESOLUTION RE: IMPOSING OF
RESTRICTION ON PERSONS WHO
HAD HELD THE OFFICE OF

GOVERNOR—Contd.

Mr. Depuaty-Speaker: The House
will now resume further discussion ot
the resolution moved by Shri Motilal
Malviya on the 28th March, 1958,
regarding mmposition of restriction on
persons who had held the office of
Governor.

Out of 1 hour allotted for the Jdir-
cussion of the resolution, 16 minutes
have already been taken up, and 44
minutes are left for its further dis-
cussion today.

Now, there is an amendment of this
resolution by Shri Keshava. That is

11 APRIL 1958 I
Persons

of on
who had held the 9538
office of Governor

nut of order. He wants an amend-
ment of the Constitution itself. That
can be done by a direct motion, that
is, a direct Bill and not by any other
means. Therefore, it is out of order.
There is no other amendment.

Now, Shri Braj Raj Singh. The
hon. Member will appreciate that only
44 minutes are left, and since there
are a few Members who want to
speak, he should be as short as pos-
sible.

St wwvrw fag (Fedemanx)
Itegm wEET, it ATHAE & wery
¥ @z oY g waa< faar @ fe T ww
wraew § fa=wre w3 s far safeead
$t TF THT TAITA FAT fXar mur T,
IQ F A% IT ¥ A Y wfwr frmasg
=2 9T & w9AT AraAw 5 awd I
fr fora@ ToT & fga &Y a7 7 9 9%
o aer #r wfesar £ w1aw @ A
% | Fraad: s A & Afaes
# gy &t & aw® wit fw fogx foa
qUSET IR & NTHA & gard 2w
& g A % 99 IJAT FAW & g
SOV, Y wRUTETH ATfreeTe
wEy, e wE § adrw w fame
I sweaT orerdl & faers ®¥ gu
o 7 fod 5@ aav & afews art 2w &
gg wfafwar g& T feay Y wagd
usaary & fd ag 3 7 91 fx &g
TH ATE 5 TAT T AAAET TAFTL *
fa=rs awrer o7 gfaaa T agy F@T
¥ Og A4 TEaT 6 a9 F7 A Afaaw
ufqwrc &, 39 *1 ag ¥ FA—wwl
A% TN AT FT AT F, AF TH «F0
Y TEATA § W T W G L &AT
wrfed—SrfT Lo yraegs o o fedy
ff yagE Tegare w®Y, W e 4%
=g W, sit fr o & feet wiafesa
9% 9T TE LHT §Y, @ ¥ 1§ wTH
¥ ager ag " wifgd fs 39 wrem



ron oY wftvest wY grfr o wft oo
Qur s e & fin off sl & 3w Wt
¥ v @ qu ¥ wfasr Wt @i
qgr ox 2w ¥ aafoel WY ag v

YR ¢, 3T W weR g R A w
wu wOy dyfae s wifgd foed asg
ofy wfirest wY grfr o afw &% 1 F Wrwar
g fs o aeg ¥ sywear wET age
urawrw g rar & 1 4y @ s T
ud, @ fegeara A 10w qor F—
o WY H—adT ¥ 97 ¥ Wy
TRy WY WX urit & fad W w
a7 aramwar g, 9% A0 aww F O
arar | o AT Y e oy
& gy fadiw swrc R AT AT 1 W
I o Ay Tt A T A go
W IA wY w1 M, A qav woraw § v
w% ¥ o gty Y ¥ @ T R,
oY T & Aw GNT B qATe F aff
7%, foT w1 v 9% § 453 w1 www
oY Faer weT, AT A AT ® e Ao 9T
T g R @ ) wH ® 7AW
Y& 7g ow Qe §, o domr
# weq wAY 9% X wEH A g T |
TF FEL €9 e F e WAy €,
I WY A ¥ FET WX GO Mg T
ar fear wmar 0 WY aw@ ¥
TR G ¥ OF G F T8 TS, I N2,
#, g A § forr @Y 3O qiEf & ¢F
Wt faardy wY a% waws frar fe ag
FRAw TR AN g A AT, ag
wrr gar # fad yarw § o9 el g
TR | CEF ATT I T AR W7 AN
T fear o & 1 Q¥ 0T Y o oy
X fasT T wrw faarr wir afssy aff
wex ¥ | W W QR W WY WY OF
e e ot g QA Y, T A
g EF X € o e F g
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g &« far wr e sifew far
wrery §, sifver fapr aror 8, SoreY stk
T A A A oY WYy wgr wewd
gmt'ﬂ‘tiwm"tmwﬂ&
t
a} arewd ® gT9 W F Y gAY
qof ¥ qg auTeTC 9§ Wy fyem ar fie

wXATA w, IR AN AR wr W
ar % ¥, afew www v 77 § wafe g
%8 T A farere ¥ wwrar www fis
firer woyg ¥ safiverst oY srwie o o fing-
wer fear Wil fis vy fipgeary &% T0w
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[ worer Ferg)
qwe @ fudt g Wi § 5 o v o

FICUW WP T AROA A A
e fasge Y areqw At § W AR
oY Ty v g wr awdr § )

The Minister of Home Affalrs

(Pandit G. B. Pant): That is a re-
fiection which he should not cast,

Mr. Deputy-Bpesker: He should
not indulge in such remarks against
Governors.

wit werorwm fag: & F== o fdgw

ww wiger ¥ 6 ag a3 W oo W
werar &t wfatafier sy § 0 2o &
wHET ¥ 9T W W W s §

et Sfafafae o T &1 W Iw

WIATHT ¥ JPTAT 7@ W ST T
*x wT ¥ g i waw ar g fowy
i e g et v ¥ ey wr wfafaieer
ok ot feafer o aff <t o

T Wt af @ ¥, IIrw WP,
geEn g e g w oy W
warQ wY gy [ oW awier aff w T
oY | v e g W e § ot
waar wifgd

b uw Y 'w & oy @ Fier
woo Wi § e oY sy gt S fear
Y §, TEET ET €TET Y waer s
wifgd | W wwwd f g A w
®T R a7 wrewy  gur e @ s F
forer qrdf w1 agwa @, frw o wowIe
AW ¥, IENT aTE ¥ ik gw g T
frdw faar g fe seaaw wiww
wyame s .....

ISR PR . WA Y ww
9T Wi fawarw 7 w0

ot maox fog : SR WY W2
¥ T AT W9 AW | W g @it

Ll o
A wmaara § Ao wr

wrgaT g fn ur ot g® ff agwe awlr
qQUET ¥ O & AT F WA T X 6

|

Pandit K. C. Sharmr> (Hapur): The
Governor’'s position under the Con-
stitution is that he is the representa-
tive of the President of the Union. So
far as that function is concerned, it is
very important. A certain dignity is
attached to it. But there are other
functions in life which are equally
important, perhaps more imporiant
For instance, the lawyex’s function is



M- he iz an instrument In the cause
of administration of justice. I regard
i+ ss the noblest office in human
affairs.

Shri Tyagi (Dehra Dun): Question.
Pandit E. C. Sharma: If he questions
this, I may quote a great jurist who
once said:

“When truth and justice vanish
in the world, you will find them
in the mind and heart of the
lawyer.”

‘This is the history of the world, and
the liberty that we enjoy is the liber-
tv given by English Judges and
English lawyers. Otherwise. . .

Mr. Deputy-Speaker: The hon.
Member is drawn into a controversy.

Pandit K. C. Sharma: 1 am sorry,
but hon. friend wanted a little infor-
mation.

So what 1 beg to submit is that we
are at a stage of development
world affairs wherc it is not the per-
son, however great he may look.
however grand his personal locks be,
that iz important, but it is thc tunec-
tion that is important. The moment a
man goes out of the office, the dignity
and importance attached to that office
passes off to another man who comes
to that office. The man who goes out
of office serves the community ia
other different ways. Therefore, the
proposition that the dignity which was
attached to the office should pass on
to the person after leaving that office
is an impossible proposition.

Another aspect of the guestion is
that our people and people in other
countries too are quite well informed
to be able to differentiate between a
man in office and a man out of office.
Therefore, to argue that he would
sbuse his position is taking the com-
mon man’'s intelligence too near the
ground. The common man, as thc
various election results show, the
talks in the cities show and discus-
sions In newspapers show, is quite
intelligent to distinguish between right
and wrong, between what is important
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and what s superficial and between
what is desirable and what is other-
wise. Let us depend upon the com-
monsense and intelligence of the man
in the street. I submit that a Gover-
nor after leaving office should have
as much right to take to any profes-
sion or trade as any other citizen,
because he does not lose his right to
be a citizen of India and to enjoy any
of the fundamental rights given to a
citizen under the Constitution.

Shri Narmayanankutty Menon (Mu-
kandapuram): My hon, friend, Pandit
K. C. Sharma, said something about
the great legal profession and also
the sayings of great English jurists.
Both English and continental jurists
have said so many things, and ‘what-
ever they have said about the great
end noble profession has cooled down
to some sort of metaphysical legalism,
and sometimes when they talk about
unrealistic things, those legalisms will
be carried to the point of absurdity.

When my hon. friend said that the
common people in India were intelli-
gent enough to distinguish between
personalities and the avocations they
sought he was forgetting a fact,
namely, because of the nature of our
Constitution, we ourselves would, by
allowing the Governors to practise in
certain avocations, becoming to cer-
tain contradictions, That is the point
I want to put before this House. Under
the Constitution, the functions of a
Governor as Head of the State are
manifold, one of them being to assent
to Bills, After being satisfied about
the constitutional validity of a Bill, he
assents to it. The presumption under
the Constitution is that the Governor °
as Head of the State, having been
satisfled that the provisions of the
Bill conform to the provisions of the
Constitution, gives his assent and the
Bill passes into law. Fortunately or
unfortunately, after the five year term,
His Excellency the Governor goes out
n? office and dons his lawyer's robe.

15 hrs.

The client is affected by that plece
of legislation for uw hich he has given



his assent and he knocks at the offiee

vocation behind it. It has got a psy-
chology behind it. It was Dbecause
some peopla in this country who ocught

11 APRIL-1008 Emposition.af seuteiotion op -9

office of Governor

to develop conventions themsslves did
not think it proper to develop them
that way. That is exactly why this
Resolution has come before thia House.
It had a very tremendous psychologi-
cal effect upon very influential sections
of the pecple and ms a reflection of
that it has come.

Even though this Resolution as It is
may not be acceptable to Governmeant,
I appeal to the hon. Minister to think
over this question whether any immu-
nity should be conferred upon these
Heads of States or whether some other
method should be found so that thess
embarrassments, these unhappy con-
ventions should not develop, so that
through the Constitution by which we
are just nourishing our democracy we
can have our own healthy system of
democracy.

Shri Keshava (Bangerlore City): Sir,
1 rise to oppose this Resolution. In
fact, this Resolution contemplates, in
a negative way, to disqualify the peo-
ple who have been cccupying the posi-
tion of Governors from following their
own professions. My respectful sub-
mission is this. Any amount of legis-
lative measures will not serve the
purpose the Mover of the Resolution
has in mind in moving this Resolution
before this House. The least a Gov-
ernment interferes with our life the
best Government it is. I would not
like that the extraordinary intellectual
capacities or professional capacities of
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tirement, In courts other than those
over which they presided. In that way

Apart from professions or avoca-
tions, even so far us the Membership
of this Lok Sabha is concerned, in
fact, I may bring to the notice of this
House that the fourth bench of the
first block here congists almost entire-
ly of ex-rulers. You find ex-ruflers,
ex-Ministers and ex-Governors and ex-
Maharajas, all of them there. It does
not mean . . .

Shri Thirumala Rao (Kakinada):
There are 3 present Ministers also.

Shri Keshava: No proper profes-
sional etigquette would allow at any
time the supposed competition that
may be brought about by the entry
of the ex-Governors of States into
that profession. If at all any restric-
tion is to be placed according to this
Resolution and if at all a convention
has to be established as Shri Menon
Just now mentioned, it is a matter for
the individual himself and, as such,
the legislative prohibition that is
sought in this particular case is ob-
jectionable. When we want to ‘esta-
blish a socialist State what harm is
there? On the other hand, I would
like to suggest that it is very compli-
mentary that the gentlemen make up
their minds to join the rank and file
of the profession and start practice.

I do not agree for a moment with
the observations made by the Mover.
He said—I did not understand him
completely but, in a way he said:

“x ot fagry s wad &
fred wd wr @ § 1" faomer f ar wfY
griusrrag e & qwaw I3
wd § 1 feogs fired aff omd § 1
Under these circumstances, it is not

desirable at all that we should intro-

duce wholesale disqualification for the
ex-Heads of States.

Mr. Deputy-Speaker: Pandit Thakur
Das Bhargava. He will also take as
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much time as the other hon. Mem-
bers have taken.

<o srpnw wriw  (feTe)
wary fedy eftws amge, # & o ol
ot v TregEe ¥ s arew o O W
wY Yur W fir wg oft et ot & uy
araw § fe ag it w2 § wfifaqa
e & @ g A uraw wrreT whivew
® w1 A w3 ¥ o wow

ford oy syt oY Fird &« wfier oy gt
siofy Twy a7 oY AgATT W Afatzee
el Y 34 F @ N gy ¥ =
qwadt fed € 1 ot frewr
waTe son fis ag fish srerer o g
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[ g ere wilx]
ST wscarr | 2w g e wor
¥ fisr N Tw PO e ATEErT
Q& Porr & v o Ay § o e safigear
wifgear w1 v o <@y ¥ ¥ =
% Wy A 9%, a1 &F *? fafreeh #
WA 9% g WY $9 A ¥ wR
t1 4 gg R whedfewr atltaTaw &
YTY BT AT St WL o a9 I, R
& a1 FrereT LAY A amw R
WTHTEY Tg A7 w7 A NrRaw § 4w W
oF uIEHt § w1 wWr §, Wg e
¥ Wiy ®rf o gy + wafe? F wxar §
fexmae s o sa & 7 ad
dtar fr featorasr 7 oorftsr @ 1 dfew
RgT YA F YT &, Ty iy gw
#F ¥ gu, wiwer o 2o hiford |, gfrar @
faat g wradr § qr ImE Hr 2 1

TR W W AET WX AT WY
T | I ¥ a9 wrw gfar
o Ttz 7O w1 S & ) AW @R
qa oY ggt &S ge & 1 F ygIT wEwm
g 5 ag wt fem g & ax
reuT AT a7E afra @i @Y SwH W
Qoaw § ? # fafauw ¥ o't o wo37 wrf
Wt urskwera At dewr o Feg-

w1 wy Afewrers wor ff Wi ¥ % oY )
wx wgt aF Tt g fY Yo awm Y
QA IR ST AR I A A v ¥
e wrgar § fe wr ssey € T
ferft & ? &/ qoFT wrgat g fin qafaw
wfag 5@ & ag ¥q ag e W 9w
¥ ferge ik & oY o9 g W &7
quT ara AT & foady fie ¥ fenferet
¥ 9 qudr favnfr sqc w7 "% ?
w1 oY AR ATy WTAR T WY sqaewt
Tl & | W wTe wgd € fis g et
Y AT IR ATEY Sk Fer e e
# wwwar g fe e W W ¥ O
ar 7 g wifed s Wi ag § sawr
IEN HETHEST TEE & g®T FC K |
wa WX W qg wwy § e g e
T § Y wgE I) @ T & Wi Iy
femt @R ¥ T1x av= w1 ur A
HIETT FAT AR AT |/T I8 AR
Forr g #% A fF grad ool R
ford qwtc ot § 1 ¢w aIg o sraewT
ford =it< oF wrew oY 3w wgR ¥ femx
grar & =t 1T 7y whw aredy § @
TEEY WIAT AT WEAGTE FEA F QAT
7 Ot guw fo? Sre Qo wie W &
T aE ¥T Ry 9T W gHfEw wY W
T fagma & Ao s T 1 w@w
SETET MTRT g S Y e o anfgd
fr ora e WY ST Tgr AT wAT WY
Y TwSez W A FwTAHAT W W
i & vl wgen v @ § 1 g wide
w7y =afgw Ofr & fr SowT W
ofre vt % fad =¥ * e o
fa® oY ag gT O At wr ghandy
gr § fe ag wod #r ofta & fediw
w1 xafad F gwwar § fie oF ag Wir-
wow Jw § ag woelr s e F
Tw T 11 ¥ wifesr gt § ) WX



Shri C. R. Pattabhi Raman (Ku-
bakonam): Sir, frequent references had
been made to the oath taken by the
Governor. I shall confine myself to
two or three legal aspects of it. 1
shall in this connection refer to article
159 of our Constitution which says that
the Governor should make and subs-
cribe an oath or affirmation. During
the period of his office, he is bound by
it. 1t has been said that by doing so
he cannot argue as a lawyer against the
various legislative enactments of the
State. This, 1 submit, is wrong. The
Governor does not get a pension. There
are some Governors to-day who are
heads of business houses. Some are
in the present House. If you pursue
the matter to the logical extent
of the Resolution, it will mean that
you will have to amend article 19 of
the Constitution guaranteeting the
Fundamental Rights to practise one's
profession. There must be a proviso
saying: ‘provided always that it shall
not apply to persons who have held
the office of Governor’. That, 1 am
sure, is not in the contemplation of
the mfover of the Resolution.

To say that a Governor, by appear-
ing before a court, influences the
Court is hardly a compliment to our
courts. I do not think, may I say with
great respect, that it makes any diffe-
rence to the Judges us to who appears
before them. The case wins itself or
loses itsel?, Much depends upon the
advocacy also. But to say that because
a Govermor appears in a court the
result of the judgment would go this
way or that way is hardly fair to the
Judges who are mdorning the various

" benches and the Supreme Court.
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There was also another reference.
I would not refer to it in detail. But I
am surprised that Shri Narayanankutty
Menon should refer to the ocath taken
by a former head of the State Mr.
Bulganin is now in charge of a bank.
He was in the positian of a Governor.
He was much more than a Gov-
ernor in fact. In that ideal State of
my good friend, Shri Narayanankutty
Menon,, Mr. Bulganin's predecessor,
too is somewhere functioning in Sibe-
ria ms the head of an office. So, to say
that simply because they subscribe to
an oath, they should not function when
they are out of office is wrong.

There seems to be some approval
when my friends referred to the con-
vention in England. In England, such
people may be elevated to peerage.
But a Lord Chancellor was so broke
when he was retired. Everybodv
knows. Lord Birkenhead wanted to
practise. Leading businessmen then
met together and gave him some
chairmanship of some company. Fe
was actually Lord Chancellor, Tha
is the instance of England. :

We can envisage things here. To-
morrow a middle class person may be
taking up the governorship and be-
come the Head of a State. When hc
goes from that office, he gets no pen-
sion at all. I do not think he has got
any rank. Except in the case of some
service men who have become Gov-
ernors, when the ordinary individuals
or non-officials leave that office, they
again become ordinary citizens. There
is not even any protocol giving them
a rank. So, taking all these things
intp consideration, I submit that this
Resolution is bad.

The Minister of Home Affairs
(Pandit G. B. Pant): I have gone
through the text of the speech iJeli-
vered by the Mover when he placed
this Resolution before this House. 1
had also the privilege of listening to
the speeches that have been made to-
day. I can appreciate the reasons that
impelled the Mover to move this Reso-
lution. I wish, however, that it had
been possible to deal with the subject
In a more impersonal way than this
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debate had actually shown, for so far
ax possible we must care for the sentl-
mants of persons, who are not here in
the House and avoid criticism of their
conduct. Actually, an ex-Governor has
been mentioned by name. But apart
from that, pointed references had been
made by the hon. Mover to indicate
the Governor he had in view. I can
only say that the distinguished fellow-
countryman of ours to whom he refer-
red has rendered many valuable ser-
wices not only in the field of politics
but also in cultural, educational and
social spheres. Even now, I under-
stand, he devotes his net professional
income to an institution which he has
established and which he is nursing.
All that he saves from his professional
income, he has earmarked for a well-
known institution of which we have
got a branch very close to this very
pince.

However, the question has to be con-
sidered in a detached way. Should or
should not the Governor be given the
freedom to carry on his profession in
a legitimate way, after he has quit
the office of Governor?

The question, I think, can admit only
of one answer. My own feeling is
that although we claim to be demo-
cratic and, some of us, also to be very
forward, still we have not yet shed
off outmoded notions which ure not
consistent with the basic fundamentals
which must guide the citizens of a
democratic society. What difference
does it make whether a person has
been a Governor, or whether he has
been a trader, or whether he has been a
c'erk? So far as our society is con-
cerned, all men have equal rights and,
except where for the protection of
society certain restrictions are consi-
dered to be inevitable, no one should
be deprived of his liberty of doing
what is legitimate and lawful.

A Governor upholds the dignity of
the State, He is the symbol of the
status and of all that the State staunds
for. So, as long as a person is a Gov-
ernor he should be treated with be-
coming respect—though I find that

tudes are consistent. However, that is
a minor matter.

Now, a Governor is no more than a
citizen after he has ceased to be a Gov-
ernor. A Prime Minister [s no more
than a citizen after he has ceased to
be Prime Minister.

An Hon. Member: Also a Judge.

Pandit G. B. Pant: All citizens are
equal. A Judge is no more than a
citizen after he has ceased to be a
Judge. Wherever any restrictions have
been considered necessary, provision
has been made in the Constitution.
In the case of a Judge, there is a pro-
vision that he should not practise in
the State in which he has functioned
as a High Court Judge. In the case
of a Judge of the Supreme Court there
is a provision that a Judge of the
Supreme Court should not practise
after retirement. There are also pro-
visions to the effect that persons who
have served as members of Public
Service Commissions should not be
given any office by the Executive.
Well, wherever the Constitution
makers thought that for safeguarding
public interest, some sort of restraint
was necessary they did the needful.
A Governor holds a position which
invests him with a certain amount of
prestige and dignity during the time
he represents the State; but after he
has been relieved of that office he
stands on a par with other citizens,

Why do you want to treat him on
a different level? In a democratic
society, the effort should be to
everyone as egual and no ane as a
superior. But those old notions linger,
and we still seem to have same relics

i
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of the feudal age either around us or
in our minds. They continue to grip
us

Bhri Braj Raj Singh: You are keep-
ing it on.

Pandit G. B. Pant: Now, let us look
at the question from the practical point
of view. Whether you give pension
or not, that has to be considered. But,
apart from that, I say, in free India if a
person is capable of rendering any
service his talents and his experience
should be utilised. No man's time
should be wasied and no man's experi-
ence should remain unutilised, because
if we condemn people to enforced
idleness then the society suffers, not
merely the individual. Work and
labour are the main desiderata of the
day, and everyone should do whatever
he can and should put in the best.

Everyone should work as hard as he .,

can. This is what we need today.

But, supposing we are to ask the
Governors not to do anything but to
lie in their sofas, what would we have
to pay to them? A Governor's term
is normally not more than filve years.
We have 14 States and there will be
14 Governors. A public servant is
ordinarily expected to serve for 30
years if not more, so that for every
public servant who serves for 30 years
there would have to be six Governors
in his State each serving for five years.
There being 14 States there would be
84 Governors. You have to give u pen-
sion to each, and as the whole of the
argument is based on the assumption
that the Governor is somewhat of =&
super-human being, I think the pen-
sion would have to be also sufficiently
adequate and befitting one. Why
should we spend such an amount in
paying pensions to 84 Governors for
the time that a public servant takes?

Shri Braj Raj Singh: He can culti-
vate the land if he so desires; there
is no restriction on that.

Pandit G. B. Pant: Very well. There
is no restriction, and that is what he
is doing today....
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S8hrli Tyagl: Or, sent to prison or
kept under detention.

Pandit G. B. Pant: At least the re-
mark indicates that there would be no
restriction in respect of a number of
professions.

Mr. Deputy-Speaker: When he was
Governor he would have gone to the
tiller.

Pandit G. B. Pant: So it comes to
making an invidious discrimination,-
that if a Governor was an aristocrat,
if a Governor was u landlord, if he was
a trader, a director in industrial firm,
a managing director as some of them
were, then he can revert and go back
to his profession again, but if he was
a lawyer, if he wus a doctor, if he
was a-teacher—because all these pro-
fessions involve a certain amount of
competition-—then his entry back in-
to his fold should be barred. I do not,
I submit, appreciate the logic of it, and
I wonder if any other person who takes
the same view of things would be able
to do so.

So there is hardly any force in the
argument. Then, you must remember
that the times have changed. In the
olden days the Governors used to be-
long mostly to British aristocracy and
the Lords in those days had very fat
incomes. Now even they have not got
those resources which they possessed
in the olden days. If you do not allow
these men, the commoners in the
country, to go back to their profession
after they have served as Governors,
then what would be the natural conse-
quence? You have to appoint as Gov-
ernors men who have ample means
and who can live comfortably after
they have served as Governors and
maintain what you consider to be their
dignity. Thus, while making this pro-
position, you are really suggesting
that the post of Governors should not
be given to commoners of this country.

Shri Braj Raj Bingh: There should
be no such posts.

Pandit G. B, Pant: That is a differ-
ent thing—there should be no Gov-
ernor altogether—I can understand
that well. But that is not the reso-
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tutlon we are considering, fortunately
or unfortunately, nor any amendment
to that effect has been moved nor has
that noble suggestion, a novel one too,
been made by the interrupter even
in the course of his speech, So, I need
not take further notice of that.

Sir, the point is that we have,
according to our Constitution, accord-
ing to our practice, prescribed that
even where a person has been charged
with murder we shall provide on be-
half of the Btate a lawyer to defend
him; so the State is expected to s&
that every cause is fully pleaded before
those who have to form an opinion. So,
why should there be such an amount
of perturbation because a particular
lawyer appeared in a particular case?
That does not make any difference.
There were others, and more eminent
ones, appearing on the other side, and
if justice has to be done and the pre-
sent system has to be maintained, then
the honourable profession of law has
also to be preserved, because the pre-
sent judiciary cannot function without
the aid and co-operation of lawyers
and judges. And the more eminent,
the better eguipped, the more erudite
a lawyer is, the better it is that he
should have the opportunity of going
back to the profession after he has
been relieved of other duties. Whether
he should do so or not, that is his
choice. 1t is not only that of the Gov-
ernor. There are many: others our
Chief Ministers, and some of us who
happen to be Ministers here; we are
also connected with the appointment
of High Court judges and sometimes
of Bupreme Court judges. I do not
know what we will do when we go
out. I am too old, but there may be
younger men. But would you say
that no Member of Parliament wields
nuthority over us? A Member of
J'arliament wields authority over us
ivo. We may have some connections
with others.

Shri Tyagi: At least the hon. Home
Minister should not—who appointa
judges.
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Pandit G. B. Pant: Yes; so far as 1
am concerned, I agree. I think we
must now look at things in a
way, with greater faith in our people.
Whether you appoint me or I a
you, I expect that you will do }
by my opponent if I am not in the
right. If vou do not follow that prin-
ciple, then democracy cannot flourish,
So, that should be the principle which
should guide us.

i

i

There were some observations made
that some persons have been appointed
as Governors though they had not
succeeded in elections. I never knew
that the post of Governor is an elec-
tive one. Our Constitution does not
say that a Governor is to be elected.
But along with that there was another
inconsistent remark that persons who
hmd succeeded in elections and who
had been elected as leaders of theilr
parties had been appointed as Gover-
nors, and that they should not have
been appointed as Governors, because
they had succeeded in the elections.

Shri Braj Raj Singh: Because they
could not continue as lemders of their
parties,

Pandit G. B. Pant: 1 wonder if the
hon. Member who has made the tbser-
vation can claim to know more about
parties than those who belong to the
parties themselves.

Shri Braj Raj Bingh: Thizs iz a new
interpretation.

Pandift G. B. Pant: The fact remalns
that so far as elections go, there can
be no dispute that those persons had
been elected to the legisiatures. Is
that too disputed? That is not. Bo,
when persons who have been elected
to legizlatures, and who have also been
elected by their respective parties
as their leaders are chosen as Gover.
nors, then there is a caveat lodged,
and we are told that that is wrong.
If persons who failed in elections are
appointed then that too is wrong.
And if persons who do not ‘belong
to -either of ‘these categories are
appointed then that too is wrong.
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Shri Bra} Baj Siagh: Unfortunately,
the hon. Member belongs to the Con-

gress Party.

Mr. Deputy-Speaker: Order, order.

Pandit G. B. Pant: So, I do not
know if you can create a new gener-
ation over night for service in the
States as Governors. I venture to
think that there is no substance in
this resolution. I need not pursue the
matter further though I could have
advanced a few more arguments. I

hope the mover will withdraw  the
resolution.
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Mr, Deputy-Speaker: Has the hon.
Member permission of the House to
withdraw the resolution?—I find

$580
tation of the System of
Examinations
neither ‘Yes’ nor ‘No’, I shall put the
resolution to the vote of the House.
The question is:

“This House is of opinion that
suitable steps be taken to prevent
persons who had  officiated or
acted as Governor of a State from
accepting any competitive avoca-
tions or assignments for profit.”

The Resolution was megatived.

Mr. Deputy-Speaker: The resolu-
tion is lost. We shall proceed to the
next resolution.

—

RESOLUTION RE: REORIENTATION
OF THE SYSTEM OF EXAMINA-
TIONS

Dr. Gohokar (Yeotmal): Mr.
Deputy-Speaker, I beg to move:

“This House is of opinion that
with a view to raise the standard
of education and ensure the pur-
suit of study more for the sake
of knowledge rather than merely
for passing examinations and thus
to bring in a generation of better-
equipped teachers and better- in-
formed pupils, the entire system
of holding examinations prevalent
in schools and colleges may be re-
orientated and new system of as-
sessing progress and merit based
on a series of regular monthly
tests be introduced.”

I bring this resolution with a view
to changing the present system of
examinations. We have secn for the
last so many days that this system of
examinations has given rise to a great
indiscipline among the students, In
fact, we must remind the students as
well as the teachers that they are a
privileged group and as such they
are under a deep obligation to the
community and to the country. It is
estimated by the University Education
Commission’s Report—that Commis-
sion was under the chairmanship of
Dr. Radhakrishnan—that the commu-
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nity is spending about Rs. 400 per
annum on every college student. This
is not taking into account the main-
tenance cost which is about Rs. 600
per annum on every college student.
This cdmes to about Rs. 1,000 for
every college student per annum. For
a poor country like ours, it is too
much. It is a great drain on our
national resources. So, I think that
the students as well as the teachers
must be very honest in their profes-
sion and must be able to maintain the
discipline which is very much neces-
sary for our country. Our per
capita income is not much; it is about
Rs. 300 and the amount that we are
spending over a college student is
about 3 to 4 times greater than the
per capita income of our countiry. The
present system has taught them indis-
cipline and we are hearing practically
every day acts of rowdyism and indis-
cipline in different corners of the
country.

I would like to go through some of
the instances which have occurred
during the last 12 days only. The
first instance comes from Annamalai-
ncgar. I am quoting from the States-
man of 1st April:

“All examinations of Annamalai
University have been  postponed
indefinitely and the University has
been closed with effect from yes-
terday, a notification issued by the
University Registrar said. Stu-
dents in the University hostels
numbering about 1,760 were asked
to vacate their rooms within three
hours.

This follows acts of wvandalism
and rowdyism reported to have
been committed by the students
in the University campus on Sun-
day morning. It was officially
stated that as a result of the dis-
turbances the meeting of the
General Council of Associations
and Societies of the TUniversity
had to be cancelled. When Mr.
C. Subramaniam, State Education
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Minister, who was to have addres-
sed the meeting, declined to do so,
about 500 students formed intp a

Lodge where the Education Minis-
ter was camping. When the Minis-
ter’s car entered the lodge, the
students, it was alleged, threw
stones, some of which hit the car.”

There is another instance which re-
cently happened in Calcutta. I am

reading an editorial article from the
Statesman:

“By tactics now painfully coms-
mon in Calcutta, a handful of
students on Monday dislocated the
School Final examination in
history. Having disrupted proced-
ings at their own centre, they
marched on others, and while
some stoned buildings from out-
side, others forced their way in
overturned desks, wrecked furni-
ture and assaulted all who tried
to resist or plead with them. Girl
students were roughly handled and
2 headmaster who faced them with
folded hands was slapped. The
excuse for this unforgivable bcha-
viour was also an old and familiar
one: the paper was “too stiff'”. On
other occasions and in other years,
notably in 1954, such a charge was
not always without substance.
But this time inquiries suggest,
the majority of students did not
think the paper unfairly, or even
unduly difficult. It would also
be seen that those in the van of
the protest were much older than
the average school student’s 15
to 18 years, which may partly ex-
plain why they were not more
effectively resisted by their
fellows who wished to sit for the
history paper. Calcutta’s out-
break (like that at Annamalai
University, to quote only one other

recent one) was clearly another
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exhibition of student unrest and in-
discipline, another demonstration
of how the few by organised vio-
lence may intimidate the many.”

The third instance of indiscipline is
from Agra. In this particular instance,
students as well ag teachers have com-
bined together and they are commit-
ting corrupt practices during the ex-
amination. 1 am quoting again from
Statesman:

“It has been reported that some
teachers, either to make easy
money or to maintain their posi-
tion, even pass books to candidates
in the examination hall. The
result of this is that invigilators
have to make the best of a bad
job by remaining oblivious of what
is going on before their very eyes
or be prepared for a broken
head. This is the state of affairs
today in some higher secondary
schools and intermediate colleges
here. The situation scems to be
growing waorse every year.”

Sometime back in Aligarh in Baraseni
College, the Principa! was stabbed and
because of such acts by the students,
the professors have begun to take
defensive action. They have to care
for their lives and, in order to satisfy
the students, they have to resort to
certain practices which are unfair.

There is the fourth instance report-
ed from Bhopal. It is started that on
April 7, when the Education Minister
of Madhya Pradesh was invited to
lunch with members of the State
Board for Technical Education, in the
hall of the polytechnic hostel, when
the guests were arriving for the lunch,
they were booed and jecred by the
students of the medical college resid-
ing in the hostel. I quote:

“Some members of the staff and
students of the polytechnic insti-
tute were reported to have taken
exception to the behaviour of the
students. Later, two students of
the institute were reported to
have been involved in a wordy
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duel with the medical college
boys over this incident. Later in
the night, a batch of about 150
students of the medical college
armed with sticks and carrying
torches was stated to have raised
the hostel and manhandled the
students belonging to the poly-
tchnic institute. They were also
reported to have damaged win-
dows, destroyed furniture and
set lire to books and clothes be-
longing to the polytechnic stu-
dents.”

This is the type of indiscipline that
we are having among the students. In
my opinion, this is mostly due to the
present gystem of examination prevail-
ing in our own country. Unless this
system is corrected, we cannot stop
all these acts of rowdyism and indis-
cipline among our student communit-
jes. I do not mean to say, when
criticising the present system ot exami-
nations, that our educational system is
not without defects, There are certain
defects in the educational system it-
self. But since the resolution pertains
to the system of examinations, I
would not deal with the defects in the
educational system at present. Even
then, in my opinion, the present indis-
cipline among the students is more
duc to the examination system rather
than due to the educational system
prevailing in this country.

We know that according to our
present system of examinations, the
student is not required to work very
hard. With a very  small energy
spent over work, he passes the exami-
nations. It is but natural that when
a man is not required to spend more
encrgy, he would not like to exert
himse)! unnecessarily. It is  natural
that a person living in a hilly region
would like to work harder than a
person living in the plains. The per-
son living in the hilly region is more
industrious, becausc he has to earn
his livelihood, while a man living in
the plains does not have to work very
hard.

Mr. Deputy-Speaker: Examinations
might continue in the hilly areas?
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Shri Gobokar: In my opinion,
because of our examination system,
the student is not required to work
hard. He merely cares for his degree
and degree is held in India as a
passport for our Government jobs.
Because of this supposition, we in
India care more for degrees, rather
than for knowledge. In India a degree
is taken as a sufficient proof of know-
ledge. In fact, it is not so. When a
person prepares for his final examina-
tion, that is, the degree examination,
it takes him at the most one or two
months. For the rest of the year the
student is generally free. Here I am
not referring to thc exceptional stu-
dents who are very clever and who
work very hard. I am speaking of
the students in general! who are tak-
ing up studies in India. Except for
those one or two months, for the rest
of the year he is completely free. In
these B or 9 months he commits so
many acts which cannot be taken as
part of the work in the college. They
are irregularities committed by
them in the college life.

As they do not study very hard, it
is bui natural that in the final exami-
nation we find very bad results. But
this has also got certain limitations. If
the examiners are very strict, then
we find lot of complaints from the
students, from the guardians of the
students as well as from the press
against the examiners. The exami-
ners and the University authorities are
in a very peculiar position. So, in
order to avoid this criticism, this
trouble, they have to declare a mini-
mum percentage of resulis, and this
again brings a downfall in the standard
of knowledge of the students. For the
final examination, one month's study is
enough, according to our system of
examination. So, he prepares himself
only at the time of the cxamination.
For the rest of th.: year he does not
care for his lectur.s in the class. He
is not attending t.c class. Since he
is not attending the class he does not
follow the lectures. As he has not fol-
lowed the lectures, he has no doubts to
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ask in the class. There is no discus-
sion.

Shrli Narayanaakuity Memon (Mu-
kandapuram): May I know whether
this is happening in each University,
college and school?

Dr. Gohokar: This is generally found
all over India.

Shri V. P. Nayar (Quilon): Not in
our place.

Dr. Gohokar: I do not know about
your place. I have visited two or three
Universities and I found that this is the
position. As I said in the beginning,
I am not speaking about the exception-
al students. 1 am speaking about the
students in general.

Mr. Deputy-Speaker: That may be
the hon. Member's experience. Why
should it be objected to?

Shri Narayanankutty Menon: You
have given your ruling that nobody
should be condemned without being
given an opportunity to defend. Now
ihe whole student world is being con-
demned.

Mr. Deputy-Speaker: I am sure that
if they are not present to defend their
cuse, there are others who will cer-
tainly defend them.

Dr. Gohokar: Since they do not fol-
low the lectures in the class, they do
not understand the subject. Just he-
fore the examination, they study for
one month. Since they can pass by
studying for one month they do not
pay attention to the lectures by the
class teachers; neither do they try to
understand them. There are no dis-
cussions with the professors or
teachers.

Mr. Deputy-Speaker: Does the hon.
Member mean to say that if there are
no examinations, they will pay greater
attention?

Dr. Gohokar: I am coming to that,

Shri Narayanmankuity Menon: The
hon. Member was a teacher for some
time.
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Mr. Deputy-Speaker: Let us hear
now as students.

Pr. Gohokar: At the time of the
examination they study hard. But
during the preparation leave there is
nobody to guide them, as their lecturer
is not there to help them. This defi-
nitely affects their standard of know-
ledge. When at the time of the exa-
mination they are helpless, without
any help they become desperate.
They do not know what to do.

Shri V. P. Nayar: Commit suicide.

Dr. Gohokar: They read something
out of the guide and they prepare for
the examination. By preparing in this
way, naturally they cannot have ade-
quate knowledge about their subjects.
They take the chance. If they are
lucky, they can get through the exa-
minations. If they are not Iucky, they
fail and the result is that they get
frustrated over this issue and they
commit acts of rowdyism.

Mr. Deputy-Speaker: It is a test of
luck and not of knowledge.

. "
Dr. Gohokar: More or less.

Shri Narayanankutty Menon: In
some cases, not in all cases.

Dr. Gohokar: When they find that
they have not succeeded in the exa-
mination, they put the blame on the
teachers, lecturers, supervisors, prinei-
pals and sometimes even on the Vice-
Chancellors. They think that these
people are responsible for their failure.

Mr. Deputy-Speaker: Should they
not blame Almighty for the bad
luck? i

Dr. Gehokar: They may blame Him
also. Sometimes, out of frustration,
they commit suicide also.

Shri Naﬂy-hnnkuily Menon: My
God.

Shri V. P. Nayar: All the students?
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Dr. Gohokar: We have s0 many
instances, As I told you, it is due to
the defective system of examination.
They are free for about 8 months.
They are not active during this period.
When they are not active, they engage
themselves in irregular activities. The
report of the University Commission
under the chairmanship of Dr. Radha-

krishnan, at page 304, says:

‘““The major principle in main-
taining discipline involves keeping
students active and engaged upon
worthwhile and constructive lines.
Students who carry heavy loads of
an academic character with consi-
derable practical work ought to
have less temptation to fall into
indiscipline than those who are
not very busy, Students with light
academic loads should be given
intra-mural opporturities to keep
them active. Student Government
provides a valuable medium for
this kind of outlet.

Clnse contact between the staff
and students is almost invaluable
medium of stimuleting good be-
haviour, character and worthy
ideals among students. This can
be done in small residential col-
leges without great dificulty. But
it becomes impossible in the mass
education that is overwhelming
many colleges and Universities.”

So, thiz Report also says that if they
are not engaged, if they are not given
some work, they will naturally resort
to some other activities.

Mr. Deputy-Speaker: Now the hon.
Member should try to conclude.

Dr. Gohokar: I will take another
ten minutes.

Shri Narayanankutiy Menon: That
can be said in the reply.

Dr. Gohokar: Some people in Indie
have suggested that the tutorial system
iz the best remedy to pay enough at-
tention to the students. But, in my
opinion, tutorial system has not suc-
ceeded in India. The tutorial system
is more or less an English system.
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In England, not only the students but
even the teachers are very conscienti-
ous. They do their work conscienti-
ously. So, it is successful in England.
But, nowadays, even there due to the
abnormal increase in the number of
students, it has not been very succesas-
ful recently.

168 hrs,

So far as India is concerned, we
have our tutorial classes but in our
universities and colleges we have been
considering them as leisure periods and
hardly any professor or lecturer or
the student is honest in these tutorial
classes. So, in order to overcome all
these difficulties, I am suggesting a
practical scheme for eradicating them.
Since it is somewhat complicated, I
would like to read it out to you.

I am giving a brood outline of the
examination scheme in which students
will be busy for the whole session.
The details may be worked out where-
ever it is found necessary.

Under the scheme the whole course
should be divided into the number of
years intended for that course. There
should be an annual examination by
the Board or the ITnivervity of the
course covered in that year only. This
will be the final examination for that
year for that course. The whole year
will be divided into three terms plus
summer vacation. Fir:t term will start
from July 1 and end by October 10,
second term will start from
November 1 and will last up to
February 10 and third term from
March 1 to April 15| At the end of the
first and second terms there will be a
college examination held by the college
authorities or the departmental autno-
rities of the University and the third
term examination wil! be the final an-
nual examination held by the Board or
by the University, as the case may be.
In college termn examinations the exa-
miners sheuld be difflerent from tne
class-teachers, In eacn termn there
will be three monthly examinations.
Each monthly exarunation should be
s0 distributed over 2 period of one
month that in every week there will
be an examination of one subject, Le.
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iz there are four subjects ome subject
will be examined in every week. Thus
in every term there will be three
monthly examinations in each term
and a final term examination.

The monthly exaainatinn will be
conducted by the clais-teachers and
the course for the examination wil' be
the course covered during that month.
The course for the term examination
will be the course covered during that
term. The term examination will be
conducted by the colirge or depart-
mental authorities and the  aniual
examination will cover the course of
the whole year. Thus class-teachers
¢re going to be th exariners of
monthly examinationv. The position
of the class-teacher: will be elevaied
by this process and as the term exa-
mination will be conducted by ‘he
college authorities, this will elevate
tre position of the college suthorities
glso. Thus in this system studants
will begin to respect all tac teachers
in the colleges and 1lve university
authorities also. 1If ~e study the
reasons as to why a student does nnt
pay respect to his teacher, we Am*hat
as the teachers do not «ome anywlteru
in the picture of the ¢xaminntions they
feel least concernel with them. The
annual examination will be conducted
by the Board or the Unive.sity. The
final degree examinuticn will again
be held by the Univer:ity at the end
of the required numbcr of ycars. Thus
in this schemea the.e will be an exa-
mination practically every rmonth. The
system contains se'f-vonta:ned wunits
and a student will be required to pass
t11 these units belu,re he ‘akes the
degree examination.

Monthly, term, annual and the final
degree examinations will have no im-
portance unless they are valued in
some way. So, they should be inter-
woven together in such a way . . .

Mr. Deputy-Speaker: The hon.
Member’g time is up.

Dr. Gohokar: I want only three
minutes more.
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Mr. Deputy-Speaker: When  he
wanted five minutes more, I gave him
five minutes. Now he wants to extend
it by another three minutes.

Dr. Gohokar:
more.,

I want two minutes

Shri C. K. Bhattacharyya
Dinajpur): He 1is extending the
number of examinations.

Dr. Gohokar: In each term
will be three monthly examinations
and in one year there will be two
term examinations and a final exami-
nation. For a degree course there will
be the same number of examinations
as the degree course will be divided
inlo years. So, in my opinion, if
these examinations are interlinked
with each other, they will have the
desired influence and the students will
study for these examinations. It will
make the student careful from the
very beginning and he will pay
attention to his studies and the object
that we want discipline among the
student class in India will be served
to a great extent.

there

Mr.
moved:

Deputy-Speaker:  Resolution

“This House is of opinion that
with a view to raise the standard
of education and ensure the
pursuit of study more for the sake
of knowledge rather than merely
for passing examinations and
thus to brmg in a generation of
better-equipped teachers and
better-informed pupils, the entire
system of holding examinations
prevalent in schools and colleges
may be re-orientated and new
system of assessing progress and
merit based on a series of regular
monthly tests be introduced.”

There are three amendments also.

May I know whether they are going
to"be moved.

Shri Keshava—absent.
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Shri Bibhuti Mishra (Bagaha): Sir,
I beg to move:
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“That for the original resolu-
tion, the following be supstituted,
namely,—

This House is of opinion that a
sub=-Commitlee be constituted for
devising methods of imparting
education in various subjects in
the country and for evolving a
system for assessing the progress
and merit of students as have
received education through these
methods and to submit its recom-
mendations after fully examining
the system of examinations pre-
valent in different countries of
world.”

Mr. Deputy-Speaker: Shri Braj Raj
Singh—absent.

Shri C. K. Bhattacharyya:
1s 1nterested in examinations.

Nobody

Shri Naushir Bharucha
Khandesh):
Commuittee?

(East
Sub-Committee of which

Mr. Deputy-Speaker: That we will
see afterwards.

Perhaps Shri Bibhuti Mishra would
be able to tell us when he speaks.

Let us have an examiner first.

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, if you will
permit me, I wish to say that I feel
I am the most competent person to
speak on this subject (Interruption)
because in the first place I have been
a teacher for a pretty long time, In
the second place I have also been one
of those unfortunate persons, who are
blamed, condemned and beaten
according to the Mover of the Resolu-
tion, i.e.,, an examiner and now ever
since I came to the Lok Sabha 1 have
been a student. I do not know what
kind of student I have been, but I have
always looked upon myself as a stu-
dent. Therefore I speak in this three-
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fold capacity of a teacher, an examiner
and a student. )

I must say that the Mover of this
Resolution cast his net wvery very
widely and he tried to go all over the
field of education.

Mr. Deputy-Speaker: I would like
40 interrupt the hon. Member if he
will excuse me.

I am getting a good number of
slips indicating that a large number
of hon. Members are anxious to speak
on this Resolution. Of course, it is
an important subject. I can also
appreciate that hon. Members would
be eager to speak. So there ought to
be a limit on speeches if that be the
case. Would ten minutes suffice nor-
mally?

Some Hon. Members; Yes.

Mr. Deputy-Speaker: So, the limit
would be ten minutes normally but
it may be extended in some cases.

Shri D. C. Sharma: He dealt with
students and taking a few instances
from the different States of our
country, he thought that students
were behaving improperly. He
thought that the lecturers and the
teachers were not so interesting and
that students liked to keep away from
the classes. He said that students
did not work hard and that they
could get through the examination
only by working for a month or for
two months. He thought that stu.
dents were like people who lived on
the plains and not like the people
who lived in the hills. The people
who live in the hills work harder
than those who live in the plains.
And our students do not work hard.
I have been to many of the hill
stations and I have been to some of
the hilly parts of the country, and I
admire them and like them. But I
should be pardoned for saying that
whenever I have gone to these hill
stations I have always found that the
women work harder than the men.
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Therefore, to say that the people of
the hills work harder than the people
of the plains is not wmelevant or
correct. What I mean to say is this
that his diagnosis of the disease is
faulty and his remedy is more faulty
still. Instead of trying to reduce
the number of examinations he is
trying to burden the students with
more examinations. It is said about
our educational system—and it is
said on every platform—that it is an
examination-ridden system. Now, my
hon. friend is suggesting a scheme of
weekly examinations, monthly exa-
minations and annual examinations,
and at the end final examination.
This kind of plethora of examinations
may make the students more discip-
lined. I do not know; but I am sure
that it is something which may also
drive them mad, because I think too
much of examinations is bad from any
point of view. The modern educa-
tional theory or the trend of the
movement is towards making the
examinations fewer than before; it is
not towards making the examina-
tions larger in number than before.
Therefore I would say that his pro-
position is bad in theory, worse in
practice and, I should say, worst so
far as the results are concerned,

But I would agree with him in one
thing, and that is this that the exa-
mination system, which we inherited
from the British, has to undergo
some kind of change—of course, not
the kind of change which he has
suggested. One of his fine ideas was
that the tutorial system in India is
not good—why?—because we have
copied from the West, and the
students and teachers in the West
are more hardworking than the
students and teachers in the East.

Shri C. K. Bhattacharyya: They
are more conscientious, that is what
he said.

Shri D. C. Sharma: Yes, that they
are more conscientious. I do not
subscribe to his opinion at all. ¥




#o not think any one has had tha'’

temerity to make a wstatement like
that. There are good teachers in
India, as there are elsewhere. There
are good students here, as every-
where. One swallow does not make
a summer, and therefore we are not
justified in saying that our students
are this and that.

But I would agree with him in this
respect that the examination system
does need some kind of overhauling.
Of course, he has linked up the exa-
mination system with the defects of
the educational system. That also
may be there. But the reform of the
educational system should come first
and the reform of the examination
system should come afterwards. We
are trying to reform the education
system, and I do not want to go into
those details. We are having a new
system of elementary education, basic
education. We arc having higher
secondary  education, multipnrpose
schools, three-year degrec course. We
are trying to give a new look to our
ceducational systemm. We are doing it
as well as anybody else.

But I would say that the examina-
tion system should also be reformed,
and I would submit respectfully that
cvery attempt is being made to reform
the examination system along ration-
al, scientific lines and along lines
which would subserve the nceds of
education, ithe needs of teachers, the
needs of students and also the nceds
of society. Examinations do not have
only an educational context; they alzo
have a social and sociological con-
text. And I believe we are trying to
improve our system like that.

For instance, I belong to a Uriversi-
ty to which, Sir, you also belong and
I think you will not mind if I give
an instance from my own University,
the Punjab University. We are now
introducing the Higher Secondary
School system there. And to make
that system a success, we arc
introducing what is called the inter-
nal assessment system. According
to that this is what will happen:—
suppose a paper carries 150 marks.
Out of that 120 marks will be reserv-

to 30 marks will
what is called the
ment, This is to
will be
dents on the resylts of the work
that they do in thé class or on their
results at the inal examination.
If the result of e terminal exami-~
nations are on the side of generosity
and the results of/the University exa-
minations are on/ the side, I should
say, of too much [strictness, some kind
of balance will /be struck, so that
the student does not suffer from the
over-generosity ‘of the teacher or the
over-strictness the external exami-
ner. That is! what will happen.
Therefore, we hre now trying to make
the Universityy examination conse-
quent upon and dependent upon the
internal examination system also. 30
it is going to ‘be a composite approach
now; it is nbt going to be a slagle~
point approach as it used to be before.
Of course, as my friend said, former-
i»¥ the students worked only for two
or three months, But according to
the new system, if it iz going to come
into vogue, the students will have to

work hard and work all along the
line.
At the same time, the system of

questions is also going to be improv.
ed. In Baroda University, for
instance, they have got a system of
writien papers. Some  people say
that the written paper is a dreadful
thing which is responsible for all th.
ills of mankind and students I dJdo
ot think so. It is not a necessary
evil, as some educationists say. T say
it is a necessary good, it is an indise
pensable good. It has to be theve as
long as cxaminations are there. And
examinations should be there as long
as human beings are there,

I say that the wriiten paper is also
going to change its character, and it
is going to be like this. For instan-
ce, it will be divided into three parts.
There will be the first part contain-
ing questions for which essays will
have to be written. But there will
also be questions to which answers
can be given in one sinols mentances
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teachers .who go on strike? What do
you think of other people who hold
demonstrations? What do you think
of those people who do all these
kinds of things? If we do these

minations themselves. 1 cannot
afford to reproduce it in its entire text.
It said that examination was meant &
real difficulty even to those who were
thoroughly prepared because the
greatest fools could answer questions
which even the wisest cannot answer.
I am happy that this Resolution has
been brought: not that I agree with
the content of it, nor that I agree with
the arguments of the Mover.

As 1 heard the Mover speak, I was
wondering whether it was not on
account of some possible frustration
which he had some years ago that he
has taken the opportunity to bring
forward a Resolution of this kind. I
read from his interesting biographical
sketch that till 1952 he was a lecturer
and probably finding that the profes-
sion was in vain for him, he has chosen
agriculture.

Mr. Depuiy-Speaker: I do not know
why the hon. Member should go into
that What he has said today might
be taken up for discussion. What Is
that due to, why he has brought this
Resolution

Shri V. P. Nayar: I was only . . .

Mr. Deputy-Speaker: No, no. It is
not fair.

Shri V. P. Nayar: My provocation to
participate in this debate was some
sentences which I learnt when we were
finding out some excuses to boycott
examinations during our student days.
When there was any question and
when we were not gquite prepared to
take an examination, we found out
excuses, There is a common saying—
it is common in the south—that an
examination is a botheration to the
nation whose occupation is cultivation.

1 feel that the gystem of examination,
the mode of conduct of the examina-
tions and the way in which a student
is examined are, to some extent, out
of keeping with the demand to train



for a person who did not have suffi-

who was so very brilliant in science,
especially botany, but who could never
pass his English. We used to say that
his attempts were from Caeser to
Caesar. It did not mean season to sea-

it again comes after some time. So,
we used to say that he iook the exami-
nations from Caesar to Caesar.

An Hon. Member: After eight years.

dhri V. P. Nayar: After 10 years.
Till now, he has not passed. He gould
not master the English language.

I remember, our English Professor,
quite as learned as my venerable
friend Shri D. C. Sharma who teaches
English, I believe, read out some
answers. One of the answers of a
student who wus brilliant in science
was this. He was asked to comment
on the characterisation of Iago. His
first sentence was, Iago is the master-
piece of Shakespear’s villainy. Un-
fortunately he could not succeed.

I also remember another brilliant
Chemistry student. We were having
combined classes for English. He
wrote that the combind efforts of
Byron and Shelley have produced the
aufobiography of the dead Gibbon.
Things like that have been there. I
pointed out these instances because
the system by which the student is
examined does not enable the student
to show his prowess in a particular
subject, nor entitle him to get through
the examination which alone is the
;!t:pping stone for further success in

Byziem of Exeminations

I was going through the report of
the University Grants Commission. I
have figures to show how this neglect
in re-shaping the examinations in our
country has cost us dear. The Plan-
ning Commission says that 7 to & lakh
students are there in the Universities
today. Possibly, it may be one lakh
more now. If you take the number of
students in the schools in all educa-
tional institutions, I ecan reckon that
it will not be anything less han 15 to
2 crores. Here is a system In which
about 2 crores of students start their
educational career and hardly 3 per
cent. can pass their S5.8.L.C. examina-
tion and come to the college. What
happens to the rest of the people,
who presumably have no qualification
through examination? What are we
doing to re-shape their destinies?
Because, cven for a bus conductor's
job in the socialist pattern which we
envisage today and about which all of
us talk, graduation is sometimes essen-
tinl. I do not know why an Upper
division clerk should have secured 80
per cent. in a paper on Shakespeare
and Milton. The qualification is there,
I ask, what have the Government
done.

I have some information; but I can-
not possibly give that information
because I happened to get this infor-
mation while functioning as a Mem-
ber of the Estimates Committee with
particular reference to this. But, I
heard some one saying that our stu-
dents do not work, that they do net
have the standard and all that. 1 can
tell him that recently when we visited
the Kharagpur University, when we
talked to the Visiting Professors there, .
I was very glad and I wag ml.lyf
heartened to heéar the foreign profes-
sors say that from the point of view
of intellect, from the point of view of
understanding, the Indian student
was not inferior either to a studcnt
in the U.S.A. or a student in the
USSR. It is not the defect of the
student at all; nor do I say that it is
the defect of the teacher. Here, our
main difficulty in the educational sys-
tem fs that we have grafted the



9601 .mw

[Shri V. P. Nagar]

mtem of examination 40 or 50 years
ago and that particular system has not
been modified from time to time to
suit the growing demand of our coun-
try. The University Grants Commis-
sion says that all the University Com-
missions from 1802 have been repeated-
ly pointing out that this system has
become a misfit and in the conuext
each Commission gave a recommenda-
tion that it requires some change. I
want the Government to tell us what
has been the result of all these recom-
mendations.

As we all know, the Universny
Grants Commission, under its most
distinguished Chairmanship, has devot-
¢d one whole chapter to Examinations.
If you read those pages, you will
understand how the University Grants
Commission as such, has viewed this
particular system which is prevailing
today. I am neither a professor nor a
devoted student as my vencrable
friend Shri D. C. Sharma is—I have
never been one. I cannot suggest
alternatives. I can only say that it
will be agreed by all scnsible people
that we have to find out an
alternative for the present system of
examinations which says that a boy
who gets 35 per cent. will get
all the advantages of life. But if
by some mistake, he could not get
over despi‘e the hardest struggle put
up by him, despite several hours
every midnight which he has spent
in preparation for the examination
and secures only 34, he is not re-
commended for a degree or diploma
or whatever it is and he has no
avenues of life open to him.

Therefore, I submit that in this con-
lext, if the Government are serious
‘n ushering in a socialist pattern of
society, they should so0 mould our
lakhs and millions of students in
order to fit them in the future that
will be ours. We must so re-shape
the system so that they may live a
prosperous life in the socialist pattern
of society which we envisage, 1
vould very earnestly request the

. Minister to tell us how far the
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recommendations of the University
Grants Commission have been im-
plemented and by what time he pro-
poses to see that this system is gear-
ed to the necessities of the growing
needs of our country in the field of
science, in the field of technology and
in all other fields.
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Shri  Khadilkar (Ahmednagar):
Many a time a good case is spoiled
by bad advocacy, and we have an
instance in point here. If we look at
the resolution, broadly speaking the
objeet of the resolution is quite good,
but looking at the way it was advocat-
ed, I think probably the hon. Member
has not thought about the problem in
its broad perspectives.

Why is examination at all neces-
sary? Let us consider it. Let us fry
to understand why examination is
introduced in the educational system.
To my mind it serves one good pur-
pose. It is meant essentially as a sort
of discipline for the intellect, for
the mind, but if this purpose of
disecipline is carried further, it would
ultimately result in cramming the
mind. Then certainly something is
wrong somewhere, and a re-examin-
ation of the whole method of examin-
ation is absolutely called for.

As the hon. lady Member rightly’

pointed out, really education beging at
home, Today the conditions at home
are in a state of flux, because after
the Second World War the whole
social fabric has been more or less
shattered. We do not really know
what is firm, what is going fo last,
what is going to remain and what is
going to disappear. In such a context,
on the one side when we look at the
family life we find that there is hard
economise struggle; on the other
side, we find that there is a «certain
amount of social conflict all round in
the changing phenomena, In such a
situation, the home that used to
provide a certain amount of  back-
ground of initia]l diseipline and
initiation into education has been dis-
turbed. Let us understand it perfect-
ly clearly.

Then, we come to the examinations,
one after another as the hon. lady
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Member has rightly pointed out. The
whole educational system as it was
envisaged by Lord Macaulay and
others was meant to serve a particular
purpose. After freedom we expected
naturally that the rulers of this coun-
try, our own people, and the repre-
sentatives of our people would take
it into their heads to reform this sys-
tem. But, unfortunately, as they
were brought up in the old atmos-
phere, they thought of piece-meal
changes only, sometimes experiment-
ing with the curriculum, thinking
that boys are raw materials; and they
said, let us introduce basic education
today and give them some taklis and
charkhas; I agree that basic education
is very good, but nobody is really
grasping it, and, therefore, it has been
applied very mechanically in regions
where there is no cotton. If you in-
troduce taklis and charkhas in such
places, they have no meaning for the
student. But such things have been
done, and no proper approach has been
made, and still everything is in a
mess. Let us try to understand the
problem in this context. And I would
jike the Education Ministry to take
it up in right earnest, because, if I
may say so without any disrespect to
any hon. Member that we also need
some education here. When we need
an education to develop a new outlook
and we are not conscious of it, natu-
rally, we cannot guide the younger
generation to take up the new tasks.

16+43 hrs.

9608

[Surt BaRMAN in the Chair]

What do we find when we go to the
colleges and schools? The examina-
tion becomes a sort of burden, a dead-
weight on the body of the student as
it approaches nearer. Instead of try-
ing to understand and recapitulate
what he has learnt during the course
of the year the bov is worried as to
how he is going to fare at the exami-
nation, because getting through or not
getting through means something very
valuable in his life, because if he does
not get through he becomes a burden
on his parents, but if he gets through,
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a new opening is there for him. I
would suggest that this obsession must
be removed, and the boy must enter
the examination hall in a free atmos-
phere; he must not feel that his fate
will be decided by whatever he has
crammed or whatever his teacher has
taught him. As it is, if he puts on
paper whatever has been taught to
him by his teacher, then his fate is
all right, but if he makes a small
mistake, he is finished for life, and
failure is stamped on his head. This
system is absolutely bad; from the
pseyhological point of view, it is bad:
from the sociological point of view, it
is bad, and from the point of view
of reconstruction which is our ideal,
it is absolutely worse. Therefore, I
would suggest to the Ministry to
examine the problem in this context
and see what is necessary.

People talk of indiscipline. Indlscl-
pline is there. I do realise it must be
removed. But have we done anything
{o guide the students who are coming
as my hon. friend has pointed out, in
large numbers from the rural surroun-
dings? In an adolescent age they come
to the cities, and in that particular
period, there is nobody to guide them.
They go to the cinema shows; they go
to the restaurants and so on, because
they had not seen this wurban life
before. The other day, I suggested to
my friends in the Poona University
‘Why not have a students’ guidance
centre at this place?’, but they said
that they had no provision. If there
is provision for this at a university
centre or an education centre, if there
is such a guidance centre where some
good citizens and teachers may go
and try to understand the difficulties
of the students and guide them pro-
perly in their day-to-day life, then
that would be a good thing. But
there is no such thing.

The professor who moved the reso-
lution and who wanted to reform the
examination system seems to have
been so much obsessed with examina-
tion that all that he said was examina-
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tion, examination and examination
only. I do not know from where he
got this idea; this ghost of examina-
tion is perhaps haunting him still, and
that is why it has been neglected in
his speech.

I would like to make one other
suggestion. My hon. friend Shri V. P.
Nayar suggested that certain literary
subjects are unnecessary. But in my

opinion, if we are going to build up

a society where values have sume
meaning, liberal values and socialist
values, then humanities should not be

altogether neglected. Nowadays, there
is a tendency to give education just
by giving

for a particular job, but
this type of education making a per-
son fit for a particular job, if we
neglect the other side of

we shall make life more mechanical
and meaningless in the final analysis.
Even in the Soviet Union, recently
when the bifurcation
report was submitted, in which they
had laid more emphasis on this; they
want to build up a highly technical
society, but at the same time, if you
read their curriculum, you will find
that more than half the subjects are
such as to develop the students’ out-
look on life as a man, so that he will
be more fitted to live his life and be
affected by the surroundings in such
a way that he will be a useful citizen,
a better citizen, with a certain set of
values which he would consider as
dear., This must be clearly under-
stood.

I would like to say a word regard-
ing medical education. Now, we have
different aspects of medical education,
such as the social hygiene aspect, the
rural health aspect and so on. I learn,
and I have also read about it, that in
China after two years of preliminary
medical teaching, the would-be-doctor
student is sent to the villages; he goes
round about the countryside and sees
the country and wunderstands what
their needs are and then comes back
after a year and pursues his studies
further. I wish that such a system

9610

life, the
social aspect or the humanistic aspect,

took place, a

L B




about, it will have a long-term effect.

I understand that in some places,
even now, after taking the medical
degree, the degree-holder is supposed
to serve for six months in a village.
But I feel that this is also a mechani-
cal approach. During the course of
his education, he must be taught in
such & way that he will fit into the
society, and serve a useful purpose and
a social purpose.

Shri Siva Raj (Chingleput—Reserv-
ed—Scheduled Castes): No moral pur-
poset

Shri Khadilkar: In conclusion, I
would like to say this, that, looking
to the objective, let us try to build
up & new generation, & generation
that will not be frusirated, a genera-
tion, which, to be very frank, will not
be like us, without anything. Former-
ly, we had the highest regard for our
teachers. Even now, 1 have the
highest regard for my teachers. But
today, in the present generation, I
find that the teacher-student relauion-
ship has completely  altered. It
should not alter in that fashion. The
student must be taught properly. If
he has regard for hig teacher, that has
some deeper meaning in his life ulti-
mately.

So if such an anproach is made, the
new product that would come out of
the Universities will not only be not
a misiit in our present day atmosphere
but will be a good citizen in the new
set-up. As they say, if they have real
faith in the socialist ideal, he will be
a Teal citizen of a socialist society of
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their dream and will discharge his
duty in a most effective and most
responsible manner.

Therefore, I would urge that the
Education Ministry should look into
this problem and instead of attaching
greater importance to the final'exami-
nation, they should consider how to
alter it, how to remove that burden
from his mind and allow him to
flower. Let that young mind flower
and let his intellect and mind be
properly disciplined by our new
scheme.
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Shri Easwara Iyer (Trivandrum):
Mr. Chairman, Sir, probably about
tens of thousands of years ago people
used to look at the moon and wonder
what. With the advanced knowledge
we possess of interplanetary travel
and other things, we are now able to
say that the moon is a rocky world.

Looking at this Resolution, I must
confess to a certain amount of bewil-
derment with the argument that has
been advanced in favour of this Reso-
lution, because I thought the Mover
of the Resolution was speaking against
the examinations. But, listening to
what he has been putting forward, I
found it was not a case of poor advo-
cacy as my hon. friend Shri Khadilkar
would put that, but it was presenting
no case at all. He was speaking
exactly the opposite. In fact, the
scheme he has presented is full of
examinations. If we want to do away
with examinations as my hon. friend
would advocate—and he has suggested
an alternative method of having
monthly tests instead of examinations
and testing the progress of students—
certainly, we can agree with his inten-
tion so far as the Resolution is con-
cerned. But, I cannot see eye to eye
with the argument that he has put
forward in support of his Resolution.

He has been giving a catalogue of
indiscipline on the part of the stu-
dents, rowdyism of the students in
Annamalai Nagar or Bhopal or some
other place. What connection has that
with examinations? I fail to under-
stand that. Of course, the Mover of
the Resolution would say that it has
got some direct connection with the
examinations. Because the paper was
stiff the students were prone to in-
dulge in acts of rowdyism or violence.
If the monthly tests are to be had and
if other systems of assessing the pro--
gress have to be adopted, where is the
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guarantee that the rowdies will not
behave like rowdies? So, that is no
arguruent to say that indiscipline is
the result of examinations. Indis-
cipline is there because you have not
got proper discipline.

The hon. Mover told us that he had
some expetrience in teaching. I have
also some experience of teaching,
though a bit short. But I would say
that if there is a sort of quid pro quo
between the student and the ieacher,
there is absolutely no room for indis-
cipline or rowdyism. Even in the
present day, if you make the class in-
teresting and human, or your lectures
interesting, there is no need for insis-
ting even on attendance or that there
should not be proxies in the class as
we find more often than not, if you
make your classes more interesting
and if you make your lectures more
informative—! am not saying that I
have been making my lectures interes-
ting—my general c¢xperience as a
teacher is that the students do listen
to you and do behave themselves and
there has always been discipline
among them. But !f you do your job
as a teacher for the mere pecuniary
consideration that ig flowing from the
University or the Government as your
monthly salary and you put forward
the rather usual type of lectures which
you have learnt some years ago and
if you are only repeating that year
after year, or if you are prone to
giving notes and in taking the entire
time of the class in dictation, what is
there so far as the stident is concern-
ed? Once student slips out, the other
is sleeping and some others indulge
in a little booing. That, I submit
before the House, is the cause of
rowdyism. Rowdyism or indiscipline
has nothing to do with the examina-
tion. It is an entirely different thing.

I am of the view that there should
be no indiscipline so far as students
are concerned. I would certainly
agree with the hon. Mover of this
Resolution if you want to scrap ex-
aminations altogether. I would also
agree with him that there should be a

complete mﬁﬂun ot our edu-

cational system. But, in the Ilatter
part of the Resolution he would say
that there should be monthly tests
and so on and so forth and burden
the students with other examinations.
I would certainly not agree with him
on that. I would suggest that more
anxious thoughts be bestowed upon
this matter of the entire system that
has been handed over to us from
generation to  generation. It shouid
be examined by educational experts—
not that we are posing ourselves to
be educational experts—and the edu-
cational experts must sit in a com-
mittee or as a Commision, examine
the entire system and find out what
are ithe progressive measures that
should be adopted and put our systern
on some solid basis in order that the
socialistic pattern of society that we
claim may progress.

I would only, once again, say that
I am certainly in agreement with the
spirit of the Resolution as moved. But
the case that he has been putting
forward has stifled the entire issue,
I would respectfully say to this House
that though the examinations should

not be scrapped, any recommend-
ation must be made afler bestowing
anxious consideration upon the matter.
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be proper. The time is already over.

Shri Braj Raj Singh: Sir, I will
take only half a minute.

Mr. Chalrman: I don't think it will
be a proper procedure.
17:19 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
14th April, 1958.



ORAL
TIONS .

S.0.
Ne.

1603.
1604.
1608,

1611,
1614,
1618.

1616,
1617.

1618,
1619,
1620,

1631.
1633,

1624,
1810.

Swbfect
TO QUES-

Trade with Tibet
EBxport of Monkeys
Hides and Sking .
Rice Ol .
Industrial Estates in
Bihar .

Manufacrure of ‘Dextra-
ven' and **Imferon®’
Medicings . . ,
Safcty in Mines . .
Gandhiji"s Works .
Slum Clearance in
Low Quality Juse
N.EF.A. :
CochinPort Employees’
Union ” . .
Nags Rcbels .
Portugil’s Case in
Hague Court . .
Installatior. of Statues .

Khadij Industry in
West Bcngal . .

WRITTEN ANSWERS TO
QUESTIONS S

S$.0.
Noe.

1606,
1607.
1609,

1613,

1613.
16a23.

Distribution of Cement
Coir Industry -
Evacuee and Govern-
ment Properties )
Rescue Station At
Kathagudjuem . .
Import Licences
Newton Chickli Colliery

DAILY DIGEST
[Priday 11th April, 298]

CoLumns Subfect CoLumne
WRITTEN ANSWERS TO
9409—41 QUEBSTIONS—Coned.
U.8.0.
NO.Q
2288, Procesing of Gost
Bap= g Skins T .. 9445
9412-13 2289, Alkali Industzy . . 944546
2290, Directorate of Suppl
41915 nd Disposals + TP o6w7
941517 1. Aliotment of Accommo-
9 . . 944748
-1 8 3. for
G 2393 M.Ps . . 9448
2293, Nationsl Buildings
9418—20 " * 9449
2294. Rayon Yarn . . 944950
9430—3, azgs. Industrial BEatate at
9423—24 ) . 9450—%3
2296. Purchase of Goods . 9452-53
9424— 26 a297. Production of Pulp 045354
2 Ing; of
94263, 208 MiBaye! Tnepector 9454
942730 2299. Borshora Colliery 9455
2300, Imperial Chemical In~-
9430~3; dustries S 945 5
2301. Factory Workens . 945g
9431—35 2303. Indian Technicians of
Foreign Countries 945¢
9435-36 2304. Import of Films 9456
9436— 3% 230s. Indian Films . 9457
ADEE: Production Cent 8
o3 . cum- ToN 4575

E
|

441—75 Pradesh .  ous8-59

. . 9459
State Trading Corpors-
"‘: 29 don . L8 TP sese-to
S441-4 Bxport of Mangsnese
2318 Ore . - - “"
9442 2311. Tripura Home Indus-
tsrgdeu Limited . . 9461-62
e 313. Dye-Houses in Manipur
b5 +
044344 and Tripura . . 9462-63

S444 2313. Allotment of Properties 9463-64



QUESTIO:
U.2.0.
Ne. .
Development
e ‘Works in Madras .

6. W Prospects
s in'West Bengal . .
2317. Export of Thorium

Socicties
for and Silk-
worm Rearing

Display of Indian Goods
T oot and

9467
9468
9468

9469
9469-70

9470
9470-71

Qutput daring
Socond Five Yoar Plan  9471—73

2520,

2331,

2333,

3323.

23R4

3335.

2336. Central Asistance to

o Punjab Scste

2337.

3338. Dhplaced Persons in

2339. Bharat Sewsk Sama)

a330. Industries in Himschsl
Pradesh . -

233r. Silk Indmstry . i

2333. Government Companies

PAPERS LAID ON THE
‘TABLE

9473
9473

9473-74
9474
T4-75

9475

DEMANDS FOR GRANTS . 9477956

Further discussiots on Demands
for Grantg In of the

REPORT OF THE COMMIT-
TEE ON PRIVATE MEM-
* BILLS RESO-

AND
LUTIONS—ADOFTED . 956
Ninteenth Report was sdopted

PRIVATE MEMBERS' RESO-
LUTION NEGATIVED .

Purther discussion on the
Resolution re: imposition of
restriction on rsons who
had held the of Gover-
nor was concluded and the
Resolution was negatived.,

9567~ 9

PRIVATE MEMBER’S RESO-
LUTION UNDER DIS-
CUSSION . . B 9590— 3

Dr. Gohokar moved the

: re~orientation
ofthe lmel’; of examinations.
The discussion was not con-

AGENDA FOR MONDAY,
14TH APRIL, 1p58

Discussion on Demands
for Grants in respect of the
Ministry of Home Affairs,



